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LOK SABHA 

Monday. April 25, 1960/Vaisakha 5 
1882 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair ] 

ORAL ANSWERS TO QUESTIONS 

Art Silk Yarn 

rshri Subodh Bansda: 
•1185. � Shri R. C. Majhi:

L Shri S. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state: 

(a) what is the present position of
production of art silk yarn in the 
eountry; 

(b) what steps Government are
taking to avoid heavy import of art 
,;ilk yarn from abroad; and 

(c) when is the country expected to
become self-sufficient in art silk yarn? 

The Minister of Commerce (Shri 
Kanungo): (a) to (c). A statement is 
1aid on the Table of the House. 

STATEMENT 

The actual production of different 
varieties of art silk yarn in India in 
1959 amounted to 80 million lbs. ( con
sisting of 37 million lbs. of filament 
yarn and 43 million lbs. of staple 
fibre yarn) as against an installed 
,capacity of 92 million lbs. per annum 
(inclusive of 48 million lbs. of staple 
fibre yarn). In order to meet the 
.growing demand and to reduce im
ports, installation of additional capa
city to the extent of 78 million lbs. 
per annum (inclusive of 16 million 
Jbs. of staple fibre yarn, 10 million 

:-119 (Ai) LSD-1. 
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lbs. of synthetic fibre yarn and 9 
million lbs. of rayon tyre cord) has 
so far been approved by Government 
and this capacity is expected to come 
into production fully sometime dur
ing the Third Plan period. Even 
this additional production ... is 
not expected to meet fully 
the country's demand by that 
time. At a recent meeting, the Deve
lopment Council for Art Silk Indus
try has recommended that the target 
of production for satisfying adequate
ly the total demand in the country 
for different varieties of art silk yarn 
by the end of the Third Plan period 
should be 345 million lbs. (consist
ing of 184 million lbs. of filament 
yarn, 141 million lbs. of staple fibre 
yarn and 20 million lbs. of rayon tyre 
cord). These recommendations are 
under consideration. Schemes for 
manufacture of rayon grade wood 
pulp which is one o:f the main raw 
materials for art silk yarn are under 
implementation and others are under 
consideration. When all these 
schemes materialise, the country 
could expect to be self-sufficient by 
the end of the Third Plan period. 

Shri Subodih Ban@4a: From the 
statement l find that the installed 
C'apacity of art silk yarn is 92 million 
lbs. per annum, but production is 
only 80 million lbs. per annum. May 
I know what this shortfall is due to! 

Shri Kanungo: That is not much of 
a shortfall, and after all, a lot of im
ported raw material is required. 

Shri Subodh Bansda: From the 
statement I find that in order to meet 
the growing demand and to reduce 
imports, installation of additional 
capacity to the extent of 78 million 
lbs. per annum has so far been 
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approved. by Government and that 
this capacity is expected to come into 
production fully sometime during the 
Third Plan period. May I know how 
much foreign exchange will be saved 
when this additional capacity of 78 
lIlillion lbs. goes into full production? 

The Minister of Industry (Shri 
...... bha.i Shah): For an additional 
target of 100 million lbs., about Rs. 60 
~ 75 crores of foreign exchange will 
be required. 

SJui RaghUDath Singh: What is the 
Talue of the imported art silk yarn 
and the mode of payment? 

Shri Kanungo: The value of import-
ed art silk yarn in 1959 was as follows: 
Acetate: Rs. 73,65,000; Viscose: 
Rs. 8,20,15,000; other rayon yarn: 
Ri. 2,28,811,000. 

Shri S. C. Samanta: The statement 
aays that additional production is not 
expected to meet fully the country's 
demand during the Third Plan. At 
the same time, the Development 
Council for art silk industry has re-
commended that the target should be 
345 million lbs. May I know whe-
ther this target of the Development 
Council will be reached? 

8hri Manubhal Shah: This is an es-
timate made by the Ministry and the 
Development Council, but, as the 
House is aware, national resources 
being limited, the relative priority of 
Tarious industries has to be worked 
out. It is our hope that we may be 
able to reach the target and that 
national self-sufficiency can be achiev-
ed, If not, there will remain some 
shortage of yarn. 

ShrJ Hem Barua: What is the agency 
through which art silk yarn is im-
ported? Is it through the National 
Small Industries Corporation, or 
through any other agency? 

Shri Kana.ngo: 'nle bulk of it is im-
ported by actual users on the basis 
of export promotion. 

Shrl Sampath: May I know whether 
there is any proposal to set up a 
rayon grade pulp fadory at Coimba-
tore, and if so, at what stage is the 
proposal? 

8hrJ Kan1lDl'o: It has been liceased. 
ar,d it is likely to go into production 
very soon. 

Shri Tangama.ni: Out of the 1S 
million lbs. which is going to be ini-
talled for the current year, .... 

8hri KanUDgo: Not the curreat 
year . 

Shri Taq'amani: May I know how 
much will go into production? 

ShrJ Kanungo: As the statement. 
says, by the end of the Third Plan 
the full capacity will go into produc-
tion. 

Shri Tangamani: My point is that 
there is already some installed ca.pa-
city, more i:; going to be installed. I 
would like to know how much of the 
new capacity of 78 million Ibs. will 
go into production. 

Shri Manubhai Shah: Usually, a 
uyon project takes 3 to 31 years. 
We expect by the end of the Second 
Plan we will reach 100 million 100., 
and in another lWO years about 11.0 
million Ibs. 

Shri Tyagi: What is the estimate of 
the total foreign exchange that may 
be involved in trying to make India 
self-sufficient in this? 

Shri Manubhai Shah: As I have al-
ready mentioned, Rs. 60 to 75 crore$ 
will be required if we are to reach 
this target, as far as plant and machi-
nery are concerned, but regarding 
the rayon grade pulp the wood pulp 
that will be required, wt" have r~ 
sources. We have licensed one plant 
in Kerala with capacity of 150 tons 
per day. Four other proposals are 
under consideration. If all these 
frucitfy, as we hope they will, then 
practically not much foreign exchange 
would be required to be spent on the 
import of raw materials. 

Shri Tyqi: Is the raw material for 
this the same as for paper? 

Shrt Manubhai Shah: No, Sir. This 
is somewhat superior bamboo because 
wood pulp is a more highly refined 
chemical having higher content at 
alpha cellulose, as compared to paper 
pulp. 
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Shri Venkatasubba.lah: May I know 
whether Government propose to give 
any financial assistance for increasing 
the production of the Sirs ilk Factory 
at Hyderabad? 

Shri Manubhai Shah: The proposal 
is under consideration to develop the 
factory. They do not need any finan-
cial assistance. 

Shri Warior: May I know the pro-
gress made in the implementation of 
the installed capacity of the rayon 
puly factory in Nilambur? 

Shri Manubbai Shah: There is a 
question in the List today about it, 
I do not exactly remember the 
number of the question. In reply to 
that I have indicated that orders have 
already been placed for the plant and 
machinery, and that the capacity has 
been proposed to be raised from 100 
to 150 tons per day of rayon pulp. 

Shri Yadav Naraill ladhav: May I 
know how the yarn is aUotted to the 
di1!erent sectors in the' textile indus-
try, and whether there will be any 
change in the Third Plan in the al-
lotment? 

8bri KanllJll'O: There will be no 
change for the moment until full 
eapacity is attained. At the present 
moment it is strictly rationed. 

Shrl Rem BanIa: The lion. lIIini&ter 
said that it was Imported by indivi-
dual weavers. May I know whether 
It has come to the notice of GOY'et"n-
ment that there are mstances of mal-
distribution, resulting in &08rin" 
J,lrices? 

Shri Kanunco: As I have said. tbr. 
available goods are strictly rationed. 
end the bulk of it is on the basia of 
eKport promotion, that is, the partiei 
who are able to export get Ule 
licences. Therefore, there is ahort,· 
age, but all steps have been taken to 
lIee that prIces do not shoot up, 

Shri Venkata.n.bbalall: Referring tD 
my earlier question regarding the 
financial assistance to be given to Sir-
silk, I would like to knoW' details f)t 
the quantum of assislance that i ~ to 
be given, and the contemplated. in-
crease in production. 

Sbri Manubbai Shah: They do not 
need any financial assilitance. AU 
that we have to do is to approve Ule 
expansion programme. Perllaps the 
hon. Member knoW's that they ace 
quite capable of looking aftel' their 
financial reqUIrements. 

Dairy M.acbiDery 

+ 
.1H1. J Sbri Aurobin4o GMsal: 

L Shri Ram KrishaD Gepta: 
Will the Minister of CoIlUllel'Ce ... 
Industry be pleased to refer to the 
reply given to Starred Question 
No. 1018 on the 18th December. 1959 
and state: 

(a) whether the actual sites for the 
manufacture ot Dairy Machinery have 
since been selected; and 

(b) if so, the number of ~tt ei 

selected! 

The Minister of lDdustT)' (Slut 
Manubhai Shah): (a) and (b). A 
statement is laid on the Table ..,[ t ~ 

House. 

MIs. Alfa Laval India (P) Ltd. and 
MIs. Vulcan Trading Co. (P) Ltd. 
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have decideli to locate their under-
taking in Pimpri, Industrial Are&., 
Poona. MIs. A P. V. Engineering 
Co. have proposed· a site in West 
Bengal area. The exact location bas 
not yet been indicated. 

Shri Aurobindo Ghosal: Who wW 
be the foreign collaborator in the case 
of the factory to be set up in West 
Bengal? 

Shri Manubhai Shah: For the ti ~ 

being, Messrs. A. r. V. Engineering 
Co., who are going to set up a factory 
in West Bengal, have not asked fot' 
any foreign collaboration, but we do 
understand that they arE' negotiating 
with a foreign firm. 

Shri AurObiDdo Gbiosal: May I 
know whether this firm will manufac-
ture pasteurising machines also? 

Shri Manubhai Shah: Yes, Sir, per-
haps they may include those machines 
a ~o  

Silk Powerlooms 

*166'2. Shri pangarkar: Will the 
Minister of Commerce and Industry 
bc pleased to state: 

(a) whether any survey has been 
made regarding power]ooms working 
on artificial silk yarn in the country; 
and 

'b, if so, what steps are being taken 
in the matter? 

The Minister of Commeree (Shri 
Kanunro): (a) and (b). A survey of 
unauthorised power]ooms working on 
cotton and artificial silk yarn has 
been undertaken. The survey has not 
yet been completed, as reports from 
a few States are still awaited. Fur-
ther steps to be taken will be decided 
after the survey is completed. 

Shri Pangarkar: May I know tht: 
te ~ taken by Government to pro-
mote the growth of artificial silk yam 
during 1959? 

Shri an~o  That question was 
jmt answered. 

Shrl Panp.rkar: May I know the 
number of powerlooms which worked. 
or. artificial silk yarn during 1959? 

Shri Kanungo: That will be avail-
able only after the census is complet-
ed. 

Shrl Kanga: Was any effort made to 
consult. either the Handloom Board or 
the Art Silk Development Council as 
to the advisability of introducing 
powerlooms even in regard to artifi-
cia] silk weaving? 

Shri Kanungo: It is a question of a 
census for finding out unauthorised 
power looms. From }.066, there has 
been a ban on the installation of 
powerlooms. but in spite of that, some 
looms have come up. 

Shri Yadav Narain Jadhav: In 
reply to a previous question on a 
former occasion in regard to the sur-
very of the powerlooms, it was stated 
that the survey was being taken up. 
This reply was given about six months 
ago. May I know how long it will 
take t9 complete this survey? 

Shri Kanungo The date for the cen-
sus was fixed in March, 1960. Seve-
ral States have completed it, but 
some of them have not yet completed 
it. 

Shri Ranga: May I know the States 
where a large number of unautho-
rised looms are supposed to have been 
brought into existence? 

Shri Kanungo: We shall know that 
after the census figures are available. 

The MinIster of Commerce and In-
dustry (Shrl Lal Bahadur Shastri): 
Bombay. 

Employment of Engineers aDd 
Doctors 

"1668. Shri Bibhu.ti Mishra: Will 
the Minister of Labour and Employ-
ment be pleased to state: 

(a) whether it is a fact that a num-
ber of engineers and doctors are un-
employed in the country; 
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(b) whether it is also a tact that 
they do not want to go into villages; 
and 

(c) if sO, whether Government have 
any scheme to induce them to go to 
villages so that their services may be 
utilised? 

The Deputy MJmster of . Labour 
(8hrl Abld All): (a) Unemployment 
among engineers and Doctors is very 
small. 

(b) There is no report of any 
general unwillingness. 

(c) Government of India have no 
such scheme. 

• ~ ~  i t ~i r 

~ ~i ~~~ ~ ~~ 

~ ~  f" <Hi ~ i  it ;rn ~ Cfflt if; 
~ <tT i!t<rr ;p ~ ~ 7 

"" vrfQ "'" : ~ ~ ~ ~ 
~~  

Shri T. B. Vlttal Rao: In regard to 
part (b) of the question, I would like 
to submit that they do not want to 
go to the villages, but the hon. Minis-
ter says that there is nO such report. 
This is a general thing which is going 
on all over tht:' country. 

Mr. Speaker: Is there any refusal 
or unwillingness on the part of these 
people to go and settle down in the 
villages? Are enginf'ers also to go 
into the villages and settle down 
there? I can understand doctors 
going into the villages and setting up 
practice there. 

Shri T. B. VittaI Bao: I am re ~r

ling to medical practitioners. 

Mr. Speaker: The question refers to 
engineers and doctors. 

Shri S. M. BaDerjee: The Deputy 
Minister has stated that the number 
is very small. May I know the num-
ber of doctors and engineers register-
ed with the employment exchanges 
in 1s.58, and whether the ft«w'e bas 
considerably increased in 1959? 

Shrl Abld Ali: At the end of 1958, 
all over the country, the figure was 
518 in respect of engineers and 186 In 
respect of doctors; at the cnd of 1959, 
the figures were: Engineers: 598; 
Doctors 143. 

Shri Surendranath Dwivedy: Have 
all of them been employed? 

Mr. Speaker: Have they since been 
employed? 

.n 'N .'" : i'fltT ~ ~ ~ 
~ ~~ fit; ~ if ~ if; 

'liR"'T iI§O ~ ~ ~ ~  =wR 
~ ~ ~ ~ f.mr it mfTT'T ~ a 

~~~~~  

"" ,,"ill' am : ~ ~ ~ ~ 1fIl1: 
~ ~ ~ ~ii  f,,4 (f it if[ff ~ CfiT11' 
R~~~ ~~ r~~~ 

~ ;:nlf CfiTt.r QO"Q;:'1I4Qi! ~ it 
~~ ~ I ~~ i ~ 

Cfillf f1:rc:;r ~r ~ ~ I ~ ~ 'tft m 
;:nlf ~ ~ ~ ~ ~ ~ 'R ~ t 
m-<ti<f <f ~ r~~ 'fiT m rn if; 
<fffif f.roit it ~ ~ ~ ~ I 

Shri Rami Reddy: May I know wqe· 
ther it is a fact that in the several 
primary health centres opened in the 
. several blocks and community deve-
!opment centrec;, there are no doctors, 
because the doctors are refusing to go 
to the villages, and ~ so, how many 
public health centres are without 
dociors, and what steps have been 
proposed to ·be taken by Government 
to supply the doctors? 

Sbri Abid Ali: That question has to 
be addressed to the appropriate 
Ministry, not to the Labour Ministry. 

Sbri Rami Bedd;r: Part (b) of the 
question relates to this, and says that 
doctors are refusing to go to the vil-
lages. 

Sbri Abid Ali: No, there is no occa-
sion, 80 far as we are concerned. 
Whenever they are oftered .... 
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Sbri Rami Redd7: 18 it not a fact 
that because doctors are refusing to 
go to the villages, therefore, several 
incentives are proposed to be given 
10 the doctors? 

Mr. Speaker: The Labour Minister 
is )lot the appropriate Minister to 
answer that question. 

Sbri Alrid Ali: Doctors generally 
I'mer to remain in the urban areas. 
That' is true. 

Mr. Speaker: The Labour Minister 
tmly brings the employer and the em-
ployees together. That is all that he 
~  

Shri V .......... bbalah: May I know 
whether the hon. Minister's attention 
has been drawn to the fact that seve-
:ral of the medical graduates set up 
their practice in towns and they do 
I\ot go to the villages, and if so, whe-
tller Government propose to put any 
Test.rictiontl on such people before 
tbEY are admitted into the medical 
('olleges? 

SJari AbkJ Ali: A1s the hon. Member 
lmows, some if the universities and 
Stnte Governments have now made 
this a part of the curriculum. that 
after they graduate. they should go to 
tllc villages for a limited period, and 
tben only they will be given their 
~gre  

~ ~  r.t : ~ sm;r lP'fi 
~i ~~~t ti i ~R rr 

lin N '('f ~ ~ ~ it ~ 2".r.,Cfl\'t 
~~  ~ ~ t~ ~  

~ ~ ~ i1'irJlIT ~ ~ I« 

QcIi ~ l{Pt\'t14'iC! Of ~ ij'iI' 

r i~~~~~ 

~ .m mr ~  m Iflfl' ~ ~ 
~~~~~~ r r ~ ? 

at ~~~ 

hlf.f$ ~ ~ ~ it ~ f.filn m t , 
5Iari 'ftiraJIIaJa .... : Is the hon. 

Miftiste-r aware of any proposal with 

the Ministry of Community DeYelop-
ment to provide amenities like pro-
per housing etc. for the doctors in 
the community development blocks, 
so that they may be encouraged to 
go there? 

Shri Abld AU: The number of doc-
tors and engineers is, as a matter of 
fact, smaller than what is needed. 
As I have said, some inducement is 
given, and with regard to those who 
are beginners also, I have stated 
what is being done. 

Sbri C. K. Bbattacharya: May I 
know whether the attention of the hon. 
Minister has been drawn to the fact 
that the Chief Minister of West 
Ben,al who is himself a doctor had 
proposed the closing of a term of one 
of the medical colleges, because there 
had been more doctors than the State 
or West Bengal could accommodate? 

Shri Abid Ali: Everywhere, there is 
shortage, so far as I know. I take 
the information from the hon. 
Member. 

IDdlan Oxygen Ltd., Calcutta 

+ 
rShri B. N. Mukerjee: 

·1669. ~ Shri Muhammed Elias: 
L Shri Prabhat Kar: 

Will the Minister of Commerce aDd 
iDdustry be pleased to state: 

(0) what is the proportion to the 
total of shares held in the Indian 
Oxygen Ltd., Calcutta by share-
holders resident in India and abroad; 

(b) whether it is a fact that during 
1959 a foreigner was appointed Assist-
ant Managing Director of the com-
pany; and 

(c) if so, the reasons therefor? 

The MlDiBter or 1Dd1l8try (Shrl 
Manubhai Shah): (a) MIs. ll\dian 
Oxygen Ltd., Calcutta haVe an issued 
equity capital of Rs. 2 crores out of 
which shares worth Rs. 1'4 crores are 
held by Messrs. British Oxygen Co. 
Ltd., U.K. and the balance by the 
Inman public. 
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(b) and (c). In 1959 the Company 
.applied for permission under Section 
_ of Companies Act, 1956 for ap-
pointment of one !hri Patrick Charles 
ltavanagh, a Senior Executive as 
AMistant Managing Director of the 
company and the Government's ap-
proval was accorded on the 13th 
AlIguBt, 1959 for a period of five 
years with effect from 1st June, 1959. 

Slh'i B. N. Makerjee: Some time 
ago, the Minister said that 30 per 
cent. of the shares in this company 
were held by Indian shareholders. 
May I know if Government have any 
idea about the proportion of Indian 
sharebolders, which has got to be en-
SlUed in this company because of its 
special position? 

SIlli Manubhai Sbah: We have al-
ways been encouraging further and 
furthl'T Indian participation. As it is, 
as 8 result of our efforts, out of 
&. 2 crores, 30 per cent. is now held 
by Indians, and I do hope that in the 
f.uture years, the percentage will in-
crease to 40 or 45 per cent. 

Sbri H. N. Mukerjee: In view of 
·the fact that this company is the sub-
sidiary of a British company, against 
which certain malpractices were 
'proved in Britain, and also in view 
of lhe opportunities for foreign ex-
mange manipulations, which are open 
to this company, may I know what 
step; are being taken by Government 
~ ensure that by bename kind of 
transaction British control does not 
t~ontin e in this company? 

61ari MaDubhai Sbab: In thil 
House, this matter has been raised 
severa] times, and we have tried to 
give the full explanation. The Bri-
tiBh Commission did hold against 
the British company which is the 
major shareholder of this company 
'certain malpractices, as happens in 
every country, na ~  that certain 
big consortia try to resort to anti-
social activities. & far as the Indian 
company is concerned, I had the pri-
vilege to mention here that no such 
malpractice, either in price or in 
distribution, has come to our notiet! 
.111 aJJ in spite of securin,: in i i ~ 

Even then, we are trying to see 
that the field of industrial gases is 
not monopolised by one firm; four 
more Indian firms have been en-
couraged to set up cllpacity for indus-
trial gases. , 
Sbri B. N. Mukerjee: May I know 
if in recent months this company has 
got hold of a great deal of foreign 
money? May I also know if capital 
goods have been imported by thll 
company by the utilisation of such 
money or in other ways? 

Shri Manubhal Shah: As the hon. 
Member knows, nobody can get hold 
of any fresh capital without the per-
mission of the Controller of Capital 
Issues. All that has been allowed 
to this company is the normal, legiti-
mate proportion of the equity held 
which is being financed partly by the 
Indian company and partly by the 
British company. 

Sbri Joachim Alva: What is the 
difficulty in the way of this company 
operating completely independently of 
the British head offi€e in regard to 
share capital? 

Shri Manubhal Shah: It is an Indian 
company. Only a percentage of the 
share& is held by the British com-
pany. 

Shri Joachim Alva: Then how we 
this Assistant Managing Director 
allowed to come in and hold the job 
for five years when Indians are avail-
able in sufficient number? 

Sbri Manubhai Shah: The point at 
issue about the employment of foreig-
ners in foreign or Indian enterprises 
here has been fully known to the 
House. Every year as per directions 
of this House, on the 31st December 
we issue a press note stating the 
position. I am glad to say that all 
the posts below Rs. 1000 per month 
have been fully Lndianised. As re-
gards posts carrying a salary of 
Rs. 1000 per month and above, the 
progrells made in Indianisation-de-
tails of which I had the privilele to 
lay before the House-is almolt a. 
PP.-cent. ·now-even more thaB. the 
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target figure. More and more Indiani-
sation is taking place, and the num-
ber of Indian executives in foreign 
firms has risen precipitously from 600 
·men at the time of independence to 
more than 5000 people now. There-
• fore, there has been steady progress. 

As far as this particular genUeman 
is concerned, this appointment was 
because of his qualifications and ex-
perience. I may inform the House 
that their first Indian Managing 
ire tor ~ ne Shri Sen-has been 

ta ~  by this company. 

Blndastan Cables (P) Ltd., 
Rupnaralnpur 

+ 
"uno {Shri Shree Nara;yan Das: 

• Shri Radha Raman: 

Will the Minister of Commerce and 
Jndustrybe pleased to state: 

(a) whether plans for the expan-
sion and development of Hindustan 
Cables Factory at Rupnarainpur have 
been considered; 

(bi if so, the nature and extent of 
expansion and development consider-
ed; 

(C) the result of such consideration' 
and ' 

(d) the extent to which raw mate-
rials for this factory are met by indi-
genous production? 

'I.'he Minister of Industry (Shri 
Manubhai Shah): (a) and (b). The 
factory has at present an installed 
capadty for !.he production of (l) 
470 miles of dry core telephone cables 
and (2) 300 miles of coaxial cables 
per annum. Proposals for expansion 
are under consideration for: 

(i) production of 2000/2500 miles 
of dry core cables on multi-
ple shifts and by installing 
additional plant and machi-
nery; 

(ii) installation of a Copper Wire 
Drawing Plant; and 

(iii) installation of a unit for the 
manufacture of plastic insu-
lated tele-communication 
cables. 

( c) A final decision will be taken 
soon to approve these expansions: 

(d) About 80 per cent. of the raw 
materials are being met from indigen-
ous sources. 

Shri Sbree Narayan Das: May I 
know the extent to which the produc-
tion meets the requirements of the 
country? 

Shri Manubbai flbah: As far as 
present thinking goes, we will try to 
make the country self-sufficient in all 
the coaxial and other cables for the 
posts and telegraphs within the next 
three to four years. 

Shri Shree Narayan Das: May I 
know what is the requirement of 
foreign exchange for the expansion. 
of production contemplated? 

Shri Manu.bbai Shah: About Rs. 4l 
crores, of which Rs. 21 or Rs. 2j 
crores will be the foreign exchange 
involved. 

Shri Radha Raman: May I know 
whether after the expansion of the 
factory has been undertaken, we shall 
be in a position to produce so much 
as to export something outside? 

Shri MaDubhai Shah: I am glad 
this question is asked. I was going 
to refer to it, but it might have been 
thought that when we are not even 
self-sufficient I am talking of exports. 
It is our definite intention to export 
cables from this factory. 

b ~ ~  : 0flIT lfA-.fr:r ~  

~ ~ ~ <tt ~~ 'titiT Ai ~ it 
~ <f.T fcr.;:r.ft ~ ~ W ~ 
~ it ~ ~ ~ rr ~ ? 

'" ~ ~ : ll'g ffi' q:;r ~ 
0ffiT7.IT fit; g1f ~ ~ <:fT n{ $ iti 

~~ ~  ~ ~ ~ ~ cRf-?' ~ ~ 

it~~ ~~~~ ~ 
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~~~~~ r~~ ~ it 
f'lq{1a:sft ~ ~ w ~ ~ ~ 
r ri~ ~t 'ti1: ~~ I 

Tractors 

*18'72. Shr:l A. M. Tariq: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether firms dealing in trac-
tors also take advance from the cus-
tomers at the time of registration of 
names; and 

(b) whether Government have 
taken any action in the matter? 

The Mmtster of Industry (Shri 
Manubbai Shah): (a) and (b). A 
statement is laid on the Table of the 
House. 

STATEMENT 

In general the distribution of trac-
tors is being looked after' by the 
Ministry of Food and Agriculture. 
No such system of advance has been 
initiated either by that Ministry or 
the Ministry of Commerce and In-
dustry. Hawever, any such system of 
distribution would normally be a 
matter between the buyers and the 
distributors for different commodities. 
If the Hon'ble Member has received 
any complaint in this connection, I 
will be glad to get it looked into by 
the Ministry of Food and Agricul-
ture and our Ministry. 

Shri A. M. Tariq: It i!' stated in the 
statement: 

"However, any such system of 
distribution would normally be a 
matter between the buyers and 
the distributors for different com-
modities." 

This is my question, whether Govern-
ment have laid down any policy or 
procedure to be followed for the pur-
chase of these tractors. Small peo-
ple who want to purchase tractors 
are asked to give Rs. 5000 in advance. 
Still the tractor is not available for 
years and years. People are wait-m" for the last two years and thev 

have not got it. What action do QQv-
unment propose to ta'ke? 

Sbri Manubhai Shah: That is what 
I have indicated in the answer. 
Firstly, the matter is really one that 
concerns the Ministry of FOOd and 
Agriculture. Even so, presently the 
production, as the House is aware, is 
not at all substantial. It is very 
minor. We have licensed two IJ)8.nu-
facturers. Already four cases are· 
under consideration in order to pro-
duce 10,000 tractors \>f different types 
per year. Once production starts,. 
linking it up with distribution would 
be possible. Today established im-
pol1ters are allowed to ~rt :under the 
general poHcy of import. I hope that 
the hon. Member does not expect us 
to make the distribution alsp possible 
in respect of everything, putting the 
importers in touch with the dealers 
and with the consumers. 

Shri BaghUDath Singh: What is the 
requirement of tractors in India, what 
is the number of tractors imported and 
what is the value thereof? 

Shri Manubbai Shah: The numbers-
of tractors required, as estimated by 
the Working Group in the ThirK'Five 
Year Plan, are as follows: 

Draw Power/Horse Power 

18 and less 

20-30 

30-50 

Number 

3,000 

5,500 

1,500 

These 10,000 tractots or so are going to 
be manufactured. We hope that 
within the next six months we would 
have three to four schemes to make 
the country self-sufficient in a period 
of three years or so. 

Shri Ty&&,i: Is it the intention of the 
Ministry to utilise the potentiality of 
the ordnanc(' factories for ,-Production 
of tractors? . 

Shri Manubbai Shah: As far as 
ordnance factories are concerned, their 
capacity il utilised in diverse wayg. If 
anytiJ!t1g is fruitful, there is nothing to 
S1vp them from undert.kini such • 
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programme. But as far as the normal 
Jlroduction of tractors is concerned, 
this is the broad pattern 'Which is be-
iftg worked out 

Slui TaDcama.nl: :May I know whe-
ther Government have received any 
.complaint that in the matter of dIs-
tribution of these tractors no definite 
principle--whether it is a question of 
priority or otherwise--is being follow-
,cd? Have such complaints been re-
A.'l'ived from different States, 

Shri MaDDbbai Shah: That is what 
) have indicated in the main answer, 
Established importers, under the nor-
ma} licl'nsing policy, are getting a 

t~rtain quantity of tractors. The 
Ministry of Food and Agriculture is 
1rying to make as many tractors avail-
abie to as many consumers as possible. 
If any hardship ill indicated at any 
point, as I have mentioned in the 
majn answer, I will be grateful to hon. 
Members for pointing it out. I will 
pass on all such information to the 
Ministry of Food and Agriculture as 
we)) as use the good offices of our 
Ministry to look into them. 

Shri DiDesh SiDch: In view of the 
jart that 'advance' money is locked up 
for a long time, are Government plan-
ning to rationalise the 5ystem of ad-
vances'! 

Shri ManDbbai Sbab: That is exact-
.Iy what I have indicated in the main 
answer. 

Shri DiDesbSm,h: The position is 
that they are asked to give advances 
and they do not get the tractors for 
'lour or five yearl!. Would it no.t be 
bl'tter to take advance only from those 
who f',ould be supplied within n ypar 
()J so? 

&ui Manllbbai Shah: Firstly, the 
Jacts as stated by the hon. Member 
.are not borne out by the reports that 
"We have got, that advances are held 
up lor so many yearl!. But I did make 
.a definite I!Uigestion that if any hard-
~ i  of this nature was experienced by 
mv person and if it was broud1t t(l 
{lUT notice ina apecific manner, 
1 wouhi PI11'II on the informa-

tion to the Ministry of Food 
and Agriculture and also see it 
through our Ministry if something 
could be done or not. 

Sbri Na,rasImhan: Have not Gov-
ernment thought it fit to take the ini-
tiative themselves and find out from 
the companies which undertook to 
supply on the basis of deposit, whe-
ther there has been any undue delay 
in the case of some and favour shown 
in the case of othen! 

Shri Manubhai Shah: We have re-
ceived no specific complaint. The 
point is that there is no production in 
the country whereby We can regulate. 
All established importers under their 
quota are getting something. We 
will certainly look into any specific 
complaint brought to our notice. 
Otherwise, we do not undertake to 
distribute everything imported into 
this country just for the sake of it. 

Shri C. R. Pattabhl Raman: We are 
not dealing with manufacturers; we 
are only dealing with dealers. Will 
Government consider the suitability 
of having a comprehensive set of 
rules for this purpose? 

Sbri ManDbhai Sbah: We may be 
able to work out if there was diftl-
culty experienced in a general way. 

Shri Ramanathan Cheaiar: May I 
know whether there is any proposal 
to !"evive the Central Tractor Organi-
sation which has been defunct for 
some time or to set up another organi-
sation, to look after this? 

Sbri Manubhai Shah: If I may sub-
mit, the whole question should have 
been directed to the Ministry of Food 
and Agriculture. We took it on 
because it was sent to Us and we did 
not want to shirk the responsibility of 
replying. But the C.T.O. is exclu-
siveiy their responsibility, not ours . 

SIlri Itqh1lD&th ~  May I know 
the position of the ShaJctimaft tractor 
manufactured by the ordnance fac-
toriet! .... 
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'8JIrt MaDubha1 Shah: It is a trurk. 
:and earth moving heavy tractors. So 
_ as far as we are aware, agricul-
,tIIJ'e tractors are Dot included. 

~ ~ ~ : q' ~  ~r rr n~ rr 

~ fcJ ~ ii~ !{;ctro ~ ;;it :fC{ i 1"( ~ 
~ ~ cpfJ' ~ ~ ti  ~~ ~  ~ 

.:n ~ iR ~ ~ ~ lfPiQ:f? 

IJft "T"f ~ : ~ t <'f<li r ~ 

~~ ifiT ~ ~ ~ q'itH<H .fit 
""1fi1'til(\ if; fc:;rq-IDli 'tiC: ~ ~ 
i' ~ ~ ~ '{1{ ;r+rlf ilm ~t ~ ~ ~  

-lOt'" Cf.{W"q < iF ~i  if; om: if ~ 1,7,f'r.r 
;;;rqrifR qjq it. ~ ~ ~ fir f ~ ~  

ifI1 ~ gm ~ ~ ~~ llfCllT ~i ~  

~ f"'fq-~ ~  ~ fir. fifU fifiRf 'ti ~ f'.?: 
~ ~ I {"f <ft;fj 'fiT ~ ~~ r if{ ~  

~ \ill ~ 1Jf<flf ~ i  2fT ~ii~ n: 
~ il<fT1fT ~ ~  ~i  ~ <rol 

~  a1 ifcfiiik mqj ~ <a (t ~ I 

~ ~ : cfr ~ lI'Q: ~ n ~  

f.ri i~ ilRiT it ~ ~ ~ ~ ~  

;;ffi:R it. ~ it ~ mit it ? 

Mr. 8peaker: This need not be 
replied. I have allowed a number of 
'sUPJolcmentaries and when I have pro-
ceeded to another question hon. 
Members must stop, and let me pro-
-'!eed to the next question. 

PJIae III 'Sea JsIaDd Andrews' CottOR 

*18140. Shrl Jlnachaa.dran: Will the 
.Minister of Commeree aa.d bulastl'J' 
.be pleased to state: 

(8) whether Government are aware 
~ the poor price obtained for 'Sea Is-
)aDd Andrews' cotton in the auction .sa_ held at Coimbatore on the 8th 
March, 19(10; 

(:b) what are the reasons for this 
sudden fall in price; and 

'c) what steps Government are 
'taking to safeguard the price level of 
1bi! commodity? 

. The Minister of COllUDeI'M (Slarl 
Kanungo): (a) to (c). A statement ia 
laid on the Table of the House. 

STATEMENT 

(al The price obtained for Sea 18-
land ". ndrws' cotton at the auction 
held on the 8th March, 1960, at Coim-
bator was no doubt low as compared 
to th" price obtained far it durin, the 
last y ar. But it cannot be co'"!sider-
ed poor as it continues to be r.Clr.riIJer-
ably i~ er than the price ruling for 
equival nt varieties of foreign cotton. 

(b) The fall in the current price of 
Sea Tslan' 'Andrews' cottan is due to 
the fact that during the last. Yl'ar Ule 
quantity of this variety of cotto'"! avail-
able was limited and there was ~n 

o ~ition among the textj]e milla 
to purchase and use the super fine 
cotton ~ro n for the first time in the 
country which resulted in its fetching 
phen"lYl "\:1.1 pr:re'. Similar ciY',.um-
tan ~ do nat a.,y long"r exist, as the 
production of this variety ot trt~n 

rin~ ~  current year is expt:r,t'!d 
to be substantial a~  also tltere ll: DO 
longer any novelty about it. 

( r) As the prices of Sea Iflland 
n r~  cotton continue to be sufn-

cie.,tly high, Governmf!TIt do uut C'ln-
sider it necpssary to take any l'Iteps 

t""ards giving protec:til)n to its price 
level. 

Shri llnachandran. May I lEnow 
whether the mill-owners of Coimba-
tore have combined themselves and 
reduced the auction price? 

Shri Kanungo: The prices fetr.hed 
last year were certainly lower than 
the prices fetched the year lx!fore. But 
the prices fetched  this yen were 
much above the equivalent price of 
imported cotton. The Cotton CClmmit-
tee which has got a special organisa-
tion !::>r increasing the production of 
this cotton are now thinking I)f accept-
ing tenders for cotton If the prices 
in auction do not go up high enouRh. 

Shrl JlnachaD4nm: May I know the 
present nillD4 prices in Bombay and 
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the (Aimbatore prices at which tbey 
are sold? 

Shri KanUDCo: The equivalent price 
of the imported cotton i.e; much lower. 
As I said, it is Rs. 1,920 per candy; 
while the price fetched for the 'Sea 
Island' cotton was Rs. 2,230 to 
RI. 2,250 per candy. 

Sbri Warior: May J know how much 
is the annual demand for this variety 
of cotton and how much is indigenous 
production? 

8hri an ~  'l'h.is is a new variety 
of cotton which is peing tried; and 
• we cannot say about the actual demand 
for this cotton because it was never 
used before. The demand for higher 
staple cotton is considerable. 

SUi T. B. ViUaI Bao: May I know 
whether any assessment of the cost of 
production of this variety of cotton 
has been made? 

Shri KanDD«O: I am not aware of it. 
The Cotton Committee must have the 
figures; I have not got them. 

SUi linacbandran: May I know 
what is the total area under cu1tiva-
tion for this variety' 

SUi Kanungo: The anticipated 
acreage will be 20,000 acres in 1962. 

Shri linachandran: What is the pre-
sent acreage? 

Shri Kanungo: 20,000 acres are ex-
pected to be under Sea I!lland cotton 
in 1960-61. 

Shri Venkatasubbaiah: In view of 
the fact that the per acre production 
of this Sea Island cotton is more than 
that of other varieties of cotton, do 
Government propose to propagate it 
in other areas where there are such 
climatic conditions prevailing sutiable 
for the production of this kind of cot-
WrI? 

Shri Kanango: Steps will be taken 
provided the planting material and 
the climatic ~itio i are fayourabl •. 

Import of Cars 

·1675. Shri Dinesb Singh: Will the-
Minister of Commerce and Indutry 
be pleased to state: 

(a) whether Government propose to 
grant licences for import of big cars; 

(b) whether assembled cars will be 
imported or only their components for 
assembling in India; and 

(c) how many such cars will be 
available this year? 

The MiDJster of lDdustry (Shri 
Manabhal Shah): (a) to (c). A state-
ment is laid on the Table of the Sabha . 

STATEMENT 

As a matter of policy, import of as-
sembled cars on commercial basis is 
not pennitted. Import of big cars. 
even in c.k.d. condition, has been 
discontinued fram July 1956, in view 
of the foreign exchange difficulties. To 
meet the requirements of tourist traffic 
and state Governments, licences have 
been gran ted to Mis. Premier Auto-
mobiles in 1959 for the import of 96 
Nos. of Plymouth (Dodge Group) cars. 
in c.k.d. condition. All the 96 cars are 
(>xpected to be assembled during the 
course of this year. 

SUi Dinesh Singh: May I know 
whether these cars would use any of 
the component parts produced local-
ly? 

Shri Manubbai Shah: Tyres, tubes 
and rest of the things; but not exact-
ly manufactured components. 

Sbri DiDesh Singh: What is the 
foreign exchange amount involved in 
this? 

Shri Manubhai Shah: Each pack 
would cost about Rs. 10,000. As it 
would 100 cars it would be about 
Rs. 12 lakhs. 

Sbri Vid.:ra Chua. Shukla: May I 
know what was the demand of the 
State Governments for such cars and 
how many cars have been allotted to 
them out of this? 
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Sbri Maaubhai Shah: There is. 
slight slip in this statement. It is not 
the State Governments; it is real'ly the 
State Governors and only a few for 
State Governments. The big cars are 
only allowed to the Government 
Houses for the USe of the Governors 
and the President. The whole thing 
is limited. They will not be normally 
allowed to use too many of the bIg 
cars. 

Shli Ramanathan Chettiar: The 
other day in reply to a question con-
cerning these cars, the hon. Minister 
of Industries said that 200 cars will 
be permitted to be manufactured by 
the Premier Automobiles for the 
tourilrt department. Is this 96 inclu-
sive of the 21)0? 

Shri Manubbai Shah: 200 may be 
necessary, of which 96 is the present 
allotment which they had asked for. 
The 'rourist Department would not 
require all the 200 now. It is the 
total fixed for the tourists plus Gov-
('mors' requirements. of which !')6 is 
already given. 

Shri A. M. Tariq: May I know 
",hcthcr Government is aware of the 
fact that some foreigners who are in 
India in connection with some official 
I\nd other duties bring some cars and 
sell them here at very high prices? 
It so. what action has been taken? . . 
Shri Manubhai Shah: If I may only 
crave your indulgence, this matter has 
been raised several times and answer-
.oed by me. 

Mr. Speaker: He need not answer it. 

Shri Joachim Alva: Is the hon. 
Minister aware of the statement made 
by the Minister of Defence that he 
had difficulties with the autoDll,bile 
manufacturers in regard to the buy-
ing of trucks that they charged a 
J/remium of Rs. 5,000 when the orders 
'Nere executed and this Premier Auto-
mobiles is one of those manufacturers 
to whom you allow these 96 cars? Will 
Government see that they have a very 
!ltnet control in regard to the lale 
prices? 

Mr. Speaker: This question hardly 
arises out of this. Next question. 
These are intended for Governors. 
(lnten-uption) . 

Tele-CommuaicaUon Cable Facf0r7 

·1679. Shri P. C. Borooah: Will the 
Minister of Commerce and lDdustrr 
be pleased to state: 

(a) whether it is a fact that a tele-
communication cable factory is going 
to be set up in collaboration with • 
Japanese firm; and 

(b) if so, the details t er~o  

The Minister of Industry (Sbri 
Manubhai Shah): (a) und (b). Expan-
sion of Hindustan Cables is under 
active consideration. No collaboration 
with any Japanese firm is under 
con,>jderation in this respect. 

Shri P. C. Borooah: May I know 
whether the factory wii'l be in the 
private ~ tor or the public sector; 
what will be the investment and whaf 
will be thE' foreign exchange compo-
nent? 

Sbri MaDubhai Shah: The Hindu· 
stan Cables is a public sector project. 
Of course, there is nothing to debar 
the nrivate sector from coming for-
ward with such a proposal. But, for 
the prese.Qt .. it is the Hindustan Cables 
in which this extension is envisaged. 

Shri P. C. Borooah: What is the 
estimated requirement of cables per 
year for thp country and what is the 
present production? 

Shri Manubhai Shah: As I had in-
dicated earlier, about 11 to I! crore. 
i~ being manufactured and 2 crores to 
2! crores will be imported. With the 
expansion 01 the Hindustan Cables in 
the Dublic sector as proposed. we hope 
to make the cl)untry self-sufficient an~ 
leave a margin for export of these 
cables to foreign ntrie~  

Shrl P. C. Borooah: May I know 
whether there is any difference of 
opinion with the Planning Commissfbta 
as to the requirements of cables for 
the Third rive Year Plnn? 
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Shrl Manabbai Shah: There ia no 
difterence o~ opinion at all. 

PlaD. lor BoosUnc ElI:por&s 

*1680. SbrI'D. C. Sharma: Wlll the 
Minister I)f (;ommerce and lDdastry 
be pleased to state: 

<a) whether Government propo!le 
to prepare a five year plan for boollt-
inI exports: 

(b) the nature of the plan; and 

(c) the brief outline thereof! 

The Deputy Minister of Commeree 
and IDdutl'J' (Shri SaUsh Chandra): 
<a) to (c). The matter is being con-
sidered in consultation with the 
various organisations concerned. The 
idea may take time to materialize. 

Shri D. C. Sharma: May I kno .... 
what are the various organisations 
which are being consulted in this mat-
ter, 

Sbri Satish Chandra: The Export 
Promotion Councils, the Commodity 
Boards such as the Tea Board, Coftpe 
Board, the Indian Jute Mills Associ3-
tion and other organisations dealir" 
with different commodities. In con-
sultation with the Deve10pment Wing, 
the production capacity of different 
industries has also to be assessed. 

Shri D. C. Sharma: May I know 
if it is being done at conference level 
or whether sub-committees of t~e 

Development Councils are meeting 
and discussing this problem as a whole 
or whether thi<l problem is being 
discussed in bits' 

Shri Satlsh Chandra: Preliminary 
discussions have taken place with the 
Planning Commission and some tenta-
tive targets are being worked out In 
the Ministry On the basis of past ex-
ports and the information a ai a ~ 

about the current production and the 
increased pr01uction in the coming 
year. These targets will be intimated 
to various orltanisations and their 
eomments will be invited as to whe-
ther they are realistic. They shan 

a,ain be considered in consultation 
with the .Planning Commission an. tltP 
Development Wing and other conCJel'll-
ad organisations in the Governmeat td 
India before the final plan ii' lIIade 
out. 

Shri It. U. Parmar: May (know 
whether Government will consider t ~ 

requests coming forward from the 
Scheduled Caste .. for import and ex-
port licences' Will there be any 
provision for that in this particular 
scheme! 

8hr1 Satisll Chandra: The question 
does not relate to the issue of E!Kl>Qrt 
and import licences at alL 

Sbri D. C. Sharma: May I know if 
the difficulties of malpracticell experi-
enced all along the line so far as our 
exports are concerned are also going 
to be looked into by this committef' 
or by some other committees! 

Shri Satish Chandra: Whellever 
such i1pecific complaints are received, 
we try to investigate into them. '\! 
far as possible, attempts are made to 
Taise the standard of Dacking' about 
which there are comDlaints. But th"n 
are not a large number of complaints 
about these things. OtherwI&e, WI:> 

coultf. not have reached the present 
level of exports. 

Shri Vldya Chal'&ll. Shakla: Previou:o:-
1y the Government undertook seven.l 
exnort drives. Is it the intl"nUon to 
di1lcontinue those eXl)ort drive.: and 
start new ones altogether! 

Shri SatlJb Chandra: AU those 
measures llre ontin in~ and will con-
tinue. The idea is to make a definite 
plan on the basis of which we can 
work in the future. 

8brl V1dya ChanD Shakla: What is 
oin~ to be the role of the STC all tar 
as the export promotion drift is eon .. 
eernpd' 

Shrl 8aUsh Chandra: The STC m 
pla!,ing an increasingly prominent 
role, year after year, in the promo-
tion of erpoN. 
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Shrl D. C. Sharma: Is it that oUt' 
uport promotion drives l0ge tbeir 
momentum p.fter IIhout six month.iT 
What efforts are going to hp. made 
psychologically and otherwise to keep 
up this momentum throughout tbe 
Third PIM' 

Shrt S .. tlsh Clwldra: The presump-
tion ", tltP. hon. Member is not at all 
justified ~ a e in the year just pass-
ed i.e. 1959. we exported goods worth 
about Rs. 45 crores more than in the 
previous :year. 

Rhrl Basappa: May I know wbetbel" 
the World Bank Mission had express-
~ • pessimistic view of our export 
drivp.' 

The MJDLoder 01 Commeree and ID-
dustry (Shrl Lal Bahadur Shastri) : 
Yell, Sir; I have read it in the papers. 
I have not s<:!cn the actual report. It 
il for individuals or the different 
bodies to express their own opinion. 
But when I had met them I had told 
them that I did hope that we would 
be able to improve and increase our 
exports in the coming few veal's. 

Chinese Trade Al"ene:y, Ka.Umpoalt 
;.. 

r Shrl Assar: 
~ 
Shrl U. L. PattI: 

.1811] . Shri Hem Baroa: 
Shri P. G. Deb: 
I IShri Arjun Sinrh Bbadaarfa: 
l Shrl Vajpayee: 

Will the PrIme MInister be pleased 
to state: 

(8) whether it is a fact that recently 
an Indian Police sentry posted o t i~  

the Chinese Trade Agency at Kalim-
pong was attacked by ChInese inmates 
while he was oin~ his dutv to arrest 
" auspicious character; 

(b) it so, the details thereof; and 

(c) whether any action has been 
taken by Government against thHE' 
attacks? 

'l'be Deputy MlDJster of External 
Mairs (SbrimaU LabbmI Menon): 
(a) and (b). On the 19th January, 
IDeO, when the sentry on duty at the 

rear of the Trade AJrency was ques-
tioning a person who desired entry. 
a Chinese official causcht hold ot h.ia 
lett arm and two other Chinese om-
dala dragged the visitor inside. 

(c) We hav!'! protested. to tll.! 
Chinese Embassy a~ain t the ChinE".se 
officia]!!' interterence with the sentry". 
performanCe of hia official duty. 

Shri Assar: In view crt the tact thai 
the members of the Chinese Embassy 
do not enjoy diplomatic immunitr". 
may I know why no action has been. 
taken against thP. Chinese officials! 

Shrimati LaksbmI lIenoa: I rf'.aUy 
do not know what action can be taken. 
We pointed out that it was aU wrong 
because this man was posted for their 
safety and it was wrong of them to 
have interfered with him in the per-
formanCe of his duties. 

-Shri Vajpayee: Sir, it 19 a seriou!I 
incident. An Indian sentry ha!! been 
manhandled on Indian soil. I want ~ 
know why the Government cannot 
arrest the Chinese officials who had 
dared to manhandle the Indian sentry 
on the Indian soil! 

Shrimati Lakshmi Menon: a'he 
Chinese have said in their protest thal 
the sentry had pointed out his rift.e 
at the visitor and that was why he 
was manhandled .... (lntermptiofts.) 

Shri Vajpayee: Are we to give cre-
dit to the Chinese protest? The quell-
tion is why Government did not take 
any action against the Chinese officials. 

Mr. Speaker: The hon. Minister says 
that they have got a counter case. 

Shri Vajpayee: They have no case; 
there is no case ... nter ~  

Shrt T:yap: In view of the latest 
information given by the Minister thaI; 
our sentry is alleged to a ~ [.J"inted 
his rifte towards the Chinese. III tilat 
background, I want to know how our 
Government lodged a protest II.gainst 
China instead of submittIng their 
apology to China. U the Government 
were convinced that their own man 
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'Was misbehaving, I think they ought 
to have submitted an apology rather 
than a protest. 

Shrimati Laksbmi Menon: If you 
permit me, I will explain, Sir. There 
. are two versions. The Chinese in 
their note of protest handed over to 
us On the 6th February, 1960 allegea· 
that the sentry had raised his rifle to 
threaten the visitor to leave the 
.Agency and that later three guards 
had appeared to prevent the Chinese 
visitor from entering the agency. 
They further stated that the local 
poliCe officials apologised for the mis-
understanding. We have denied all 
these things because our own version 
was very different. As I have pointed 
out, this man was a bean curd seller 
and he was o in~ to the ~en  and 
was trying to enter by the back door 
and our sen tTY asked him to corne bv 
the front door and he tried to creat" 
an ugly scene and so a11 thes(' t ing~ 

had happeneri. 

Shri Tyap: Shall I take it that the 
Government had not accepted the plea 
and their argument that our sentry 
had committed any eXcess? Is thRl 
the position? 

Shrimati Lakshmi Menon: In our 
notoe on 4th of April, 1960 we rejected 
the Chinese allegations and stated that 
but for the exemplary behaviour of 
the sentry in the performance of his 
duties, an ugly incident might havp 
occurred. We also took exception to 
the Chinese officials interfering with 
the sentry's performance of hi!'; offi-
cial duties and l)ointpd out that any 
communication by the Agency officials 
should be addressed only to the SUO 
at Kalimpong, and not conveyed to the 
sentries. 

Sbrl Ranp: In view of the fact that. 
no diplomatic privilege and other 
things are inv01ved in this particular 
case, why is it that the ordinary 
machinery did not take charge? 
Whenever such complaints are made to 
the police, the police take charge of 
the case and arrest the culprits? Why 
bas that proeedure not been followed? 
Wby did the Government intervene 
and lodge a protest and thus invite a 

counter protest and 80 on? I would 
like to have an answer for this. Gov-
ernment need not have been brought 
into it at all. 

Mr. Speaker: Next question . 

Shri Braj Raj Slnrh: On a point of 
order. Interference with the duties of 
Government otftciaIs is a cognisablf'. 
offence under Sections 332 ~n  353 
!PC. So, when the offence is cognill-
able, why was it that a caSe was 
not registered? Have the Govern-
ment enquired whether a case cannot 
be registered? .  . (Interruptions.) 

Mr. Speaker: Next question. Shri 
Raghunath Singh .... (Interruptions.) 
Order, order. All that the hon. Mem-
bers can do is to elicit information 
from the Government. Notwithstand-
ing that. 1 have allowed some sugges-
t.ions also. In some cases there may 
be an honest difference of opinion. I 
do not dispute it at all. But the Ques-
tion Hour is not the time when hon. 
Members can press upon the Govern-
ment to take some action. There are 
other method!. All hon. Members on 
this side know how to press upon the 
Government. Resolutions, discussions 
-many things can be done. How 
many questions can·1 al10w by way (If 
suggestion? 

Shri Vajpayee: We moved an 
adjournment motion and that was rul-
ed oul We moved 8 calling attention 
motion and that was not allowed. But, 
now you say all these things. 

Mr. Speaker: Hon. Members know 
only adjournment motion. I havp 
allowed this question and this ques-
tion has been answered. If further 
they want to impress upon the Gov-
ernment thRt 8 J)8rticular action 
should be taken let them move for 
one hour discussion. I cannot. say , 
whether I am going to anow it or n(\t. 
Anyhow, let them move and if I con· 
sider it is a matter of sufficient im-
portance where the Government 
should take only one course. I shan 
consider. It may be considered a 
small matter. It is left to them. 1 Am 
not in a !position to consider these 
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things now. When that motion o e~  

I will consider. 

Shri Braj Raj Singh: Sir, unless tht'! 
Government order!: that the case 
t:;hould not be regist.ered, in the ordi-
narv course of law it must have been 
r i~ter  That i!: whv I want to 
know whether Government interfered 
iT) this matter and asked the State 
Govf'rnment not to re~i ter a case. 

Shrimati Lakshmi Menon: We have 
already brought it to the notice' of the 
Chinese Embassy, that it is a matter 
for reporting to the Sub-divisional 
Officer in Kalimpong. It is :10t cer-
tainly a matter for the F.xternal 
Affairs MinistTY, but we went in ~  

{'ause a prot.est was lodged by the 
Chinese Embas!:y. 

Shri C. R. Pattabhi Ra a~  r~ t er~ 

any diplomatic immunity? 

Shri Vidya Charan Shukla: I want 
to know whether the Chinese 
Embassy .... 

Mr. Speaker: Order. ordf'r. Hon. 
Members including 1awyers put ques-
tions which are very clear. If there 
had been any diplomatic immunity 
how can the S.D.O. take up the mat-
ter? That question was asked and it 
was said that it was a matter for rp-
porting to the S.D.O. 

Shri Tyagi: They only wanl the 
Ministry to act a little more boldly. 
(Interruption) . 

Mr. Speaker: Order, order. If all 
hon. Members want to talk !':imul-
taneously I have no objection. 

Shri Rem Baroa: Sir, may I put onl;' 
~ e entar  

Mr. Speaker: No, Sir. 

Shri Rem Barua: This is a dit'ferent 
'Supplementary. 

Mr. Speaker: I have allowed enough 
'Supplementaries on this. 

Export of Textiles 

*1682. Sbri a~ at  Slnch: Will 
the Minister of Commeree and 1811u5-

:!19 (Ai) LSD-2. 

try be pleascd to state whether it is • 
fact that Professor Maria May. a West 
German fashion expert. who toured 
India on a mission to advise the 
Indian Government. on measure" to 
promote the. export of Indian textiles 
to the Federal Republic of Germany, 
has submitted any report to the Gov-
ernment of India? 

The Minister of o er ~ 

Kanungo): Yes, Sir 
(Shri 

Shri Raghunath Singh: May I know 
what are the main suggestions made 
for improvement of Indian exports of 
textiles? 

Shri Kanungo: The suggestions made 
are: complete overhaul of the produc-
tio"'! patterns, new designs and study 
of the designs and patterns of import-
ing countries. 

Randloom Industry 

t+-
-1683 f Shri Tangamani: 
. L Shri Sampath: 

Will the Minister of Commerce and 
Industry lx' pleased to state: 

(a) whether any proposals have 
been received from the various State 
Sovernments for assistance to the 
handloom industry :Crom the ce:;s fund 
for the year 1960-61; 

(b) the demand from the State of 
Madras in thIS regard; and 

(c) the total amount sanctioned? 

The MiDisler of Commerce (Shri 
Kanungo): (a) Yes, Sir. 

(b) and (c). At a meeting held bC't-
ween the representatives of the State 
Government, Planning Commission and 
this Ministry, it has been tentatively 
agreed that tile ceiling of Central 
assistance to Madras State for the de-
velopment of handlnom industry dur-
ing 1960-61 will be Rs. 103.58 lakhs 
(Rs. 25.40 lakhs as loan and Rs. 78.18 
lakhs as grant). 

Shrl TaDp.m.aDI: May I know whe_ 
ther at this meeting the Government 
of Madras demanded more for settinl 
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up housing colonies for the handloom 
weavers; if so, whether that was con-
sidered? 

Shri Kaaunco: The demand of the 
Madras Government was much higher. 
I am not sure whether housing was 
the main item. After consideration, 
because of the paucity of resources 
this figure was arrived at. 

Sbri TangamaDi: In relily to part 
(a) of the question the hon. Minister 
said: "Yes". I would like to know 
what is the amount that we expect 
by Way of cess for the year 1960-61, 
and how much of it will be made 
available to the various State Govern-
ments towards developmE'ntal activi-
ties in the handloom front? 

Shri Kanungo: The anticipated re-
venue from that source cannot be firm-
ly said now. As far as Madras State 
is concerned I have given the figures 
For the other States, Sir, if you will 
permit me, I will lay a statement on 
the Table because it is a long one. 

Mr. Speaker: Very well. 

Shri Sampath: May I know whe-
ther it is a fact that many handloom 
societies in Ramanathapuram and 
Salem Districts in Tamilnad have not 
been paid their rebate due to them 
for a very long time, and whether re-
peated requests have been made to 
this Government by the Madras State 
Government in this regard? 

Shri KanWl&"o: There have been 
som@ arrears mostly due to accounting 
reconciliation not having taken place. 
Arrears of rebate till 1959 have been 
paid. Whatever is remaining, those 
arrears will be paid when the accounts 
are available. 

Shri Yaday Narain Yadhn: Sir, 
may I put one question? 

Slari Ta.D&'amani: May I know whe-
ther the rebate will be continued for 
the year 1960-61 also? 

Sbri Kanungo: Yes, Sir, that will 
be continued so long as it is not re-
versed, 

Sir, 

Re: Q. 1691 

~ IJ' Shri Yaela" Narain Jadhav: 
-11'1 may I put one question? 

I  , Mr. Speaker: No, Sir; I am ~ r  
I have allowed a number ot questions. 
Hon. Members go on cohcentrating on 

f: one or two questions. 
~ Re: Q. 1691 , 

Mr. Speaker: Next Question-Shri 
p, G. e~  find he is absent. 

Shri P. C. Borooah: Sir, Question 
No. 1691 also may he taken along 
with .this question. 

Mr Speaker: Let me come to it in 
due course. ~ t Question--Shri 
Madhusudan Rao. 

r t/ Preference for Goods manufactured 
I' .. by Public Undertakings I 

*]685, Shri Madhusudan Rao: Wil1 
the Minister of Works, Housing and 
Supply be pleased to state: 

(a) whether Government have re-
quested th(' State Governments 
as well as their own departments to 
give preference for the products pro-
duced either in Central or State Gov-
ernment Undertakinis; 

(b) if so, how far the request has 
been complied with; and 

(c) if the reply to above part (a) 
be in the ne~ati e  the reasons there-
for? 

The Minister of Works, Housior and 
Supply (Shri K. C, Reddy): (a) to (c). 
A statement is laid on the Table of 
the Sabha. 

STATEMENT 

The general policy regarding utilis-
ation of capacity available with the 
State Undertakings. Wa6i laid down in 
May, 1956, on the b4Jsis of the recom-
mendations of the Stores Purchase 
Committee. That policy was, that 
products of State Undertakings should 
be purchased to meet Governmental 
requirements to the extent possible, 
after taking into consideration factors 
such as availability, specifications, 
prices and delivery period within 
which supplies can be made. This 
means that the offer of a Government 
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Undertaking, if otherwise acceptable 
and satisfies the above conditions, 
would be given preference. No price 
differential in favour of Government 
Undertakings is normally given as the 
Undertaking should normally be able 
to o1!er stores at reasonable prices. In 
the case of specialised stores, however, 
e.,., TeleR,.hone Cables, Electronic 
Equipment.c;, Mathematical and Scien-
tific instruments, Tele-communication 
equiprnents, purchases are confined to 
State Undertakings and such stores 
are purchased from other sources, if 
any, 'only after the Government Under-
takings have certified that they can-
not produce them. 

~ '" to """'"' '(A : ~~ it ~ . " 
T ~ for. €:;;ftCiIT., if.iifN11, ~~r r r  

~it r  r~ i ~ ~  ~R  

~ ~~it ~ 'lAP' ~  ~ r  
"c .. "" 

it ~ mR ~ro <r.T cr.n:r ;err ~

a ~ <f.T ~ ~ ~ I .q >tTri"TI ~ 
~ flf,' lJ'g T1 ~ "R ;; ~ If,'T 'Sl'1Gi 

~ -tr ? lJ'T 'fit 3-lF ~ ~ ~ ~r 

TQ:"'r ~ -iT f:;r;:r ~ e r 'foPTf.fliT ;; ~~ 
rer~  ;jjT TgT ~ ']., ~ 'fTlI' 1f7.lT ~ 

~ -, 7 
GffiT ~r . 

Shri K. C. Reddy: Sir, I am sorry, 
I havp not been able to follow the 
q1.Jestioll. 

Shri Ran,a: May I know, Sir, whe-
thE'T any price preference is also being 
given with regard to State undertak-
ings or whether their products are 
being purchased On a par? 

Sbl'i K. C. Reddy: There is nO ques-
tion of any general price preference. 
livery case is considered on its own 
merits. Where the State undertak-
in,s are producing goods which are 
not being produced in the private 
sector, the question of price prefer-
ence does not arise. It might arise if 
such goods were being imported, pre-
viously and as a result at our import 
polley we have stopped purchasing im_ 
ported ,oods in preference to indi-
genous goods, but where there is a 

private unit and a public unit which 
clre producing the same cateiory of 
goods, we do invite tenders generally 
and then proceed to purchase from 
the best source available. 

Shri Ran&'a: So far as the price is 
concerned, are we to understand that 
it is the same price that is bein, 
considered? 

Mr. Speaker: Order, order. Shri 
Mad'husudan Rao may repeat his 
question. 

Shri Thirumala Rao: Sir, he may 
be allowed to put his Question in 
Telugu. 

Mr. Speaker: He does not want to • 
put his supplementary, I think-Shri 
Ranga. 

Shri Ranga: My supplementary, Sir, 
was in regard to price. Provided the 
price is the same on both sides, may 
I know whether the products of State 
undertakings are preferred? May I 
also know whether, on the other ~n  

there is any kind of preference given 
even in re,ard to price also? 

Sbri K. C. Reddy: I have already 
answered that question, that ordin-
arily no such price preference is 
given. 

Shri S. M. BaDerjee: From the state-
ment it appears that the general policy 
regarding utilisation of capacity avail-
able with the State undertakings was 
laid down in May, 1956, on the basis 
of the recommendations of the Stores 
Purch¥es Committee. I want to know 
whether it is a fact that even ordin-
ary articles which can be manufactur-
ed in public undertakings are given 
to contractors; if so, may I know 
whether the Government would like 
t.o continue Olis sysi.em of contracts 
Or discontinue it? 

Shri K. C. Reddy: I do not quite 
follow the QUest.ion of the bon. Mem-
ber. I do not know what are tile arti-
cles to which he is referring when he 
says that we are gettinJ them through 
contractors. The ieneral policy has 

r"1c 
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Shri S. M. Banerjee: My question is 
whether it is a fact that the ordnance 
factories and other public undertaking 
which can manufacture all sorts of 
furniture, even they are not allowld 
to manufacture furniture and these 
are purchased through th(' 'contractor 
and supplied to the firm. 

Shri K. C. Reddy: The ordnance 
factories have been described as non-
comnlf'l"t"ial undl'rlakings in the re-
port of the Stores Purchase Committee. 
The Stores Purchllse Committee have 
rE:,commended what is the policy to 
be adopted ill thc matter of purchasing 
the artides of production in the ordn-
ance factories, and that has been by 
and large accepted by the Government. 
The purchase of articles of production 
from the ordnance factories is guided 
by the recommendation of the Stores 
Pure'hase Committee made in 1956. 

WRITTEN ANSWERS TO 
QUESTIONS 

R~taining Allowance for Workers 

*1671. Shri K. N. Pandey: Will the 
MinistN of I,abour and Employment 
hl' pleased to state: 

(a) whether the Supreme Court in 
course of the judgment given with 
regard to payment of retaining allow-
ance to thQ seasonal workers of thc 
sugar factories of Bihar ~ re e  the 
view that the matter of retaining 
allowance should also be referred to 
the Wage Board for consideration and 
necessary recommendation; and 

(b) if so, whether the Ministry of 
Labour propose to refer the issue of 
payment of retaining allowance to the 
seasonal workers immediately so that 
the recommendation of the Wage 
Board may not be delayed 01'1 this 
account? 

The Depat,. Minister 01 Labour 
(Shri Abld All): (a) The Supreme 
Court has expressed the hope that the 
question at retainin, allowance will 

be raised before the Wage Board by 
the workmen concerned. 

(b) The matter has already been 
taken up by the Sugar Wage Board. 

Arab League Information Centre, New 
Delhi 

*1673. Shri Rameshwar TaDitia: Will 
the Prime Minister be pleased to 
state: 

(a) whether it is a fact that. tbe 
Arab League proposes to open an In-
Iormation Centre in New Delhi; and 

(b) if so, whether any approval was 
sought from Government to open such 
u Centrl'? 

The Parliamentary Secretary to the 
Minister of External Aftairs (Shrl 
Sadath Ali KhalJ): (a) and (b). The 
Arab League J'had approached the 
Government of India to opeD an In-
formation Ccntre in New Delhi, and 
lhe Government of India have accord-
I'd their permissioil. 

Schedule of Rates for Works in P.W.D. 
Tripura 

"'1676. Shri Dasaratha Deb: Will the 
Minister of Works, HOlISing and Sup-
ply be pleased to state: 

(a) when was the schedule of rates 
for all works under the P.W.D., Tri-
pura approved; 

(b) whether the present schedule of 
rates needs' revision; and 

(c) if so, the steps taken to revise 
it? 

The Deputy MInister of Works, 
HOUsing and. Supply (Shrl AnU K. 
Chanda): (a) There is no local sche-
dule of rates for a~itar  electrical 
and road work. The schedule o( rates 
for other civil works was approved in 
the year ~ 

(b) Yes, Sir. 

(c) A revised schedule a! rates is 
under preparation. 
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Dock Labour Scheme, Cochia 

·18'18. Shri Kodiyan: Will the Minis-
ter of Labour and Employment be 
pleased to state: 

(a) the reasons for the delay in im-
plementing the Dock Labour Scheme 
in Cochin Port; and 

(b) what steps have been taken by 
Government to expedite the implemen-
tation of the scheme? 

'!be Deputy Minister of Laboar 
(Shri Abid Ali): (a) and (b). The re-
quired preliminaries are being com-
plied with and the Scheme would be 
implemented on completion of the 
same. 

Indian Tea 

·1684. Shri P. G. Deb: Will the Min-
ister, of Commerce and Industry bi' 
pleased to state: 

(a) what is the position of Indian 
tea in London market now-a-days; and 

(b) how the prices of tea there com-
pare with prices in India? 

The Deputy Minister of Commerce 
and Industry (Shri Salish Chandra): 
(a) and (b). A statement is laid on the 
Table of the House [See Appendix 
IV, annexure No. W.J 

Extradition Treaty witb Pakistan 

[Shri'Ram Krishan Gupta: 
I Shri D. C. Sharma: 

*16811. ~ Shri Ajit SiDg'b Sarbadi: 
I Shri Raghunath SlDI'b: 
l Shri Ramamwar Tantia: 

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 393 on the 27th Novem-
ber, 1959 and state at what t~ iii 
the proposal to conclude extradition 
treaty between India and Pakistan? 

The Parliamell'tary Secretary to tJae 
Minister of Extemal Affairs (Silri 
Sadatb Ali Khan): The Government 
ot India have sent to the Government 
ot Pakistan a draft of an Extradition 
Treaty. This is under examination by 
that Government. 

( IShort Term Courses in Medicine 

r Shri Shree Narayan Das: 
*1687. ~ Shri Radba Raman: 

l Shri Madhusudan Rao: 

Will the Minister ot PlanniD&' be 
be pleased to state the precise nature 
of the proposal under consideration of 
the Planning Commission tor starting 
a short term course in medicine to 
meet the demand ot doctors in the 
rural areas? 

The Deputy MiniI!fter of an ia~ 

(Sbri S. N. Mishra): There is nO con-
crete proposal before the Planning 
Commission. but the possibilities ot. 
reintroducing the licenciate course in 
medicine are being studied. with a 
view to meeting the requirements of 
health services in the rural ar;s. 

Dock Workers' Advisory Committee 

*1688. Sh.rl Tangamani: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) how often has the Dock Wor-
kers' Advisory Committee met; and 

(b) the reasons for not convening 
the meeting regularly at least once 
every year? 
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The Deputy Minister of Labour 
(Shri Abid Ali): (a) Twice. 

(b) The function of the Committee 
is to advise upon such matte:'!! as the 
Government may ,refer to it. A 
meeting of the Committee is, there-
fore, convened when reauired for 
this purpose. 

Export Houses 

.1689. J r~ P. C. Borooah: 
l Shrl D. C. Sharma: 

Will the Minister of Commerce 
and Industry be p!eased to state: 

(8) whether it is a fact that it has 
been decided to set up export hous"!! 
to expand export trade; 

(b) if so, the location and likelJ 
date of establishment; and 

(c) the manner in which these 
houses will function? 

The Deputy Minister of Commerce 
and Industry (Shri Satish CbaDdra): 
(a) to (c). The Standing Com_ 
mittee of the Export Promotion Ad-
visory Council has made certain re-
commendations which are under con-
sideration. 

Amendment to Industrial Disputes Act, 
IM7 

rSbri Rwm ri~ ~  

*1690. ~ Shri D. C. Sharma: 
l Shri Anthony Pillai: 

Will the Minister of Labour and 
Employment be pleased to refer to the 
reply gi en~to Unstarred Question No. 
443 on the 24th November, 1959 and 
state the sta2e at which are the pro-
posals for amendment to the Indus-
trial Disputes Act, 1947? 

The Deputy Minister of Labour 
(Shri Abid Ali): The amendment to 
the Industrial Disputes Act, 1947 
arising out of tripartite decisions al e 
being finalised. 

Tea Exports 

~  Shri P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that India's 
share in World tea exports has dwind-
led from 46.1 per cent. in 1950 to 41.5 
per cent. in 1958 and that in 1959 
there wall a big decline of exports; 

(b) if so, the reasons therefor; and 

(c) the steps taken or proposed to 
be taken in the matter? 

The Deputy Minister of Commerce 
and Ind.astry (Shrl Satisb Chandra): 
(a) While it is correct that India's 
share in World tea exports in 1958 
was less than in 1950, the total exports 
were all the same quantitatively 
higher. The quantity exported during 
1959 was. lower than that exported 
during 1856 and 1958 but higher than 
1955 and 1957. There is no firm trend 
to show that exports are declining. 

(b) The fall in our eXports of tea 
in 1959 occurred mostly in the earlier 
months and was due to accumulation 
of stocks in the U.K. aDd non-avail-
ability of sufficient stocks of quality 
teas which are popular in foreign 
markets. 

( c) Tea Promotion Officers have re-
cently been POSted in Cairo and 
Sydney. An Officer has been "elected 
for the post of Tea Adviser in New 
York.. Certain proposals to promote 
the cause of Indian tea in the U.'K. 
and West European countries nre 
under consideration. 

MalUlfacture of Bicycles 

2fl8 J Shri D. C. Sharma: 
. L Shri Ajit Singh Sarhadi: 

Will the Minister of Commerce :utd 
Industry be pleased to state: 

(a) the number of ancillary units 
functioning in Punjilb State for the 
manufacture of bicycles; 

(b) the annual outpul of these 
units; 
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(c) the total production of cycles 
during the year 1959; and 

(d) the amoWlt of financial assist-
ance given to these units by the Cen-
tral Government upto the 31st Decem-
ber, 1959; 

The Mini'iter of Industry 
Manubhai Shah): (a) 494. 

(Shri 

(b) R~  ~  7115 (approx l'II1u re-
ly). 

(c) Totul Pr(lduction III till' coun-
try:--

Largl' Seal!' e~ t r  90,748 Nos. 

Small Seale Slctol"-].72.842 o~  

Out of tIll'S!, the total production in 
Punjab Stat!' in t h(' large and. tht, 
small scale ~e ton  wac; 3.03.181 and 
58.728 Nos, respecti\'ely. 

(b) Rs. 32,500. 

"Compiled from tIll' progress report" 
n'ceiv('d so far. 

Housing Schemes in Jammu aBd 
Kashmir 

2489. Shri D. C, Sharma: Will the 
Minister of Works, Housing and Sup-
ply be p:eascd to state: 

(a) the total amount of loans allot. 
ted to the Jammu and Kashmir State 
for various housing schemes during 
1959-tiO; and 

(b) the amount spent during that 
period? 

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) and (b). Of the HOl.lsing 
Schemes included in the Second Five 
Year Plan, the Government of Jammu 
and Kashmir are implementing the 
Low Income Group Housing Scheme 
only. Out of Rs. 18'50 lakhs a o ~te  

to the State Government under this 
Scheme during 1959-60; a sum of 
Rs. 9'56 lakhs ~ disbursed to them 
based on the expenditure likely to be 
:.ncurred by them during the year, 
after deducting the over payment 
DUlcie durin, 1958-59. 

Misappropriation of Money for 
Building Houses 

2490. Shri D. C. Shanna: Will the 
ini~t r of Rehabilitation and Minor-
ity Affairs be pleased to state: 

(u) whether any money granted by 
thc Centre to the Rehabilitation De-
purtml'nt of Punjab for building 
houses was misappropriated by some 
pf'rsons during 1959-60; 

(b) if so, by whom; 

(e) what is the amount inv(11ved; 
and 

(d) whCllwl' any enquiry has bel'a 
madC"! 

The Deputy Minister of Rehabili_ 
tation (Shri p. S. Naskar): (a) Ko. 

(b) !o (ell. Do not arise. 

International Commission fOr SUJlP-r-
yision and Control in Viet Nam 

2491. Shri D. C. Sharma: Will the 
Prime Minister be pleased to slate: 

(a) how many cases of cOlT\phin:.s 
of irregularities were brought t'l the 
llotic(' of (i) Viet Nam authorities, and 
tii) Viet Minh authorities by t.he In-
ternational Commission for Supervis-
ion and Control during the period 
Dec'pmbel'. 1959 to March, 1960; and 

(b) how many of them were dealt 
with satisfactorily'? 

The Prime Minister and Minister of 
~ terna  AJ'fairs (Shri Jawahal'lal 
Nehru): (a) and (b). The report of 
the International Commission for 
Supervision and Control for this period 
is still under preparation. As SOOD 

as it is published the answer will ~ 
available. 

State Trading Corporation 

2492. Shri V. P. Nayar: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether in photographic 
material imported from the foreign 
countries by the State Trading Corpo-
ration any preferential treatment i5 
given to any particular country; and 
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(b) whether a statement will be 
laid on the Table showing the quan-
tities and value of such imports by 
the State Trading Corporation (coun-
try-wise) in the licensing periods of 
1958-59? 

The Minister of Commerce ( Shri 
Kanungo): (a) No, Sir. 

(b) A satement is laid on the Table. 
[See Appendix 'IV, annexure No. 60]. 

Jute Factory in Andhra Pradesh 

2493. Shri Satyanarayana: Will the 
Minister of Commerce and Industry 
be pIPased to state: 

(a) whether there is any proposal to 
construct a Jute Factory in the Dis-
trict of Srikakulam. Andhru Prad('sh: 
and 

(b) if ~o  ,,'hen is it going to he 

constructed? 

The Minister of Commf'r('e (Shri 
Kanungo): (a) No, Sir. 

(b) Docs not arist'. 

Publicity Organisers in V.P. 

2494. Shri Sarju Pandey: Will the 
Minister of Information and Broad-
(asting be pleased to state: 

(a) the number of Publicity Organi-
sers appointed in Uttar Pradesh so 
far under the integratPd pUblicity pro-
gramme; 

(b) whether they have performed 
cinema shows in their respective areas 
during 1959-60; and 

(c) if so, the number of the places 
where these were performed? 

The MiDister of Information and 
roa ~ (Dr. Keskar): (a) Six 
(Four Field Publicity Officers and two 
Publicity Organisers). 

(b) and (c). Film shows were given 
at 867 places visited 8Y these Units 
durin I 1959-80. 

Indian Labour Conference 

2495. Shri Ram Krishan Gupta: Will 
the Minister of Labour and Employ-
ment be pleased to refer to the reply 
given to Unstarrcd Question No. 438 
on the 24th November, ]959 and state: 

(a) whether Government have 
considered the recommendations of 
16th and 17th Indian Labour Confer-

~  and 

(IJ) if so, the nature of the decision 
ani vt'd at'? 

The Deputy Minister of I,abour 
(Shri Abid Ali): (a) Yes. 

(IJ) The J'('commendations were 
brought to th',' notice of the interests 
~on  

Carbon-bonded Graphite Crucibles 

2496. Shri P. K. Deo: Will the Minis-
ter of Commerce and Industry be 
pkasl'd to statl': 

(a) HlP quantity of Carbon-bonded 
Gruphit{' Crucibles imported into India 
in till' years ] 958-59 and 1959-60 and 
the amount of foreign exchange in-
volved; 

(b) how UH'Y are used in the 
country; 

(C) whether indigenous manufacture 
of Carbon-bonded Graphite Crucibles 
can be taken up on a commercial 
scale as a result of research carried 
out at the National Metallurgical 
Laboratory, Jamshedpur; 

(d) the finances that will be re-
quired to set up an industry for their 
manufacture; and 

(e) whether any application for 
licence has been received for their 
manufacture in the country or whe-
ther Government want to manufacture 
it in the Public Sector? 

The Minister 01 Industry (Shri 
Manubhai Shah): (a) The item 
Carbon-bonded Graphite Crucible is 
not specifically shown in the trade 
c1assftcation of this country and as 



13S2I Written Answers APRIL 25, 1960 Written Answers 13522 

such the import figures are not avail-
able. However, import of Graphite 
Crucibles is as below: 

1958-59 
~o April-

December, 1959) 

Quantity 
in 

numbers 

53,551' 

Value 
in 
'000 

Rs. 

2,374 

(b) They are used for ferrous and 
non-ferrous castings. 

(C) Yes, Sir. 

(d) Rs. -i lacs cxcluding working 
capital. 

(e) No, Sir. 

The process has however been 
lea5ed out for commercial exploitation 
to two firms. It is not intended to 
manufacture the product in the Pub-
lic Sector. 

Resin Adhesi..-e 

2497 {Shri S. C. Samanta: 
. Shri Subodh HaDSda: 

Will the Minister of Commerce and 
IDdastry be pleased to state: 

(a) the places in the country where 
resin adhesive for the manufacture of 
plywood is produced; 

(b) what impetus has been given to 
. produce more quantity of it; 

(c) how the price and quality of the 
imported material compares with the 
indigenous products; and 

(d) whether resin adhesive is used 
for any other purpose? 

The Minister of Industry (Shri 
Manabhai Shah): (a) The production 
of resin adhesive for the manufacture 
of plywood on commercial scale has 
not as yet been started, though one 
plywood firm is manufacturing a 

small quantity (120 tons per annum) 
for its own use at Valliapatham in 
Kerala. 

(b) A few units, which has been 
approved for the manufacture of this 
item by Government, are being given 
necessary facilities for implementation. 
These will meet the requirements of 
the country. 

(e) Does not arise in view of (a) 
above. 

(d) It is used for Chip Board Indus-
try, furniture, sports goods and textile 
furnishings. 

Civil Works in Bombay State 

2498. Shri Pangarkar: Will the 
Minister of Works, o in~ alld 
Supply be pleaeshd to state: 

(a) the total amount allotted by the 
Central Government for the civil 
v,rorks in the general pool in Bombay 
State during the ywar 1959-60; and 

(b) the total amount flctually spent 
on the civil works in Bombay during 
that period? 

The Minister of Works, o in~ and 
Supply (Sui K. C. Reddy): (a) That 
amount sanctioned during the year 
1959-60 for civil works in the General 
Pool in the Bombay State debitable to 
the head 'BI-Capital Outlay' and all 
other civil works debitable to the 
head '50-C.W.C.' was Rs. 1,3B,64,200. 
(The works include new works as well 
as works-in-progress). 

(b) As the accounts for the year 
1959-60 have not been closed, the 
amount actually spent is not at present 
known. 

Empyoyees' State Insurance Scheme 

2499. Shri Aurobindo Ghosal: Will 
the Minister of Labour and Employ-
ment be pleased to state: 

(a) whether the West Bengal Gov-
ernment have submitted any scheme 
for hospitalisation of the workers 
under the Employees' State Insurance 
Scheme; and 
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(b) if so, whether it has been 
accepted? 

The Deputy Minister of Labour 
(Shri Abid Ali): (a) Yes. 

(b) Yes, with certain modifications. 

Import of Scooters 

2500. Shri A. M. Tariq: Will the 
Minister of Commerce and Industry 
be pleased to !'itate: 

(a) whether the ban on the issue of 
licenses for the import of scooters has 
been removed; and 

(b) if so, the reasons therefor? 

The Minister of Commerce (Sltri 
Kanungo): (a) No, Sir. 

(b) DoE's not arise. 

Unemployed Graduate Engineers 

2501. Shri A. M. Tariq: Will the 
Minister of Labour and Employment 
be pleased to refer to the reply given 
to Starred Question No. 494 on the 2nd 
December, 1959 and state: 

(a) the number of retired engineers 
on the Live Register; and 

('b) the number of engineers on the 
list who have got previous experience? 

The Deputy Minister of Laboar 
(Shri Abid Ali): (a) 2 in Delhi as 
on 31-3-1960. 

(b) 10 as On 31-3-1980. 
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Ambar Charkha in Orissa 

2513. Shri Sal1&'aIUla: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) what is the amount placed at the 
disposal of the Governmept of Orissa 
for the development of Ambar 
Charkha, by the Government of India 
during the years 1957-58, 1958-59 and 
1959-60; 

(b) what is the total number of 
trainees turned out from the different 
training centres in the State during 
the above period (year-wise); 

(C) what is the nl.lmber of persons 
who have received training in Ambar 
Charkha during the above period; 

(d) what is the earning capacity of 
the-se persons; and 

(e) how far tkis industry has solved 
the unemployment problem in Orissa? 

The Milliliter .f In4l18try (Shrl 
Manubhai, Shah) : (a) to (e). A state-
ment containing the required informa-
tion is laid on the Table. [See 
Appendix IV, annexure No.6.] 

Salt Production in Orissa 

2504. Shri Chintamoni Pani&,rahi: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) the quantity 0f salt produced 
in Orissa in 1959-60 factory-wise; and 

(b) the amount of assistance given 
to the State for developing road com-
munications in Astarang, Huma and 
Sumadi salt producing an'as in Orissa 
during the same period? 
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The Minister of Industry (Shri 
Manubhai Shah): (a) 

Name of factory 

I. Ganjam (HlIlUa). 

2. GOka 

3. Sumadi 

4. Surla 

5. Astrang 

6. Model Salt Facwry 

7. Unlicensed 

TOTAl. 

Production 
in 
'000 

maunds 

201 

31 

~ 

13 

IS 

11 

17 

310 

(b) No assistall(,l' 1S given to the 
State o rn nt~ for developing 
road o ni ation~ in the salt pro-
duc'ing an·as. The Salt Dppartment 
incurred an expenditure of Rs. 870.00 
during 1959-60 on the maintenance 
and r air~ of roads built by that 
Departml'nt in Huma and Sumadi 
factories. 
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Coca Cola Company 

2506. Shri A. M. Tariq: Will the 
Minister of Commerce and Industry 
bp pleasE'd to state: 

(a) the \'alue of raw materials im-
ported by Coca Cola; 

(b) thp sources of raw at ia ~ 

imported: and 

«(') the details of components of raw 
materials? 

The Minister of Commerce (Shri 
Kanungo): (a) The value of raw 
materials imported by Coco Cola is 
not available as firm-wise import 
statistics is not maintained. However, 
the value of import licences granted 
to them since October '58-March '59 
licensing period is as follows:-

Licensing period Value· licensed 

October' 58-March' 59. Rs. 1,OO,OO(} 
April-September, 1959 Rs. 52,980 
October '59-March' 60 Rs. 25,328. 

(b) U.S.A. 

(c) The Hon'ble Member perhaps. 
desires to have information about the-
raw materials. These are (i) Food 
Colours (ii) Mixture of Odoriferous 
substances and (iii) Special essences. 
containing spirit for making the con-
centrate. 
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Small Scale Industries in Punjab 

2507. Shri Ajit Singh Sarhadi: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) how much reduction has taken 
place in the production of consumer 
goods in Punjab in Small Scale Indus-
tries Sector due to recent power cut 
in Punjab; and 

(b) what stePs are being t.aken to 
avoid sueh power cut to the industries 
in future? 

The Minister of Industry (Shri 
Manubhai Shah): (a) Precise infor-
mation about the decline in production 
due to power cut in the Punjab is 
not available. 

(11) The Stat(' Electricity Board 
considers that there is no likelihood of 
such a situation arising in the near 
future in view of the additional gene-
rating capacity whieh is bping instal-
led at Bhakra. 

Washing Soap 

r Shri P. R. Patel: 
2508. ~ Shri K. U. Parmar: 
l Shri Fatehsinh Ghodasar: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it is a fact that the 
washing soap manufactured by the 
indigenous Indian a ~orie  small and 
big, and so-called Indian factories is 
either managed or financed by 
foreigners; and 

(b) what steps Government propose 
to take to distinguish soaps manufac-
tured by factories either managed or 
financed by foreigners from the soaps 
manufactured by the indigenous Indian 
factories? 

The Minister of Industry (Shri 
Muabhai Shah): (a) Only three 
factories are being mainly managed or 
financed by foreigners. 

(b) It is not proposed to take any 
steps in this C'OIlnection. 

Bore-Wells in Dandakaranya 

2509. Shri Sangana: Will the Minis-
ter of Rehabilitation and Minority 
Affairs be pleased to state: 

(a) whether any bore-wells have 
been dug in the Dandakaranva Pro-
ject area of Koraput District. '( Orissa) 
and the Bastar District (Madhya Pra-
desh); . 

(b) if so, thl' number in eaeh dis-
trict; 

(e) whether all are successful; and 

(d) what is the amount spent over 
tl1l'se wells so far? 

The Deputy Minister of 
tation (Shri P. S. Naskar): 

Rehabili-
(a) Yes. 

(b) District Korapu t (Orissa) 69 

District Bastar 
(Madhya Pradesh) 

Total 

(c) 116 were successful. 

(d) About Rs. 66,500. 

A' 7' DeTelopment 01 Handicrafts 

133 

202 

2518. Shri Madhusudan Rao: Will 
the Minister of Commerce and Indus-
try be pleased to refer to the reply 
given to Unstarred Question No. 1195 
on the 17th March, 1960 and state: 

(a) whether Government have since 
received the formal report from the 
Japanese Handicraft Expert who visit-
ed India recently; and 

(b) if so, what are the salient 
features of these recommendations for 
the development of handicrafts? 

Tbe Minister of Industry (Sui 
Manubhai Shah): (a) The form.l 
report from the Japanese Handicraft 
Expert has not yet been received, but 
the same is expected shortly. 

(b) Does not arise. 
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Glass Banl'le Industry of FirOEabad 

2511. Sbri Braj Raj Sinl'h: Will the 
Minister ot Commerce and Induetry 
be pleased to state: 

(a) whether import licences tor 
Glass Ohemicals have been I"etused to 
glass factories of Firozabad even 
though supported by Essentiality Cer-
tificates issued by the Director of 
Industries Uttar Pradesh Government, 
Kanpur; 

(b) it so, on what grounds; 

(c) whether Government have fixed 
any different ratio between small scale 
and big scale industries for the pur-
poses of allocation of coal to them 
vis-a-vis their installed manufactur-
ing capacity; 

(a) whether Government are aware 
that glass bangle industry of Firoza-
bad is not getting its supply of Soda 
Ash regularly in each month since 
February, 1960, specially of Light 
Soda Ash; 

(e) if so, w ha t steps ha ve been 
taken to effect its supplies to the 
industry in time in each month; 

(f) whether Government have any 
proposal to provide relief to those 
dealers of liquid gold who imported 
this material from abroad; 

(g) whether Government are aware 
that Soda Ash of Dharangdhara 
Chemical Works, Dharangdhara 
(Saurashtra) is not being equitably 
distributed in glass bangle industry ot 
Firozabad; and 

(h) if so, whether any steps are 
being taken to have its fair and equal 
distribution in glass bangle Industry of 
Firozabad? 

The Minister of Industry (Shri 
Muubhai Shah): (a) and (h). In-
formation is being collected and will 
be laid on the Table of the House. 

(C) The Coal quotas of individual 
units of glass industry are fixed by 
the respective State Governments out 

of the bulk quota placed' at their dis-
posal for the industry. As tar as 
Central Government are aware State' 
Governments have not fixed any 
different ratio for allocation of coal 
to small and large scale glass factories. 
The allocation is mainly dependent on 
the type o.f equipment used and actual 
consumption of coal by the various 
units, and the overall quota of the 
State. 

(d) Government are not aware of 
any short allocatiOn of Soda Ash to 
the glass bangle industry of Firozabad. 
In fact, full quota of Soda Ash includ-
ing Light soda Ash meant for the' 
industry was distributed during each 
of the past three months. 

(e) In view of the answer to part. 
(d) above, the question does not arise. 

(f) Liquid gold is being manufac-
tured in the country. Some of the im-
porters of the item have been also 
assisted in setting up its production in 
the country. 

(g) and (h). There is no control 
over distribution of Soda Ash manu-
factured by Dharangdhara Chemical 
Works, Dharangdhara or any other 
factory. The manufacturers of Soda 
Ash have been making supplies to the 
bangle industry and other glass fac-
tories at an increasing rate. No steps 
are proposed for taking over the dis-
tribution of indigenous Soda Ash. 
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BuslDess MaDapment 

1515. Shrl S. B. Aramurbam: Win 
the Minister of Commerce and IDda-
b7 be pleased to state: 

(a) how many persons were given 
training in Business Management In 
Small Industries Service Institute In 
Madras State during 1956-59; and 

(b) what is the amount Involved 
and how many of these persons have 
been taken into service in Government 
and other establishments? 

The Minister of Industry (Shrl 
llanubhal Shah): (a) and (b). A 
statement is laid on the Table. 
[See Appendix IV, annexure No. 62]. 

STATEMENT 

(a) 289 persons during 1957-59. The 
first course commenced On the 7th 
.January, 1957. 

(b) The training was conducted by 
the staff of the Small Industries Service 
Institute, Madras and no extra expen-
diture was incurred on this account 
except payment of Rs. 940 as honora-
rium to guest speakers during the 
period of training. This was a train-
mit for the benefit of small industria-
lists engaged in their own business 
and their representaives and therefore 
the question of employing the trainees 
in Government Services or other 
establishments does not arise. 

Reception Arrangements at Palam 

2516. Shrl A. M. Tariq: Will the 
Prime Minister be pleased to state the 
order in which the seating arrange-
ments for Diplomats, Members of 
Parliament and other prominent citi-
lEens of Delhi are made on the arrival 
of foreign dignatories at the Palam 
Airport? 

The Prime Minister and Minister of 
bternal Affairs (Shri Jawabarla! 
Nehru): The order of seating is as 
follows:-

(i) The Diplomatic Corps. 

(ii) Ministers of the Union GoY-
ernmenl 
319 (Ai) LSD-3. 

(iii) Members of Parliament. 

(iv) Members of the Municipal C0r-
poration. 

(v) Governmerllt Officials. 

(vi) Other Diplomats. 

(vii) Prominent citizens, 
Nationals etc. 

Colr Indutry 

foreign 

2517. Sbrl Acbar: Will the MinIster 
of Commerce and Industry be pleased 
to state: 

(a) the machinery through which 
the Coir Board is going to collect 
statistics in connection with the survey 
of the industry; and 

(b) the time to be taken for com-
pleting the survey? 

The Minister of Industry (Sbrl 
Manubbal Shah): (a) In the Kerala 
State and in the Kanyakumari District 
of the Madras State the survey will 
be conducted through the sta1f 
appointed by the Coir Board. In other 
places, the survey is proposed to be 
conducted through the Indian Satistl-
cal Institute, Calcutta. 

(b) 3 months. 
Employees of Government of ID4ia 

Press, Calcutta 

2518. Sbri K. C. Jena: Will the 
Minister of Works, HoasIn&' and 
Supply be pleased to state: 

(a) the procedure in vogue as 
regards the confirmation of the Class 
III ministerial staff working under the 
Ministry; 

(b) whether it is a fact that a 
number of Class III ministerial sta1f 
under the said Ministry working in the 
Government of India Press, Calcutta, 
are yet unconfirmed after renderin, 
uninterrupted services for twelve lnd 
eighteen years; and 

(C) if so, the reasons therefor? 

The Deputy Mlnlster 01 Worb, 
Housing and Supply (Shrl ADlI It. 
Chanda): (a) Conftrmation of elu8 
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III ministerial staff working ill the 
subordinate organisations of the Minis-
try is made on the buis of seniority-
cum-fitness. 

(b) Yes. 

(c) The question of the seniority of 
the members of the staff who have 
joined the Government of India Press, 
Calcutta, on migration from the Direc-
torate of Supplies and Disposals, 
Calcutta, vis-a-vis the staff who had 
been recruited to the Press direct, is 
still undecided owing to certain repre-
sentations and counter-representations 
received from the affected officials. 
The question of the permanent 
absorption of this staff either in the 
Press itself or in other organisations 
of Government has been receiving 
attention and is likely to be settled 
shortly. 

Jeep Case 

{
Dr. Ram Subhag Singh: 

Z519. Shrl Khushwaqt Rai: 

Will the Prime Minister be pleased 
to state: 

(a) whether the suit preferred by 
Governmept of India in a U.K. court 
regarding "Jeep purchases" has been 
settled out of the court; 

(b) whether the case has now been 
withdrawn from the court; and 

(C) what are the terms of settle-
ment? 

The Prime Minister and Minister of 
External AJJairs (Shri Jawaharlal 
Nehru): (a) The hearing of the suit 
filed by Government of India in a 
U.K. court on the jeep purchase con-
'tract is fixed for 2nd May. 

The Solicitors of the defendant com-
pafty, against whom the suit has been 
filed, had made various proposals for 
an out-of-court settlement during the 
last few months. These proposals for 
settlement, which involved payment 
by Government of India, though of 
progresllively smaller amounts under 

each proposal, were rejected by the 
Government o( India, though strong17 
recommended for acceptance b, the 
Government of India's Solicitors and 
Counsel engaged in the case. 

About 10 days back, the defendantB' 
Solicitors made another offer for ou.t-: 
of-court settlement of the case involv-
ing no payment of any kind by the 
Government of India, the defendants, 
on the other hand, forgoing their 
claims in two other arbitration cases:. 
This offer has been accepted and the 
terms of out-of-court settlement were 
initialled by the Solicitors of the two 
sides on 18-4-1960. 

(b) The Solicitors of both parties 
have jointly intimated to the Court 
that the action has been withdrawn. 

(c) The terms of settlement cannot 
be published because these have not 
been finally exchanged between the 
two parties. The arbitrators and 
umpire under the two other arbitra-
tion cases included in the terms of 
settlement will be informed about the 
settlement after the final text b.a.s 
been exchangd between the parties. 
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Small-scale industries In Punjalt. ' 

Z5ZZ. Shrl Daljit Singh: Will the 
Minister of Commerce aDd IndwttrJ' 
be pleased to state: 

(a) the number of small-scale 
industries in Kangra district of Punjab 
which are getting assistance from the 
Small Scale Industries Service Insti-
tute; and 

(b) the nature of assistance along 
with the names of the factories? 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). A 
statement is laid on the Table. 

STATEMENT 

N a party from Kangra District has 
approached the Small Industries Ser-
vice Institute, Ludhiana for technical 
assistance so far, However, ' informa-
tion has been supplied to the follow-
ing party for starting a new industry: 

1. Mis. Banarsi La} Rameshwu 
Prasad, V, & P.O. Rait, TehaU. 
Kangra, District Kangra. 
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(b) if so, the details of the number 
of houses; and 

Labour Welfare III PaaJab 

UD. Slui Daljlt SlDgh: Will the 
Minister of PlaJm.I.Da' be pleased to 
IRate: 

(a) the amount of money which 
has been allotted to Punjab for imple-
menting labour welfare measures in 
the State during 1960-61; and 

(b) the nature of various measures 
for which amount has been allotted? 

The Deputy MlDIster of nn ~ 

(Shri S. N. Mlshra): (a) Rs. 63'45 
laths. 

(b) The amount includes proviitin 
for manpower and employment ser-
vice, craftsmen training. and welfare 
schemes. 

Import of Areeanut 

ZS24 f Shri A. K. GopaIan: 
. L Shri Warior: 

Will the Minister of Commerce and 
bdutry be pleased to state: 

(a) whether Government have 
received any representation from the 
Trichur Arrcanut Commission Agents' 
Association regarding the import of 
Arecanut from abroad; and 

(b) if so, the reaction of Govern-
ment thereto? 

The Minister or Commerce (Shri 
Kanungo): (a) No, Sir. No such 
re r~ entation has been received in 
the recent past. 

(b) Does not arise. 

Honses lor Bandloom Weaven 

uzs f Shrl Sampath: 
. L Shrl Tangamanl: 

Will the Minister of Commerce anel 
IDdllStry be pleased to state: 

(a) whether Government have 
taken any decision about the houses 
to be provided for the handloom 
weavnrs covered by the co-operatives 
during 1960-61; 

• 

(e) the amount allotted to the 
various States? 

The MiDlster of Commerce (Sbrt 
KanllDp): (a) to (c). InformatiOil 
is being collected and will be laid OIl 
the Table of the House. 

National Tribu.ual for Mine Worken 

ZS26. Shrl M. K. Ghosh: Will the 
Minister of Labour and Employm-.t 
be pleased to state: 

(a) whether Government's attentioa 
has been drawn towards a resolution 
of the Indian National Mine Workers' 
Federation requesting Government to 
set up a National Tribunal to enquire 
into the wage and working conditions 
and other relevant matters relating to 
the mine other than coal mines; and 

(b) if so, what is the decision at 
Government in the matter? 

The Deputy Minister of Labou 
(Sbrl Abld Ali): (a) Yes. A reso-
lution to that effect was passed by the 
Indian National Mine Worke1'8 
Federation on the 7th October, 1958. 

(b) It was considered there wu 
not sufficient justification for appoint-
ing a National Tribunal for this pur-
pose. 
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Slam Clearance in Madras state 

Z530. Shri Tangamani: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) whether Government have sanc-
tioned and granted money during 
1959-60 tor slum clearance in Madras 
Statf': 

(b) if so, what were the schrmes 
and the amount paid; and 

(c) what is the amount demanded 
and amount sanctioned for the year 
1960-61 ? 

The Deputy Minister of Works, 
Bousing and Supply (Shri Ani! K. 
Chanda): (a) and (b). Out of Rs. 45 
lakhs allocated as CC'ntral assistance 
under the Scheme, a sum of Rs. 19'92 
lakhs was disbursed to the Madras 
State after deducting an overpayment 
of Rs. 10'08 lakhs made during the 
previous year. This lump sum pay-
ment represented the Central share 
of the likely expenditure during 1959-
80, against 23 slum clearance projPcts, 
mentioned in the statement laid on 
the Table, which have been sanc-
tioned from time to time since the 
inception of the Scheme at an 
approved cost of Rs. 130'20 lakhs. 
[See Appendix IV, annexure No. 63]. 

(e) A sum of R!!. 51 lakhs was 
required by the State Government as 
Central assistance fOl' the Slum Clear-
ance Scheme durin, 1960-81. The 
allocatioDS for this year to the States 
have not yet been ftnaliaed. 

Retrenchment of Employee. 

!S3l. Shrl M. B. Thakore: Will the 
Minister of Labour and EmploymeaC; 
be pleased to state: 

(a) the names of Ministries and 
Government offices which did not 
furnish the particulars of the retrench-
ed employees during 1959-60 to the 
Directorate-General of Resettlement 
and Employment two months before 
the retrenchment actually started; and 

(b) the._ !easons for such delay? 

The Dt'puty Minister of Labour 
(Shri Abid Ali): (a) and (b). There 
are no rules or orders prescribing any 
specified period for giving notice to 
the Directorate GC'neral of Resettle-
ment and Employment regarding 
retrenchment in Government offices. 
Information is furnished to the Direc-
torate General of Resettlement and 
Employment by Ministries as early as 
possible. 

'ft:R;' ~ ~ ~ ~ mr ~ 

~ ~~  ~ ~ Utf : em 

~  m<mf ~ ~~ lift ~  
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~~i i ~i ~g  

( (of ) ~ J;f'fiR 'If+!" 5(Tt<i rn ~ 
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Antibiotics Factory at Rishik.esh 

1533. Shri P. K. Deo: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether a factory is going to 
be set up at Rishikesh for the manu-
facture of antibiotics; 

(b) what is thl: estimate of the pro-
ject and the Government's participa-
tion in it; and 

(c) whether this factory will be 
manned by Russian experts? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). It is 
proposed to set up at Rishikf'sh a 
factory for the manufacture of anti-
ioti ~ with the technical assistance 
of the U.S.S.R. Government and by 
utilising a portion of 80 million roubles 
credit for which an agreement was 
entered into between the Govern-
ments of India and the U.S.S.R. on 
the 29th May, 1959; copies of the 
Agreement are available in the Parlia-
ment Library. 

The Project will be in the Public 
Sector and is estimated to cost about 
Rs. 10·1S crore! excluding cost of 
-township. The exact cost of the 
project will however be known 
anIy on the receipt of the Detailed 
Projeet Report, 10r the preparation of 
whicb the necessary Memorandum of 
'1;nstructioJl8 has been handed over 
to the Soviet experts in March, 1980. 
In the initial stages there may be 
iIOllle RuSSoian experts working in the . 
t~ tor  

lZ bra. 

BE. MOTION FOR ADJOURNMENT 

Shri Rajendra Singh (Chapra): I 
had put in an Adjournment Motion 
which is of global importance. 

Mr. Speaker: I have disallowed the 
Adjournment Motion. If he wants to 
refer to that again, he can meet me 
this afternoon.' 

Sbri Rajendra Singh: Sir, may I 
point out that when there was an 
explosion in Sahara-a nuclear ex-
plosion by the French authorities--
you were e~ e  to allow that matter 
to be brought in here. There is some-
thing so important and on which the 
fate of the world hangs, and ..... . 

Mr. Speaker: Order, order. He can 
talk to me about it this afternoon, and 
if I am convinced, I shall bring it up 
tomorrow. 

Shri Rajcndra SIn,h: In your 
chamber, Sir? 

12.02 hI'S. 

PAPERS LAID ON THE TABLE 

EvALUATION REPORT OF WORKING 

GROUP ON SMALL SCALE INDUSTRIlIB 

AI(]) ANNUAL REPORT OF NATIONAL 

INSTRUMENTS LTD. 

The Minister of Industry (Shri 
Manubbal Shah): I beg to lay on the 
Table a copy of each of the following 
papers:-

(i) Evaluation Report of the 
Working Group on Small 
Scale Industries. [Placed in 
Library, See No. LT-2119/80]. 

(ii) (a) Annual Report of the 
National Instruments Limited 
for the year 1958-59 along 
with the Audited Accounts 
and comments of the Com-
ptroller and Auditor-General 
thereon, under sub-section (1) 
of section 839 of the Com-
panies Act, 19M. [Placed in. 
Library, See No. LT-2120/60]. 
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(b) Review by the Government 
of the working of the above 
Company. [Placed in Libra",. 
See No. LT-2120/60]. 

EMPLoYMENT PATTERNS OF ALUMNI OJ' 

DELHI UNIVERSITY 

The Deputy Minister of Labour 
(Shri Abid Ali): I beg to lay on the 
Table a copy of the summary of the 
conclusions of the report of the em-
ployment patterns of the alumni of 
Delhi University. [See Appendix IV, 
annexure No. 64]. 

REPoRT OF TRADE DELEGATION TO WEST 

EUROPEAN COUNTRIES 

The Deputy Minister of Commerce 
and Industry (Shri Satlsh Chandra): 
I beg to lay on the Table a copy of 
the Report of the Indian Government 
Trade Delegation to West European 
Countries (September-October, 1959). 
[Placed in LibraTJI, See No. LT-2122/ 
60]. 

1!.Oll hrs. 

MESSAGES FROM RAJYA SABRA 

Secretary: Sir, I have to report the 
following messages rec2ived from the 
Secretary of Rajya Sabha:-

(1) 'In accordance with the pro-
visions of sub-rule (6) of rule 162 
of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to r~t rn 

herewith the Appropriation (No. 
2) Bill, 1960, which was passed 
by the Lok Sabha at its sitting 
held on the 19th April, 1960, and 
transmitted to the Rajya Sabha 
for its recommendations and to 
.tate that this House has no recom-
mendations to make to the Lok 
Sabha in regard to the said Bill.' 

(2) 'I am directed to. inform the 
Lok Sabha that the Rajya Sabha 
at its sitting held on Thursday, 
the l'th April, 1868, adopted the 
following motion in regard to the 
Joint Committee on Offtces of 
Proftt:-

Urgent Public 
Importance 

MOTION 

"That this House concurs in 
the recommendation of the Lot 
Sabha that the Rajya Sabha do 
elect two Memb:'rs to the Joint 
Committee on Offices of Profit 
in the vacancies caused by the 
retirement of Shri Amolakh 
Chand and Shri Rajendra Pratap 
Sinha from the Rajya Sabha 
and resolves that the House do 
proceed to elect, in accordance 
with the system of proportional 
representation by means of the 
single transferable vote, two 
Members from among them-
selves to the said Joint Com-
mittee to fill the vacancies." 

I am further to inform the Lok 
Sabha that at the sitting of the 
Rajya Sabha held on Thursday. 
the 21st April, 1960, the Chairman 
declared th ~~ following Members 
of the Rajya Sabha to be duly 
elected to the said J oint Com-
mittee to fill the vacancies:-

1. Shri M. Govinda Reddy 

2. Shri Rajendra Pratap Sinha: 

~ hrs. 

ESTIMATES COMMITTEE 

EIGHTY-FIFTH REPORT 

Shri Dasappa (Bangalore): I beg to 
present the Eighty-fifth Report of the 
Estimates Committee on the actiOl'l 
taken by Government on the recom-
mendations contained in the Fifty-
seventh Report of the Estimates Como' 
mittee on the Ministry of '1-nance 
(Department ot Revenue)--Central 
Excise Department. 

1z.eZt 1118. 
CALLING A'rI'ENTION 'l'O MA'1"l"&It 
OF URGENT PUBLIC IMPORTA.N'C'B 

8TRnu: BY MICA DzALDS IN BDIAIl 

Shrl S. M. BaIlerjee (Kanpur): 
Under Rule 197, I be, to call the 
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attention of the Minister of Labour 
and Employment to the following 
matter of urgent public importance 
and I request that he may make a 
statement thereon:-

"The reported strike by the 
mica-dealers in Bihar resulting. in 
unemployment of about 40,000 
workers." 

The Depu!y Minister of Labour 
(Shrl Abtd Ali): I lay a statement on 
the Table of the House. 

STATEMENT 

The question relates to a subject 
which is within the State sphere. The 
strike has not been started by the 
workers but by the mica dealers with 
effect from the 15th March, 1960 as a 
protest against the decision of the 
State Government to impose multi-
point sales tax on mica at the rate of 
1 per cent. with effect from 1st July 
1959. Prior to that date, the single 
point sales tax on mica was 4 per 
cent. and the State Government 
extended to the mica trade the extra-
ordinary benefit of composition at a 
nominal rate of 1 p"r cent., for the 
period from lst April, 1956 to 31st 
March, 1959. The cumulative effect of 
the new multi-point sales tax is not 
ordinarily more than ~ lIer cent. The 
State Government ~ er  that this 
compares favourabll' ... Ith the rates 
prevailing in other mica producing 
areas of Rajasthan and Andhra and 
does not consider it a heavy burden 
on the mica industry. 

The State Government is agreeable 
to consider the question of the possi-
bility of reduction or replacement by 
any other suitable levy; and the poasi-
bility and desirability of raising the 
minimum taxable limit and other 
measures of relief. But, as there are 
heavy arrears of sales tax outstand-
ing from a large number of these 
dealers, the State Government con-
sider it necessary that the due amount 
of arrears should first be paid. There-
after consideration can be given to 
the suggestion regardlnll revialon. 

Urgent Public 

Importance 

However information has now been 
received that the strike has been 
called off. 

No stoppage of work in any of the 
mica mines has been reported since 
the mica dealers went on strike. 

Information has been received from. 
the State Government that the strike 
has been called off, and ..... . 

Mr. Speaker: Order, order. As the 
session is drawing to a close, evidently 
hon. Members are getting more and 
more excited. Thry do not allow me 
to proceed with the business! I can-
not hear what is happening. If they 
want to speak, well, the lobbies are 
so clear and there is a big hall also 
where they can carry on conversation. 
but not here. 

Shrt Abid AU: I have laid a state-
ment on the Table. 

Mr. Speaker: In all such cases. 
where there may be a big statement, 
and where hon. Members move an 
Adjournment Motion, I allow it to be 
treated as· a Calling Attention Notice. 
and I request the hon. Ministers to 
make summarised statements of the 
matter in the House. 

Shrl Abid All: As the strike has 
been called off, the hon. Member 
would be satisfied with the infonna-
tion. AJso, no stoppage of work in 
any of the mica mines has been 
reported since the mica dealers went 
on strike. 

Shrl S. M. Banerjee: I tabled an 
Adjournment motion, and you were 
kind enough to accept this as a Calling 
Attention Notice. I tabled the Calling 
Attention Notice on 31st March, 1960. 
on the basis of an item of news. By 
the time I get this reply, the thing 
has become stale. 

Mr. Speaker: But the hon. Member 
must be thoroughly enjoying it and 
be happy that th- atn.Ke has beaa. 
called off. 
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Shri S. M. Banerjee: That is true, 
Sir, but there has been delay. 

Mr. Speaker: Well, if there was any 
trouble, certainly it has been called 
. ·off. The hon. Member must be glad 
about the strike having been called 
of!. 

Shri T. B. Vittal Rao (Khammam): 
But it has taken 25 days for making 
the statement. 

Shri S. M. Banerjee: It has become 
a story! 

Shri Abid Ali: This matter is within 
the State sphere. It is not within 
the Central sphere. Wht'n I asked 
the State to supply me the informa-
tion, they said that the matters were 
under negotiation. As soon as nego-
tiations were completed, the strike 
was called off. 

Mr. Speaker: We are happy in this 
matter. 

12.05 hrs. 

STATEMENT RE: FINANCE MINIS-
TER'S REPLY TO GENERAL DIS-
CUSSION ON BUDGET (GENERAL) 

Shri V. P. Nayar (Quilon): I make 
this statement, in order to clear cer-
tain misunderstandings created in the 
minds of Members, by the Finance 
Minister in hi!; concluding speech on 
the budget on the 10th March, in 
reply to certain criticisms made by 
me, in the general discussion on the 
budget. 

In my speech, 1 had pointed out 
certain restrictive conditions imposed 
. in lSome of the U.S. loans, which 
affected India's national honour and 
self-respect. In his . reply to my 
criticism, the Finance Minister deli-
berateJy ~ re  certain facts and 
even ...... 

Hr. Speaker: Why this language-
"deliberately suppresaed"? I do not 
want .ouch a language to be used 

General Db-
cussion on 
Budget 

(General) 

either by a Member against a Minis-
ter or by a Minister against a Member. 

Shri V. P. Nayar: I am only using 
what 1 wrote to you. The FinBDCe 
Minister called me· 'ungrateful' . 

Mr. Speaker: He need not use thoee 
words as far as possible. 

Shri V. P. Nayar: It is a prppared. 
statement, and I cannot take out the 
words ..... . 

Mr. Speaker: The hon. Member may 
omit those words. 

Shri V. P. Nayar: The Finance 
Minister even went to the extent of 
suggesting things in order to score 
debating points. 

Mr. Speaker: Even that is bad. 

Shri Narasimhan (Krishnagiri): In 
cases like this, when a Member by 
way of an pxplanation comes out later 
with a statement, is it not the prac-
tice or is it not desirable that a copy 
is given to the Speaker befpre-hand? 

Shri V. P. Nayar: I have done it. 
I do not give explanation. The hon. 
Member knows how to give! 

Mr. Speaker: I do not know how it 
escaped my notice this time. In such 
cases, where any hon. Member or a 
ini t~r wants to correct a statement, 
they hand me a copy and I pass it 
on to the other side so that both of 
them may know the position. Here, 
I am sorry; I shall be a little more 
careful in the future. 

Shri V. P. Nayar: May I submit, Sir, 
that I have not used here even a 
single word or expression which I 
have not used in the letter which I 
sent to you? 

Mr. Speaker: Even then, it is bad. 

Shri V. P. Nayar: The facts in ques-
tion are of such vital i orta~e to 
our country, and especially its fdture 
that I feel it my duty to clear me 
misUrnderstandings thus created by 
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the Finance Minister in his attempt 
to defend the loans in question which 
as on 31st November, 1959, had 
e1C.ceeded a sum of Rs. 565 crores. 

J "flc'I contended that one of the 
D.L.F. agre!'ments had a provision by 
which India was forbidden to use the 
loan funds for purchases on global 
1enders and I had also quoted t,he 
relevant article of the agrepment res-
tricting our purchases to areas men-
tioned in code 99 of the I.C.A. Geo-
graphic Code. The Finance Minister 
~ re  this point thus: 

"The difficulty was that he did 
Dot know what the code book 
was. Therefore, he drew all sorts 
of infer"Tlce from it. But the 
Geographic code book is h"re and 
we know what it is. Code 99 
says that the area is world-wide; 
that means there should be global 
tenders. If only he had known 
that he would not have made that 
criticism which was absolutely 
unjustified". 

The ('opy of the above code book 
dated lst July, 1959, which was not 
i.n thf' Library when I made the 
"pC'ech, but which has now been 
obtainl'd has code 99 detailed thus: 

"99. World-wide (free world). 
Any ('ountry in t ~ world except 
those listed under Codes 156. 180 
and 435, and the participating 
country itseH-

that is India-

"when used as a possible source 
cd purchases". 

Code 158 is UDDR, code 180 is with 
regard to all east European countries, 
and code 435 is China (mainland). 

Ik. Speaker: Whenever an hon. 
Member points out an error in the 
6ltatement of any other hon. Member, 
J will give an opportunity to the hon. 
Member, who is alleged to have malSe 
• mistake, to correct it and it he does 
not do so, I give an opportunity to 

GeneJ'al Dia-
cussion on 
Budget 
(Gene1'al) 

the other llon. Member to correct it. 
This is not an occasion where once 
again a speech ought to be made justi-
fying what he did. All that he cBD 
Bay is, "This is what the hon. Minister 
said and this is the correction". More 
than that, the hon. Member cannot 
make a speech. 

Shri V. P. Nayar: Sentence by 
sentence I want to contradict what 
the hon. Minister said. 

Mr. Speaker: That is not necessary. 
He should only say, these are the mis-
takes and these are the correctiolUl. 

Shri V. P. Nayar: I have examined 
the rules and your directions also. It 
refers only to making a statement 
which is distinguished from placin, 
a statement on the Table of the House, 
as we find every day the hon. Minis-
ters do. I have made it as brief as 
I can. It is a very important subject 
and it covers a sum of Rs. 565 croroe. 
I am only correcting the statement. 

Mr. Speaker: He must only say, 
these are the mistakes and these ar. 
the corrections. 

Shri V. P. Nayar: If with the know-
ledge of Code 99, the Finance Minister 
made the statement referred to, I 
submit that the only possible infer-
ence would be that he wanted to keep 
certain facts away from the House. 

Mr. Speaker: All that is irrelevant. 
What is the correction? 

Shri V. p. Nayar: The correction is,' 
Code 99 does define the area 

Shri Narasimhan: On a point of 
order. 

Mr. Speaker: No. I shall manag' 
it myself. Let him sa,., this is the 
statement he has made and this is the 
correction. That is all which need be 
done now. Further, saying that this 
is honest, that is dishonest, etc.-those 
things do not arise. An expression of 
oplDlon i's not called for. Otberwiae, 
I would not allow it. Under the rilles, 
he has ,ot a ri,ht to correct the 
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Itatement, but beyond that, he is not 
entitled to make any other observa-
tions regarding what has been said. 

Sbri Narasimhan: Why not give a 
copy to you, Sir, beforehand and then 
proceed? 

Sbri V. P. Nayar: I have sent 
a letter to you, Sir, and I have sent a 
copy of that letter to the Finance 
Minister also. 

Mr. Speaker: I have got his letter. 

Shri Shree Narayan Das (Dar-
bhanga): May I know whether the 
hon. Member is entitled to make a 
statement which has not been received 
by the Speaker beforehand? (Inter-
ruption). 

Shri Narasimhan: He can do it 
tomorrow. 

Shrimati Renu Chakravartty (Basir-
hat): Why shculd he do it tomorrow? 
Uncomfortable truths have come out. 

Shri V. P. Nayar: I contend, there-
fore, that the provisions of the geo-
graphic code had restricted the areas 
of purchase .... , 

Mr. Speaker: Has the hon. Member 
lent me a copy of the statement? 

Shri V. P. Nayar: I have sent you 
a long letter. I am not raising any 
point which is not contained in that 
letter. 

Mr. Speaker: I am not gOing to 
allow. 

Shri V. p. Nayar: Where is it stated, 
Sir, that you want the statement? 

The MiDister 01 Finance (8hrl 
Morarji Desal): I have lot a copy of 
that letter. It was not this. 

Mr. Speaker: Let him send me a 
copy of the statement and let me look 
into it. I am entitled to say about the 
language also and what are the points 
which have to be corrected and what 

General Dis-
cuslion on 
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is the correction. This is all that 
ought to be done. I never wanted a 
statement of this kind to be made. J 
was under the impression that the 
statement has been sent to me. Bu' 
ina ~rtent  it has escaped m, 
notice:- Now it is clear that the state-
ment has not been sent to me. The 
only point is, if he has written a 
letter and I have asked him to send 
the statement, he must have sent the 
statement. He has said enough aboul 
this matter. Let us proceed. 

Shri V. P. Nayar: I have sent yo. 
a letter in which I have placed three 
or four points. I do not want to raise 
a single point outside that. 

Mr. Speaker: Let him send the 
correction-to me; I will look into it. 

Shri V. p. Nayar: I had also repre-
sented to you that there will be no 
more occasion to raise this point and 
seek a clarification. I am relying onI, 
on certain documents; I do not Say 
anything offhand. 

Mr. Speaker: Let him send to me 
the points which he wants to be 
corrected and also the corrections. I 
shall go through them. They have 
not been sent to me. 

Sbri V. P. Nayar: They have been 
sent. Kindly check it up, Sir. I have 
sent a letter running to three typed 
pages. I have not sought to raise a 
single point outside that. 

Mr. Speaker: I shall look into it 
and call him again. 

Sbri Morarjl Desai: He has already 
made the allegations, and it is better 
that I explain what it is. I don't 
mind; I am ready with it. 

Sbrl Nap Reddy (Anantapur): He 
has not yet finished his statement. 
The hon. Minister cannot speak now. 

Shri H. N. Makerjee (Calcutta-
Central): Sir, I only came lately and 
I discovered in the Order Paper that 
under your direction, a certaln hoD. 
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Member, Shri V. P. Nayar, was to 
make a statement. Normally, I should 
mke it, that before YOU give the direc-
tion for inclusion of this item, you 
would have had this statement sent 
to you and taken whatever steps were 
necessary before the matter was 
placed on the Order Paper. We have 
come to Parliament and we are pr.-
. pared to listen to a statement which 
under your authorisation is going to 
be made. But we are having all 
kinds of interruptions from all sides 
of the House. If you desire that the 
iitatement should a«ain be scrutinised 
by you and that the statement should 
go to the Finance Minister and he 
iihould also have his say in regard to 
that matter, you can tell us, so that 
we can be spared all this trouble of 
having to listen to an interrupted 
proceeding. What I do not under-
• tand is, on the Order Paper there is 
an item that a certain hon. Member 
is to make B statement and when he 
gets up to make that statement, all 
kinds of extraneous matters come up. 
I am very sorry to have to say it 
here. 

Mr. Speaker: Is he reading only 
the letter that he wrote to me? 

Shri V. P. Nayar: I shall not raise 
any point outside that. I shall not 
use the expressions which I have used 
in that letter. I know I have used 
the expression in that letter that the 
Finance Minister has been guilty 
·of .... 

Mr. Speaker: He need not repeat 
all that. Is he reading only that 
letter? 

Shri V. P. a ar~ Reading that 
letter is no good. That was intended 
to be a letter, but this is intended to 
be a statement to convey information 
to the House. 

Mr. Speaker: Let him give me a 
copy of the statement and I will call 
him tomorrow. 

8hr1 V. P. Nayar: Yes, Sir. 

General Dia-
CUlsion on 
Budget 
(General) 

Mr. Speaker: It is true; Shri 
Mukerjee says I have included it in 
the Order Paper. I am not going to 
deny him the privilege of making a 
statement here to correct what accord-
ing to him is wrong. I have merely 
received a copy of the letter and not 
the statement. Usually the statement 
is sent to me, so that I might find it 
out and instead of being taken by 
surprise here, I can allow such portions 
as can be given out on the floor of 
the House. Therefore, nothing is lost. 
I would like to have a copy of the 
statement. I will call him again 
tomorrow. This is only adjourned till 
tomorrow. 

Shri H. N. MakerJee: I think it is 
only fair that the Finance Minister 
also had a copy of the statement; so 
that he can give his answer, if he 
has got any . 

Mr. Speaker: Let him give me a 
copy of the statement. 

Shri V. P. Nayar: If I have not 
submitted a copy of the statement to 
you earlier, it is only because although 
I contacted several officials and 
although I made some personal request 
to you, I was not required to give 
the statement. 

Mr. Speaker: I am sorry. 

Shri V. P. Nayar: I had taken parti-
cular care that a copy of the letter I 
wrote to you was sent on the same 
day to the Finance Minister. I shall 
give a copy to you and you may do 
whatever corrections you think are 
necessary, but I want it to be read. 

8hri Morarji Desai: He had already 
sent a letter to you a copy of which 
was sent to me. I had also heard 
from you about this matter and I had 
replied to it too. This is the letter 
that he has sent and the points ar .. 
there. But what he has included 
today is the criticism of this. That it 
the only part of it. 

8hrl Nact Rec1.dy:. It ilf not the 
criticism; it is an explanation of the 
points. 
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Shrl Morarji Desai: Call it expla-
nation or by whatever name you like. 
But the damage is already done. What 
he has said today will already go to 
the Press. It is, therefore, necessary 
that I shall be enabled to speak about 
it today. Let it not be adjourned; 
let him say whatever he wants and 
let him finish it today. 

Ch. Ranbir Singh (Rohtak): The 
Finance Bill had already been adopted 
by the House and he is making a 
fresh speech now. 

Mr. Speaker: The hon. Member 
does not follOW. 

Some Bon. Members: On a point of 
order. 

Mr. Speaker: Can this go on like 
this? I am not going to hear any 
more points of order. The question 
is, when an hon. Minister or an hon. 
Member makes a statement and 
another hon. Member challenges that 
statement, it is open to that hon. 
Member to say that "My statement 
is correct and his is incorrect". To 
that extent I allow. Then he must 
indicate to me the points which 
according to him are correct and the 
incorrect statements made by the 
other side. He should send me a copy 
of the statement he wants to make. 
In all these things, he should confine 
himself only to pointing out the mis-
takes and how those are mistakes. 
Beyond that, no criticism is to be 
made. It is not another speech. I 
agree; we are not having a fresh 
speech now regarding the Finance 
Bill. Only the corrections have to be 
pointed out. 

I wanted to be on the safer side 
and I wanted Shri Nayar to give me 
• copy of the statement. But inasmuch 
as the hon. Finance Minister feels 
that this may go on now, he may go 
on, omit such observations and 
conclude. 

Dr. Ram Subhar Singh (Sasaram): 
It will be a wrong precedent. 

General Du-
l:ussion Oft 
Budget 
(General) 

Shri P. R. Patel (Mehsana): On a 
point of order. The hon. Member reids 
a statement, a copy of which has not 
been given to the Chair and to the 
hon. Minister, and the hon. Minister 
says "whatever the statement may be, 
he may be allowed to read; I will 
give my explanation". So, my point 
of order is this, that whatever be the 
statement, whatever be the reply by 
the hon. Minister, whatever be the 
sense of the House, whether under 
the rules such a statement can be 
allowed to be read. If it cannot be 
allowed, then the only course left for 
the Chair is not to allow the hon. 
Miolmber to read the statement. 
Mr. Speaker: The hon. Member hal 
not been following the discussion 
closely. ~  hon. Shri V.' P. Nayar 
has sent me a letter wherein he ha!! 
pointed out these mistakes and correc-
tions. Now, on that letter, he hal! 
made some observations. . I had merely 
passed it on to the hon. Minister. So, 
the substance of the points that have 
been raised are within our knowledge. 
But in addition, he has included 
certain observations which, according 
to me, need not be allowed, as this 
is not a second speech. Information 
about the points to be raised by him 
has been given to the Finance Minis-
ter. I have also got that informa-
tion. I wanted his statement to be 
strictly confined to the points that arc 
raised, the correction and the other 
statement. But, in addition to that 
he is making a statement. He a~ 
already done so. Thus, it is nothing 
new. He is elaborating his statement 
by way of observations. Let him con-
clude now. 
Shri P. R. Patel: I suggest that his 
observations may not go to the press. 

Shrimati Renu Chakravartty: Why 
not? 
Shri V. p. Nayar: The second point 
on which the Finance Minister contra-
dicted me is in respect of the loans 
from the U.S. Export-Import Bank. 
I had pointed out that these credits. 
were also restrictive, from the point 
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at. view of the area of purchases, pre-
venting us from resorting to the 
cheapest sources for such purchases. 
In his reply the Finance Minister 
observed: 

"As!. regards the credits that are 
given by the Eximbank, they have 
been available so far for being 
utilised through global tenders for 
making the most economical 
purchases. " 

Article I of the credit agreement bet-
ween the Eximbank and India readll 
thus: 

"Amount and purpose of Credit 
Eximbank hereby establishes in 
favour of India a line of credit 
of not exceeding One Hun-
dred Fifty Million Dollars 
($150,000,000) against which the 
Eximbank, acting independently 
or through one or more United 
States commercial banks, will 
make advances from time to time, 
lIubject to the terms and condi-
tions hereinafter sct forth to 
assist in financing the acquisition 
in the Unitp.d States and expor-
tation to India of capital equip-
ment required in connection with 
the programme of economic deve-
lopment in Indin." 

The Finance Ministry's own publi-
cation "External Assistance" at page 
13 of the 1959 edition says: 

Ch. Ranbir Singh: Is he correcting 
a atatement? 

Dr. Ram Subhag Singh: What pre-
eedents are we going to have in this 
House? Now he is making a state-
ment .... 

Shri Tyagl (Debra Dun): On a point 
Of order. 

8hri V. P. Nayar: I know this is 
quite unpalatable to you all. 

8bri Tyagl: Sir, I want you to hear 
Illy point of order. 

GeneTal Dw.. 
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Mr. Speaker: Let us hear the point 
of order. 

Shri Tyagl: A correction to a tate~ 

ment should be worded like this: 

"in the place of these words the 
following words shall be sub-. 
stituted." 

A correction cannot be a full-fledged 
statement. If you are pleased to per-
mit him this time to make a state-
ment, I would submit that it would 
form part of a convention in the 
House for the future and if these 
conventions are later on followed. the 
work in the House will become 
impossible. 

Mr. Speaker: That is all right. The 
hon. Member must only say "this is 
the statement, this is the correction 
'Vide so and so". 

Shri V. P. Nayar: I am only follow-
ing your direction. The Finance 
Minister .... 

Ch. Ranbir Singh: Can he makp. /I 

statement? 

Shri V. P. Nayar: I am only giving 
facts. 

Shri Tyagi: Sir, if you permit state-
ments to be made like this, if you 
permit some hon. Members to make 
statements like this then political 
parties will come with full-fledged 
thesis and will put them before the 
House. (Interruptions). They should 
not be allowed to make speeches here. 
(Interruptions) . 

Mr. Speaker: Order, order. Let him 
continue. 

Shri V. P. 'Nayar: The Finance 
Ministry's publication "External 
Assistance" 1959 edition, at page 13, 
says: ..... . 

Mr. Speaker: What is the point?" 
What is the correction? I have not 
been able to follow. 
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Shri V. p. Nayar: I have already 
atated the points. If my speech is 
broken like this, I am not at fault. 

Mr. Speaker: Let him say ''This is 
what I said. The hon. Minister 
·corrected it. This is the truth. Look 
into this". 

Shri V. P. Nayar: I have already 
atBted that the Finance Minister had 
informed the House that the Exim-
bank credits have no fetters in regard 
to their areas of purchase. 

Shri Morarji Desai: How could I 
~ er say that? 

8hri V. P. Nayar: I am quoting 
certain authority from Government's 
publication, and I have extracted only 
that much portion of the sentence 
which is absolutely necessary to prove 
my case. 

8hri Tyagi: This is not a subject 
before the House. 

Shri V. p. Nayar: The publication 
says that the credit .... 

Shri Kamalnayan BajaJ (Wardha): 
By a second speech he is wasting the 
time of the House. It should not be 
allowed. 

Shrimati Renu Chakravartty: Where 
ie the wasting of the time of the 
House? Some wrong statements were 
made here and he is now attempting 
to correct them. 

8hrl V. P. Nayar: Those who do 
Dot want to hear can go to the Central 
Hall. The publication says: 

''The credit is available for pro-
curement in the United States, of 
capital equipment, machinery and 
related services ...... 

J am not reading it. Then the annual 
report of the Eximbank also clearly 
indicates-I do not want to quote 
because of your ruling-that the 
Export Import Bank credit can be 
utilized only for purchases within the 
1Jnited States (page 28). 

General Dia-
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Shri Morarjl DesaI: That is so. 

Shri V. P. Nayar: While this i. the 
fact, the Finance Minister chose to 
contradict me by placing certain other 
matters before the House which are 
not relevant and which are not based 
on facts. 

The third important point on whit'h 
the Finance Minister categorically 
contradicted me by making certain 
points was this. 

Shri Tyagi: It is an answer, no~ Il 
correctioo. 

8hrl V. P. Nayar: This is a contra-
diction of his correction. About the 
submission of certain returns the 
Finance Minister stated that the sub-
mission of reportg ruf' POI"mpi -:or.di-
tions in agreements between a lender 
and a borrower. 

Shri Subbiah Ambalam (Rama-
nathapuram): Should there not be a 
time-limit for the speech? 

Shri V. P. Nayar: He then stated,--
this is very important. ... 

The Deputy Minister of Food and 
Agriculture (8hri A. M. Thomas): This 
is a long speech. (Interruptiom). 

8hri V. p. Nayar: Sir, you had given 
me an opportunity to speak. Let me 
finish, I appeal to you. 

8hri MorarJi Desai: There is no 
third point. 

Shri V. P. Nayar: I may be allowed 
to go on without being interrupted 
when I am ~ ea ing something very 
important. I am very much agitated 
over it. 

Dr. Ram Sabbac Singh: Sir, on 
that day you allowed the Defence 
Minister to make a statement which 
was not correct. Today also you are 
allowing something which is againat 
the rules and regulations of this 
House. Kindly pardon me for saying 
80 .. 
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Shrl V. P. Nayar: I know there is 
a procedure and there isll direction 
from the Speaker. 

Mr. Speaker: I think there is nq 
third point in his letter. 

Shrl V. P. Nayar: There il. 

Shrl Morarji Desai: There are only 
two points. 

Shri V. P. lNayar: I have not merely 
stated three points but several other 
points. 

Mr. Speaker: Let the hon. Member 
!top here. 

Shrl V. p. Nayar: On this point the 
hon. Finance Minister stated that India 
was called upon to submit only 
reports which India considered reason-
able. 

Shrl Tyagi: Sir, again I have to 
raise a point of order. He can correct 
his own statement, but not the !tate-
ment of the Finance Minister. 

Shrimati ReDU Charkravartty: Why 
not? 

Shrl Tyagi: The hon. Member can 
give an answer or correct his own 
statement. He cannot correct another 
hon. Member's or Minister's state-
ment. He ran correct only hi! own 
personal statement. 

Mr. Speaker: I agree. Let us under-
~tan  this very clearly. (Interrup-
tions). Order, order. I am really 
sorry that hon. Members are standing 
'on their seats like this and speaking 
simultaneously. The position is this. 
If an hon. Member makes a statement, 
if it is pointed out to him that hiB 
statement i~ wrong. he corrects it. 
Or, it he thinks his statement is 
right and it has been contradicted by 
another hon. Member, by himself he 
makes a statement. That may be 
ri~ t or wrong and no hon. Member 
takes exception to it. Or. in connec-
tion with the statement made by the 
()ther hon. Member, this hon. Member 
makes a Rtatement and another hon. 

319 (Ai) LSD-4. 
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Member contradich it. The hOD. 
Member who thinks that his statement 
u; right is entitled to submit ''my 
statement is right". But, if those 
points that. were raised by Shri Nayar 
had not been contradicted by the 
hon. Minister, I would not have allow-
ed him an opportunity to get up. 
Each hon. Member can make a right 
or wrong statement, and it is on 
record. But when it is contradicted 
by another hon. Member, it is open 
to this hon. Member to state "this is· 
what I said. These are the points 
which have to be taken into account". 
No further speech is necessary. This 
is what he is doing now. Hon. Mem-
bers need not interrupt him. He ill 
coming to the end ot the statement. 
Shrl Tyagi: I bow to your ruling. 
Of course, you are the best judge ot 
the procedure of the House. But, in 
that case, if it becomes a precedent, 
we can drag back old discussions and 
again start controversies which are 
otherwise closed. 

Shrimatl Rena Chakravartty: The 
hon. Member says that it will become 
a precedent. There are precedents 
already. When i ~ ion on the 
Chinakuri mine disaster took place, 
the Government objected to several 
points I had made in the speech and 
you asked me to produce documents 
and I had to prove my points were 
correct. If I could not do so, you 
would have permitted the correction. 

SbJi V. p. Nayar: I may also state 
that not merely did I send a letter to 
the hon. Finance Minister but I had 
a talk with him on the telephone 
when he said that all my points were 
wrong. That is why .... 

Mr. Speaker: That is all right. 

SbJi V. P. Nayar: As I submitted, 
it is not India which has to decide the 
reasonableness or otherwise of the 
agreement. The third point ... ! •. 

Shri Morarji Desai: The third point 
cannot come in now, because it ill 
not mentioned in the letter. 
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Shrl V. P. Nayar: You please read 
the letter. . 

Shrl Morarji Desai: I have read the 
letter. It is here before me. Any-
body can read it. I ~  prepared to 
read it. 

8hri V. p. Nayar: Comine to the 
point. 

Shri Morarji Desai: There is no· 
third point at all. 

Shrl V. P. NaJar: It is there. It i~ 
an important point. Besid£'s. there 
are many other points. 

Mr. Speaker: He must now resume 
his seat. 

Shri V. P. Nayar: Let me finish at 
least this point. 

Mr. Speaker: I &m not going to 
allow. 

Shri V. P. Nayar: I am (;'ntitled to 
have my say in this. 

Mr. Speaker: No. no. (Interrup-
tions). 

Shri V. P: Nayar: What is this? 
Am I offending you? 

Mr. Speaker: Order, order. He is 
not offending me. 

Shri V. P. NaJar: Then what i~ 

this? 

Mr. Speaker: With respect to one 
matter, of course, he has drawn point-
ed attention. Several other hon. 
Members may feel that several other 
matters are bad. But nobody can 
answer several other matters and no-
body C'Bn spring a surprise upon the 
other saying "I included several other 
matters in it and this is also one of 
those several other matters". What-
ever points he specifically raised, 
about them I have allowed him to 
make a statement. I will now hear 
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the han. Minister. With respect to 
the seveml other matters, they will 
be as vague as he has written in his 
letter and they do not call for an 
answer ...... (Interruption). 

Shri V. P. NaJar: You cannot say 
that my letter was vague. It was 
definite. . . . .. (Interruption). 

Mr. Speaker: No ....... (Interrup, 
tion). I am not allowing the several 
other matters .... (Interruption). 

Shri V. P. Nayar: No. As you knoW' 
in an app£'al memorandum .. j •••••• 

Mr. Speaker: Will he resume hill 
seat? ...... (Interruption). The hone 
Member has gone on ..... . 

Shri V. p. Nayar: I am reading this 
point. 

Mr. Speaker: I am not going to 
allow several other matters. 

Shri V. P. Nayar: You may kindly 
refre"h your memory. It is there. I 
have said that. 

Shri Morarji Desai: It is not there. 
I will read out what the han. Member 
has said there. 

"11' necessary, I shall give you 
more proof to show that in 
making that statement, the 
Finance Minister's object was to 
score only a debating point." 

It was only a question of more proof. 
There are only two points .... (Inte1"-
ruption). There is no third point. 

Shrl H. N. MukerJee: My feeling 
is that what the House is interested 
in is to find the truth of the matter. 
The han. Member here seems to 
aUege that the han. Finance Minister 
has misled the House by placing 
before the House eertain statements 
which are not quite correct. He is 
quite entitled in that case to give you 
an opportunity first of all to find out 
whether he' has a plausible case to 
show that the han. Finance Minister 
made an inaccurate statement and 
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t ~n to ~t tram t ~ han. Finance 
ini t~r o ~ kind of a response to 

~ t allegation. I am interested in 
artding out. the truth and I do not 
i ~ the i ~a or having to i t~n to a 
serious matter in the midst perhap!! 
of unavoidable int~rr tion  I there-
fore submit to you that perhaps it i!'> 
better that a i e g~  statement 
:iving the particulars regarding the 
alleged inaccuracies is allowed to be 
made, the hon. Finance Minister i!l 
:iven a ropy of the allegationsl state-
ment and he is also permitted to make 
a statement in reply w that the Home 
can make up its mind in regard to 
the matter. If that i, not done, we 
are left in a v,'ry ag ~ state of mind 
and it should not be a~ o e  to 
continul'. 

Shri a~ rose. __ 

Mr. Speaker: Order, order. Shri 
Tyagi is irrepressible. I am ~orr  to 
say that. H!' has stated his point. 
Now let me proc('cd. What I say i~ 

this. I have allowed sufficient time 
to Shri Nayar regarding the !'>pecific 
poil1l:; that have been raised by him 
in his If'tter. So far ns the other 
points ar", concerned--he may have 
luany other points also-they do not 
fall undfir the subject matter of t i~ 

eorrection. Therefore that is enough. 

So far ~  the g!'neral o ~~r atien 

JI18.de by Shri H. N. M:..:kerjee, namely, 
~at this has to be debated upon ill 
concerned, vaguely how can we do 
~at  I have allowed everything that 
llas to be said. Instead of putting It 
eff till tomorrow. The han. e ~r 

lI.M now to conclude. The hon. 
Minister. 

Shri V. p. NaJar: May I read the 
article of the agreement! 

Mr. Speaker: Not necessary ..... . 
(Interruption) . 

Shri V. P. Nayar: I want to r~a  

.nly the article of the agreement, 
aothing else .... (1ntef"ruption). 

Mr. Speaker: That is nOi necell-
_ry .... (Interruption). 

General Di!-
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SlI.ri V. P. Nayar: It is absolutely 
necessary .... (Interruption). I have 
mnde an allegation. It is for me to 
prove, otherwise I will go challenged. 
The article of the agreement reads 
thus: 

Mr. Speaker: He refers to the 
article of the agreement. Is it not? 

Shri V. P. iNayar: Article 8 of the 
agreement which the House must 
know because it is a very serious 
matter .... (Interruption). There are 
not cough copies in the House. 

Mr. Speaker: I will ask him to read 
uticle 8 of the agreement. 

Shri V. p. NaJar: Let him read 
artic Ie 7 of the agreement ..... . 

Shri a~  Under what r ~ is this 
procedure allowed? I want to know 
that. What is the rule under which 
this procedure is being permitted? 

Sbri Morarji Desai: Now, this is 
the reply io that. ..... (Interruption). 

Shri V. P. NaJar: I shall ~i e the 
rule. You will kindly refer to page 59 
of the Directions by the ea ~  

With the reading of the agreement I 
want to close. I hope you will permit 
me t.o read it. • 

Hr. Speaker: No, no. He will refer 
to clau!le 7 of the agreement. 

~ tri V. P. NaJar: Which agree-
ment? There sre many agre~ ent  

1Ir. Speaker: Tllat is all riJtht. 

Shri Mora.rJi Desai: I know. What-
eVeT he !ays I am ioing to re-ad out 
aer.. 

Shri V. P. Nayar: Why do you not 
permit me! 

IIr. Speaker: I am really surprised 
at t ~  An hon. Member is not en-
*itled to quote ... hole books. 

Shri V. P. NaJar: No. 
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,Mr. Speaker: What is this kind of 
~~e re abf'ut? He can make a re-
ference and sa, that such and such a 
tl;l.ing is there. If there is any chall·· 
ep.ge about it, it will be done He 
will refer to it. I have allowed the 
hoo. Member so much of indulgence. 
He goes on reading books after books. 
1 cannot allow this. Now, the hon. 
Minister. 

Shri MorarJi'Desai: Shri V. P. 
Nayar has made two alle2ations: 

0) I have indicated that Code 
99 of the ICA, ~ogra i  Code 
defines the area as "worldwide", 
whereas the Communist countries 
like the USSR the whole of Eas-
tern European countries, the peo-
ple's RepUblic of China and ~ ia 

as a participating country are also 
excluded. 

That is the first allegation. The 
ftCond allegation is: 

According to the reported ver_ 
trion of my speech the Exim Bank 
f'I'edit appears to have been des-
cribed also as available for global 
tenders though the agreement 
sif!Iled between the President uf 
India and the Export-Import 
Rank on thP. 12th June, HI58 
~ e i i a  indicates that the loan 
was tor acquisition of ('apital 
equil>ment in the United States. 

These are the two allegations which 
Shri V. P. Nayar has made. 

·8bri V. P. N."ar: I have made many 
more later on. 

Sbri MorarJi Desai: He can make a 
thousand if hp. likes. That does not 
matter to MP.. 

As rejfards the first allegation, I 
.tlould like to reiterate that Code 9i 
of the Geographic Code Book of US 
Government. does describe the area as 
"worldwide". Shri Nayar accepts it 
but also refers to the explanation 
printed under the description in the 
Code Book. 1n actual practicC!, how-

ters Reply to 
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eveT, Government ot India do not 
usually receive bids against any glo-
bal tenders from Communist coun-
tries where competitive bidding is not 
possible. Moreover, these foreiga 
loans I'lrC' meant for meeting ioreig. 
exchange component ot foreiJ;Jn pur-
chases and there is no Quest.iun of 
Government of India makin!! these 

r a ~  in India. er~ ore  in sa 
far as the utilisation of these loans 
was concerned. from the point of view 
of Government of India's opel·ation, 
the t eoreti~a  limitation imooscd in 
the explapation to which Shri Nayar 
has now referred was not material. It 
should be remembered that I was 
replying to the general discussion on 
the budget and was tr in~ to cover as 
far as possible ,the different points rais-
ed by different hon. Member:> er~  

I was hard pressed for time. I was, 
therefore, necessarily referring to only 
the most mat.erial points raised by the 
different hon. Member:;. 

As regards the second allei"ation, it 
is regretted that my reply as report-
ed in the uncorrected version of t ~ 

debates contains a verbal mistake 
which should have been corrected 
earlier. The correct version should 
be: 

"As reJ?:ards American loan" artd 
credit exceot that ¢ven by Exim 
Bank they have been available so 
far for being utilised through glo-
hal tenders tor a in~ the mas t 
economical purchases." 

Shri V. P. Nayar: The printed de-
bate also does not have that correc-
tion ...... (Interruption). 

Mr. Speaker: Very well: he cor-
rects that now .... (Interruption). 

Shri Morarji Desai: There can bp. 
no question of mV ever savin$l that 
Exim Bank is available for an ythin r 
outside USA .... (Interruption). 

Shrl Nagl Reddy-: You said that. 
Please read it .... (Interruption). 
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8hri Morarji Desai: If it 8l)peST'!l 
1Ihere, I have said that it is a mis-
take. 

Shri V. P. Nayar: It was about two 
weeks ago. Why did he not cor-
rect it? (Interruption). 

Mr. Speaker: I am really surprised 
at this. Hon. Members are abusing 
this privilege of bringing to the notice 
at the House some mistakes. The hofl. 
Member has pointed out those mill-
takes. I have given an opportunity 
to the hon. Minister. He says that 
he made a mistake. What more does 
he want? (Interruption). 

Shri Morarjl Desai: I did not make 
a mistake .... (Interruption). 

Mr. Speaker: That is very wroni. 
Hon. Members must keep quiet .... 
(Interruption) . 

Shri Nap Reddy: He only said that 
there was a small, slight chanJ{e. It 
is the biggest that he has made ..... . 
(Interruption) . 

Mr. Speaker: Hon. Members may 
have their own notions about what 
is big and what is small. So far as 
the mistake is concerned, the hOll. 
Minister says that it is a i ta ~ .... 
(Interruption) . 

Shri V. p. Nayar: In answering a 
debate ...... (Interruption). 

Mr. Speaker: I am not Sloin, to 
allow any interruption. 

Shri V. P. Nayar: In answering a 
debate, is it not rthe context that is 
material? If he had said yes or nO, 
it makes no difference .... (InternLp-
tion). 

ShrIl MQ.ftl'J1 DesaI: I have already 
stated that it is regretted that the 
reply was not corrected earlier. Re-
ally speaking, there was no mistake 
made by me in the House because I 
eould never in my dream say at any 
time that Exim Bank is allowed out-
side. That hes a specific purpose. I 
have even said in this House that 

General Dis-
cussion on 
Budget 

(General) 

Exim Bank has been created in order 
to increase the exports from AmericL 
That also is a statement that I have 
made in the House. How could I 
have otherwise said then? But it 
appea'1"ed in the report like that and 
it is regretted, as I said, that I did not 
correct it earlier. That is all that I 
am saying .... (InternLption). 

Then, the Government of United 
States of America established the 
Exim Bank about 25 years ago to 
finance the export of material and 
equipment produced or manufactured 
in the United States.. This fact hal 
been clarified to Parliament more 
than once already. 

~ Nap Reddy: By whom? 

Shri Morarji DftIai: By me and by 
others too. 

Shri Nagi Reddy: ...... (Intern.Lp-
tian) . 

8hri Morarji Desai: I am sayint 
here ...... (Interruption). 

Mr. Speaker: Order, order. He hal 
pointed out some mistake. 

8hri Morarji Desai: The agreement 
signed with the Exim Bank On the 
12th June, 1958, was placed in Parlia-
ment. The reply to supplementaries to 
Starred Question No. 256 answered on 
the 10th August, 1959 may also be re-
ferred to. It was clarified by the hon. 
Deputy Minister of Finance that the 
Exim Bank credit "is only for utihsa-
tion in the USA. This differs from 
other credits like IDLF and otht:!'S 
which can be used anywhere in the 
world". It has also been clarified in 
the Explanatory Memorandum on the 
budget for 1960-61 which I lltid bef.)re 
Parliament on the 29th Februarv, 1960 
at page 158, item V, that the Exim 
Bank credit is available for procure-
ment in the United States of ('apital 
equipment. There' can, therefore, be 
no question of suppressing lids •• 
alleged by Shri V. P. Nayar. 

Shrl B. N. Jlakerjee: SIr, may I 
uk one little thing? It appears that 
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the hon. Minister made a ml.tak. 
whi:h ::;omehow, by some ki:lrt u! ~

iasion, was not even t'Orrected wnen 
the uncorrected reports were printed. 
We are all happy tha.t the proceed-
ings fire printed pretty promptly. 
If' speeches of the Ministers which 
are rather important o n~nt i 

which can be referred to later only 
with reference to a particular volume 
in question, contain errors, it is rather 
a bad thinJ1;. Sir, I would like you .1: 
direct that at least thP. Ministers, 
however busy they might be, :.hould 
correct their speeches, or get them 
corrected by their Secretari('s. 

Shri Morarji Desai: The Ministers 
do correct them and thpy must cnf-
~t thp.m. But if the Ministers somt-
times make a lapse, then my hon. 
fI;i.ends get a chance to go at them. 
They should be happy. (InteTrup-
tions) . 

Mr. Speaker: To err is human. All 
hon. Members also can do so. What 
I would like to urge upon all hon. 
Members in this case is, wherever 
there are mistakes made it is good to 
point them out if they are serious ml!"-
takes. Wh('n once those mistake;i are 
pointed out and the hon. Member res-
ponsible for those mistakes says, "I 
have committed a mistake", then 
that is the end of it. There is no 
meaning in goin&, on pursuina thi3 
matter as if this is a kind of inquisi-
tion. It is unnecessary. 1 am allow-
ing a fair chance of mistakes to be 
corrected. If' the hon. Minlater h.d 
already corrected it, there would have 
been no chance for Shri Nayar to raise 
thi3 here. 

12.D hN. 

DEMANDS FOR EXCESS GRANTS 
(RAILWAYS) , 1957 -58-contd. 

Mr. Speaker: The House will now 
take up further discussion and votl.nc 
on the Demands for Excess Granta· 
in respect of the Budl(M (&nwaYI) 
for 1ge7-DI. 

Out elf one hom. f5 minutes nave 
alri':ld\" bppT) ~ n  Only 15 minutes 
are left. Shri Ram ltrishan Gupt. 
may cuntinue his speech. He is not 
present herp. Shri C. K. Bhattacharya. 
After him I will call Shri Warior. 

Shri C. It. Bhattacbar1a (Wes' 
Dinajpur): Mr. Speaker, Sir, I am glad 
that you have kindly /liven me an 
opportunity to speak on Demands for 
Excess Grants (Railways) for 1957-
58. While speaking on the Railway 
Budget for 1957-58 I had occasion t. 
draw the-attention of the House aa 
well 3S of thE' hon. Hinistpr to a long-
standing grievance of my constitucm:1, 
that is, West Dinajpur. I am sorry 
to say uptillnow nothing has been 
done to remove that gril"vance thoulh 
in the meantime I have repeatedly re-
quested the hon. Minister to be kind to 
my constituency and get that griev-
ance removed. Even now there is • 
way open to the hon. Minister to get 
that grievance removed and I request 
him to take steps in the matter as t ~ 

as possible. The district West Dinaj-
pur, B9 the name indicates, suffers 
from the result of the partition of 
BenJ!al. Aloni" with the partition of 
the State, the district itself was 
partitioned. The railway line through 
this district went to the share of 
Pakistan. So, this district has been 
)eft without any railway commwli-
cation and without any easy convey-
ance to Calcutta or to other parts of 
the State uptill nOw. The people 
have been agitating for long to have 
some railway communication lor giv-
ing them to an easy access to the city 
of Calcutta as well as to other paru 
of the State. But uptlllnow ~t hu 
not been done. 

Sir, in order to prove the i t ti~ 

experienced by the people of this dis-
trict, I may cite my own example. 
Parliament rivee me a Railway paSl 
but for the purpose of going to my 
own constituencytbat Railwa,v pa9I 

is absolutely uselea. It ill euler to!' 
me to come to Delhi:from CalCUJtta 
than to 10 to the headquarters of my 
own constituency. It takes • hours 
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for the journey from Calcutta to 
Delhi. From Calcutta to the head-
quarters of my own constituency it 
almost takes that amount of time. If 
I start at 9-00 a.m. I will be reaching 
there at about mid.day ,the next day. 
That is the difficulty which the e ~  , 
there have been expooriencing and ·1 
myself have been facing that difficulty. 
I find it difficult to keep my contacts 
with my Own constituency and it is 
for this purpose that from the very 
first day I came to Parliament I nave 
been harping upon this thing and 1 
have been running after the hon. 
Minist.er to have that difficulty re· 
moved. 

Sir, it was suggested that I could 
take advantage of the air service. The 
difficulty is, the air service would 
cost money from my OWn pocket 
for which Parliament will not make 
any reimbursement to me. Had I 
be"n sufficiently in affluent circum-
stances, I would have certainly done 
that. But God has not placed me 
under such amU('nt circumstances to 
that I could continually take ad-
vantage of the air service to keep in 
touch with my constituency. And I 
have got to plead with the House and 
the han. Minister for providing some 
railway communication so that I ;:ould 
easily and quickly go to the head-
quarters of my constituency. 

Sir, the necessity for the line nas 
long been felt and I may state here 
that at least the people there have 
been favoured with the assurance by 
two Railway Ministers in succession 
that there grievances will be removed. 
Shri Lal Bahadur Shastri, the then 
Railway Minister went there and gave 
an assurance to the people that this 
difficulty will be removed. Then, Shri 
Jagjivan Ram, the han. the Railway 
Minister who is present here today 
went there and from his own lips the 
people got the assurance that this 
difficulty Will be removed. After 
all these assuranoes from the hon. 
Ministers, is it not rather a matter of 
regret that this difficulty has not yet 
been removed and the people are 
1Ufterin, even now? 

Dr. M. S. Aney (Nagpur): 
might be only lip promises. 

Sbri C. It. Bhattacharya: Lip oro-
miRes are iiven at the time 'If the 
elections. but not after that when one 
becomes a Minister. 

Sir, this matter has been before the 
Railway Board for a long time, since 
1949. ~ surveys have been twice, 
one in ] 950 and the other in 19:5:5. I 
may state that the results of the ~ r

veys have proved favourable. 'l'ht 
report is that the construction of this 
line would be profitable and would 
be productive for the Railways, not 
like other lines which are in many 
cases completely unproductive, 

In the last Budget, the hon. MinU. 
ter raised a ray of hope. In the Ex-
planatory Memorandum it was It.lted 
that "Tilddanga-Farakka-Khajuriaghat 
-MaIda project was primarily meant 
to open up the West Dinajpur di,... 
trict of West Bengal." It was stated 
that this line was meant primarily to 
open up my constituency. When tlUlt 
is stated, certainly the people are ~n
titled to think that they are goin, 
to be relieved of the difficulty which 
has been causing them so much dis. 
tress uptillnow. But in the alignment 
that has been made, everything has 
been done excepting opening up my 
district. The alignment whiCh "" .. 
originally made during the previou. 
survey ran through my district itself. 
But the new alignment that has been 
made is just by passing the distrICt. 
When it is stated that an alignment 
is meant primarily for openinK up • 
particular district, I may naturally f!X-
peet that the line will be onne ~  

with the headquarters of the distriCt 
at least. But the alignment that hal 
now been made does not connect the 
line either wIth the present head. 
quarters of the district whir.h ill 
Balurghat or the perspectiVe head. 
quarters of the district which 21 
Raiganj. That is the grievance which 
I want to place before you and whicb 
I want to get removed. People Dnd 
that the line that has been taken up 
after long a~tation 18 befne constr\k!t-
ed in • way which will not reJnOYe 
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their grievance. The cup is be1I\1 
.ashed to pieces just when it is with-
in easy reach of their lips, and that 
is the tragedy, which myself' and 
my constituents find ourselves in. 

Finding ourselves in this predica-
ment, Members Df Parliament belong-
ing to that area of West Dinajpur and 
other parts of West Bengal, as also 
Darjeeling and Assam, submitted a 
memorandum to the hon. Railway 
Minister that the line should go along 
the original alignment, or at least, 
when it is being constructed by the 
aide of this district, an arm should 
be drawn to coru'lect the two important 
centres of West Dinajpur District, 
Balurghat and Raiganj, which were 
in the original survey. I am not 
making any new suggestion. 

Mr. Speaker: On what Demand is 
he speaking? 

Shri C. K. Bhattacharya: On rail-
ways 

Sbri D. C. Sharma (Gurdaspur): 
He is speaking about his own consti-
tuency. 

Mr. Speaker: So far as Excess 
Grants are concerned, ..... . 

Shri ~ K. Bhattacharya: Under 
Demand No. 15 you find construction 
of new lines, and I am vitally con-
nected with that. 

Mr. Speaker: Does he complain 
against any excess of expenditure as 
bas been noted here, that it ought 
not to have been incurred? If it is 
a question of generally saying that 
IIOme more lines have to be built, it 
is out of order. 

Shrl D. C. Sharma: His contention 
is that more expenditure should be 
incurred. 

Mr. Speaker: No, no. It is wrong. 
That is not the scope of Excess 
Grants. I am sorry, he ,must resume 
hiq seat. We are not going on with a 
general discussion on railways. It is 
open to any bon. Member to, say that 

this has been spent unnecessarily, it 
ought not to have been spent. Beyond 
that there is absolutely no room for 
a general discussion. 

Sbrl Warlor (Trichur): This excess-
is demanded when there are very 
important maintenance and other 
subjects coming in. Can we not go-
into them also? 

Mr. Speaker: No. 

Sbrl Warlor: Even the Indo-Pakistan 
rail relations? 

Mr. Speaker: That cannot be the 
subject here. Of course, everything 
relates to ~ e railways, but you can-
not raise all that on Excess Grants. 

Sbrl Warlor: It is a very important 
thing. 

Mr. Speaker: Is there no relevancy?' 
When a marriage is taking place, can 
something else also go on? 

Sbrl Warlor: The whole railways 
are in danger. 

Mr. Speaker: Order. order. The 
hon. Deputy Minister. 

The Deputy MinJster of RaUways 
(Shrl S. V. Ramaswamy): Will I get 
15 minutes? 

Mr. Speaker: Yes. 

Sbrl S. V. Ramaswamy: Within the 
limited time at my disposal, it will 
not be possible for me to answer all 
the points that have been raised, but 
I shall meet some of them which are 
important. 

~ ri T. B. Vittal Rao raised some 
points. His first point was about coal. 
He said it was inferior in grade, and 
that there was no proper checking. 
I may say that it is supplied by the 
Coal Controller who functions under 
the Ministry of Works, Housing and 
Supply. The coal is inspected by 
~e  and it 18 their responsibility. 

" 
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The fact that interior coal is there 
may be admitted. We are trying to 
1mprove the quality of Ule coal sup-
plied to the railways. 

He also suggested that washeries 
might be set up. That again is not 
within the purview of this Ministry. 
The washeries have to be set up by 
the Minhrtry of Steel, Mines and Fuel. 
It is for them to set them up and 
mpply us improved coal. 

He also raised the point about uni-
forms. No doubt, a report was sub-
mitted some time back with regard 
to uniforms, but the recommendations 
would involve an additional cost of 
Rs. 31 lakhs or so. In view of finan-
cial stringency, we reviewed the 
position and found that we could 
not go the whole hog and accept all 
the recommendations. I may point 
out that it is not..as if it is a measure 
of staff welfare. We are providing 
dress as an administrative necessity. 
Il that is taken into consideration, 
what we have done is quite adequate. 
As and when our finances improve, 
we will certainly look into it and do 
the needful. 

The han. Member then raised ques-
tions about the damage caused by 
J[oods lost, theft etc. Other han. 
Members also raised the same point. 
There has been a definite decline In 
the incidence of theft, and the posi,tion 
In regard to other crimes has also 
fmprovpd as compared to the pre-
reorganisation period. The following 
are some figures: 

~ 1959 

Yard thefts 1,615 947 

Goods thefts 802 655 

Running train thefts 3,216 1,437 

We are taking very effective steps 
to see that thefts in the yards, goods 
sheds and running trains are brought 
under control. We are extensively 
using the E.P. locking of wagons. 
picketing of strategic points, escort-
Ing of important goods trains; surprise 
raids are being organised jointly by 

Grants 
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the G.R.P. and the Railway Protection 
Force on hide-outs of known criminals 
and receivers of stolen property. As. 
regards damage by moisture, we are 
taking precaution to see thart; open 
wagons are covered with tarpaulins •. 
and even where there are goods sheds. 
we see to iIt that they are properly 
housed, so that this does not occur. 

Then there is the question of goods 
lost or damaged. Here also there has 
been a steady decline in the number 
of new claims registered on the 
Indian Railways from 1957-58. I shall 
give a few figures. In 1955-56 the· 
number of new claims received and 
those reopened were as many as. 
4,52,811. In 1959-60 they came down 
to 3,69,201. The net amount paid in 
1957-58 was Rs. 3,27,00,000, and I am 
happy to submit that in 1958-59 this. 
came down slightly; we are trying to 
hold this in check and bring down. 
further the net amount paid. 

13 hrs. 

Considering the increase in the price· 
level of commodities, the amount that 
is paid is not really as much as it 
looks. If we take, tor instance, 100 
as the amount paid by the railwaya 
in 1950-51, making due allowance for 
the volume of traffic and the prevail-
ing price levels, the indices of the 
claims payments for the successive 
years 1956-57, 1957-58 and 1958-59 
work out to 78.6, 70.4 and 68.8 res-
pectively. As a result of various 
measures adopted, a very substantial 
progress has been achieved. As against 
a total of 73,162 claims outstanding 
on the railways on 31st March, 1956, 
those outstanding at the close of the 
year 1959 were only 42,508. The 
average time taken for the disposal 
of these claims has also come down 
from 71 days in 1952-53 to 52 days in 
1957-58-59. We are taking all possible 
steps to see that claims do not mount 
up. The work of the Claims PJOeven-
tion Organisation is also commend-
able. They are very effective in 
holding them in check. 

Shri T. B. Vittal Rao has raised the 
question about the provident fund. 
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Other hon. Members, Shri Assar and 
Shri Aurobindo Ghosal also spoke 
about the same. Sometimes, delay 
does happen. There are certain legal 
formalities. The address of the per-
son is not known or he is not vacatin& 
the quarters, and so on and so forth. 
Ther:' are so many such difficulties. 
All these take some time. Even so, 
we have issued a direCltive that six 
months ahead of the rl'tirement, all 
the papers must be got ready, and if 
a person is to be retired in six 
months, then he should not be trans-
ferrE'd wi1hin that period, because 
if a person is transferr£'d then it 
becomes difficult to settle his account. 
That is why we have issued these two 
directives. The accounts, as far as 
possible, are got rrady, and we have 
also issued instructions that they 
should be settled within ten days of 
the date of retirement. 

In caSe of normal retirement, the 
Administrations have been asked to 
maintain an index register of em-
ployees retiring six months hence 
both in the executive and in the 
accounts offices. In thr case of retire-
ments other than normal, every month, 
a i~t of such cases which arose dur-
ing the previous month should b£' 
made out, and a similar index register 
maintained for such cases. We also 
organise clearance months where we 
emphasise that the outstanding pro-
vident fund !ettlements must be 
cleared. All these steps have pro-
duced good results. 

Shri Naushir Bharucha (East Kban-
desh): They are very good on paper. 

Shrl S. V. Ramaswamy: If figures 
are not believed, I am serry; I cannot 
help it. But the figures are here. The 
result of the very persistent drive has 
been very satisfactory. While there 
were 16,136 cases pending on 31st 
July, 1957 only 7,291 cases were pend-
ing on 30th November, 1959. Sub-
stantial progress has been achieved 
in liquidating the older cases. There 
were as many as 4,587 cases over one 
,.ear old on 31st July, 195'7, and thl. 

...J (Railwalls) 

number has gone down to 1,773 on 
30th November, 1959. I am sure 
these facts are very encouraging, and 
the progress will be maintained, so 
that there is no room for grouse a~ 

all. 

As regards the Central Railway, 
particularly, Shri T. B. Vittal Rao 
made mention of the fact that accounts 
slips wpre pending for over two years. 
I submit .that he is misinformed. In 
all the accounting units of that rail-
way, the posting of provident fund 
ledgers is absolutely current, except-
ing about two months' arrears in the 
Bombay Division. 

Shri Naushlr Bharucha: May I point 
out that my brother who was a rail-
way officer passrd away n November. 
I wrote to the Department concerned 
to let me know onl, the figure of 
the provident fund. Six months havs 
a ~e  and I have not received any 
reply yet. 

Shri S. V. Ramaswamy: Mayb, it is 
one of those cases which have been 
pending because of certain difficulties. 
The legal requirements have got to be 
fulfilled, and if there is delay in 
furnishing the necessary information. 
certainly there will be delay. Thil 
may be one of those cases which were 
delayed. 

13.05 hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

Sbri Aurobindo Ghosal made men-
tion of certain retrenchments in the 
South-Eastern Railway. I may tell 
the House that no one has been 
retrenched. In 1956, the South-
Eastern Railway appointed locally • 
number of draughtsmen and estimatort 
in ex-cadre posts on the clear under-
standing and condition that they 
would not be absorbed in the regular 
cadre unless they were duly selecteeS 
by the Railway Service Commission. 
There was a clear condition laid upon 
their appointment. Some have beeD 
selected by the Railway ~ e ca.. 
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mISSIon, and some are continuing in 
the ex-cadre posts; and others whe 
became ~ r  have been absorbed 
in the Calcutta electrification project. 
So, the charge that they have been 
retrenched is not correct. The condi-
tion was tht're; if they pass, of o r~e  

they would be absorbed; but if they 
do not pass, and they have to abide 
by that eondition, there is no option 
but to get them retrenched. 

Shri Aurobindo Ghosal also men-
tioned about the theft of coal. I was 
soml'what surprised to hear that he 
seems to have been watching the sale 
of railway coal to othl'TS without com-
plaining so far and informing the 
authorities either in the South-Eastern 
Hailway or in the Railway Board. To 
make a !':tatement like that in the 
HoW"e for the first timl', no doubt, ii'i 
interesting, but it takes us by sur-
prise. As an hoo. Member represent-
ing the people, I wish he had brought 
this to the notice of the railway 
authorities then and there instead of 
I!itting in i~ house and watching 
through the window this open sale', 
a!'l he alleges, of railway coal to pri-
vate parties. 

Even in the matter of theft of coal, 
we are taking very string(c'nt measures. 
Shri Assar mentioned that the theft 
was as much as to the tune of Rs. 2 
crores. I submit that the figure is 
... ery wrong. In 1957-58 there was 
'lilly a loss of about 50,000 tons total-
ling about Rs. 12 lakhs. But it fell 
down to about 30,000 odd tons valued 
at about Rs. 8 lakhs. I ,think the 
control is effective. We have posted 
.l!IeCurity men, the R.P.F. has been 
alerted, lighting has been improved. 
Bnd the storing spots are being check-
ed and 10 on. 

We are taking very effective steps 
to see that railway coal is not stolen 
lind sold in the manner in which 
hon. Members have alleged. 

With regard to the maintenance of 
8rst-class coaches, Shri Assar and 
Shri Naushir Bharucha both mentiou-
ed that they were nat being main-

(RailtDalls) 

t ained. As the House is aware, the 
Second Five Year Plan laid emphasis 
on third class coaches. We are really 
short of the first class coaches, and 
pven some old coaches have had to be 
reconditioned and kept running. There 
may be deficiencies here and there, 
but I might tell the House that the 
deficiencies in the first class coaches 
are due not so much ~ the lack of 
maintenance 00 the part of the rail-
a ~ as the thefts, pilferages and the 
damages that are being done to the 
fittings by the thieves and pilferers. 
It is very unfortunate that the first 
dass coaches draw the attenhlon 011 
these fellows who remove these fit-
tings and sell them to the receivers of 
stolen property and thus inconveni-
ence the first class passengers in the 
use of the coaches. We are trying 
our utmost to improve the condition 
of the first class coaches. As a matter 
of fact, we have got a programme for 
the manufacture of first class coaches 
of the I.e.F. .type during the Thire! 
Plan period, and we shall get some 
more coaches of this type, and we shall 
improve the first class service. 

Shri T. B. Vittal Rao (Khammam): 
Am I to understand that even a wash 
basin could be stolen? It is such a 
big thing, and even that is stolen? I 
found in one carriage that the waah 
basin also had been stolen. 

Shri S. V. Ramaswamy: It is not 
impossible. There are only three 
screws to unscrew; and they can 
bodily remove it. Supposing it is in 
a station yard, they can remove the 
three screws with a screw-driver anll 
take it away at night. What is it that 
ean be done to prevent such a thing? 
We are trying to protect our property 
in the station yards as much u 
pssible but sometimes, thefts and 
pilferers are cleverer than we. 

Shrl C. K. Bhattachar7a: May I 
make a suggestion to the hon. Mini9-
ter in this connection? In certain 
railways, I have found on the mirror. 
that are put in the compartment thai 
it bas been written crosswise 'Stolen 
from the railways'. Wblle travelllni 
in such a compartment, I tried to 
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make out what the meaning of that 
could be, and I could easily find out 
later that it was that if anybody took 
it away from the compartment and 
brought it to the neighbouring towns, 
at once, the people would know that 
it is stolen property. All the materials 
that would be put in the railway 
compartment should have that inscrip-
tion namely 'Stolen from the rail-
ways'. 

Mr. Deputy-Speaker: That might 
put other passengers into confusion 
such as was experienced by the hon. 
Member. In the first instance it might 
be difficult to understand what it 
ean ~  

Sbrl S. V. Ramaswamy: Shri Naushir 
Bharucha was saying something about 
the payment of overtime at Bhusaval. 
There is no big workshop as such. 
There is only a small engineering 
shop maintained by assistant engi-
neers. Now, they are governed by 
the statutory regulations regarding 
hours of work, and no case of non-
payment of overtime has occurred. 

I called for the facts and find that 
nothing is due so far as this workshop 
is concemed. My hon. friend is per-
haps thinking of some other work-
shop. If he would give us more parti-
• ulars, we shall enquire. 

Shri Naushir Bharueha: My infor-
mation is that these people were 
made to put in overtime work on 
promise of payment Afterwards, 
somebody discovered some legal flaw 
and said that they were not entitled 
to overtime payment. When they 
have put in overtime work, morally 
they are entitled to payment for it. 

Shrl S. V. Ramaswamy: If the hon. 
Kember would give us the 'full parti-
culars, we shall enquire into it and 
ftnd out. 

1Ir. Qep1Ity-Speaker: If the rules 
do not permit it, does the hon. Mem-
~r desire that the man who made 
the promise to pay should do 80 from 
hill own pocket? 

Shri Naushlr BharDeha: I do not 
know how they pay. Somebody has 
blundered. The Railway Administra-
tion must bear the burden for that. 

Shri S. V. Ramaswamy: The hon. 
Member will kindly write to us send-
ing the particulers. We shall look intI)· 
It. 

Shri Naashir Bharucha: CertadnJy 
I shall send the particula.rs. 

Shri S. V. Ramaswamy: As regards 
new lines, the Speaker has already 
overruled any discussion about them. 

Three other hon. Members spoke 
about something on which the hon. 
Minister has already spoken, namely, 
about the Palcistan-India link. All 
the views expressed by them will be 
taken into consideration by Govern-
ment. 

I have nothing more to add except 
to thank hon. Members for their 
valuable criticism. 

Mr. Deputy-Speaker: Does any hon. 
Member want any cut motion to be 
put to vote separately? 

Shri T. B. Vittal Rao: I beg to 
leave of the House to withdraw my 
cut motions . 

Mr. Deputy-Speaker: I take it that 
all the cut motions are sought to be 
withdrawn with the leave of t ~ 

House. 

Have the hon. Members the leave 
of the House to withdraw thm cut 
!Dotions? 

Some Bon. Members: Yes. 

All the-cut motions were, fill ea e~ 

withdr4tDft. 

1Ir. Depaty-Speaker: The question. .: 
'-rhat the respective e:zcesa 
.urns not exceeding the amoun,ts 
MOwn in the third column of the 
order paper be Iil'anted to the 
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President to make good the 
amounts spent during the year 
ended the 31st day of March 1958, 
in respect of the following de-
mands entered in the second 
column thereof:-

Demands Nos. 1, 5, 7, 8, 9, 12,  15, 
:16 and 17." 

The motion was adopted. 

[The motions for Demands for 
_Excess Grants which were adopted 
-by tlte Lok Sabha are reproduced 
below-Ed.] 

_DEMAND No. 4-REvENUE--OnDINAI!Y 
WORKING EXPENSES-ADMINISTRATIOJf 

"That a sum of Rs. 44,66,228 be 
granted to the President to -make 
100d an excess on the grant in 
respect of 'Revenue-Ordinary 
Working Expenses-Administration' 
for the year ended the 31st day of 
March, 1960." 

"1DEMAND ~o  5--REVENUJ:-ORDINARY 

WORKING !:J[PENS!:S--REPAIRS AND 

MAINTENAJlfC. 

"That a swn of Rs. 3,67,54,149 be 
granted to the President to make 
eood an excess on the grant in 
r.espect of 'Revenue-Ordinary 
Working Expenses-Repairs and 
Maintenance' fOO" the year ended 
the 31st day of March, 19RO." 

"If)D!AND No. 
llP'ORltING 

(FUEL) 

7-REVENUr,-()RDINARY 

J:nr.N8ES--OPERATIOJlf 

"That a swn of R!. 56,04,8118 be 
,ranted to the President to make 
«ood an excess on the grant in 
respect of 'Revenue-ordinary 
Working Expenses-Operation 
(Fuel)' for the year ended 
the 31st day of March, 1960." 

"DEMAND No. 8-REVENUE-ORDINARY 

WORKING EXPENSES--OPERATIOJlf 

OTHER THAN STAFF AND FuEL 

'-rilat a sum of Rs. 1,43,29,288 be 
r.ranU!d to ·the President to make 

(RaiZwalls) 

good an e~ e  on the grant in 
respect of 'Revenue-Ordinary 
working Expenses--Operation 
other than Staff and Fuel' for the 
year ended the 31st day of March, 
1960." 

DEMAND No. 9-REVENUE-ORDlNARY 
WORKING EXPENSEs-MLSCELLANEOUIil 

EXPJl.:N!\J'S 

'\bat a sum of Rs. 15,88,214 be 
iran ted to the President to make 
iood all excess on the grant in 
re!:pect of 'Revenue-Ordinary 
Workin, Expenses-MiscellaneoWl 
Expenses' for the year ended the 
31st. day of March, 1960." 

DEMAl'o"l> No. 12-REVENUE-DlVIDERD 
PAYABL8 TO GENERAL REVENUEs 

"That a sum of Rs. 15,74,370 be 
tranted to the President to make 
yood an excess on the grant in 
respect of 'Revenue-Dividend 
payable to General Revenues' tor 
the year ended the 31st day at 
March, 1960." 

DEMAND No. 15--CONSTRUCTION OF 

NEW LmES-CAPITAL AND DEPRECLl-

TION REsERVE FuN'[) 

'"That a Bum ot Rs. 111,55,279 be 
granted to the President to make 
good an excess on the grant in 
respect of 'Construction of New 
Lines-Capital and Depreciation 
Reserve Fund' for the yea.r ended 
the 31st day of March, 1960." 

DEMAND No. 16-01'mf LINIII WORK.I-

ADDITIONS 

"That a swn of Rs. 5,09,15,374 be 
granted to the President to make 
~oo  an excess on the grant in 
respect of 'Open Line Works--
Additions' for the year ended the 
31st day of March, 1960." 
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I>aMAJm No. 17--OPzN LIN. WOlUt8-
RmoLACBMEl'n'S 

"That a sum of Rs. 5,66,95,048 be 
lI'anted to the President to make 
,Dod an excess on the grant in 
respect of 'Open Line Works-
Replacements' for the year ended 
the 31st day of March, 1960." 

13'12 hrs. 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL 

The Deputy MinJster of Law (Shri 
Rajarnavis): I beg to move: 

"That the Bill furlher to amend 
the Representation of the People 
Act, 1950, be taken into conside-
ration". 

I hOPe that this Bill except for two 
items is mostly non-controversial. As 
for the two items about which some 
concern has bcen expressed in the 
House, I hOPe to convince the House 
that we have been guided by no 
r:onsideration other than that of our 
loyalty and obedience to the Consti-
tution which we have swOO'n to up-
hold. I will briefiy go over the first 
few items and then deal in some de-
tail with the provh;ion which substi-
tutes the words 'Zilla Parishads' for 
'District Boards' in U.P. Then, as I 
Mid, I will go over step by step the 
process of reasoning by which we 
have arrived at the result which 
forms the basis of this amending Bill. 

By clause 2 of the amending Bill, 
we propose to insert a new sub-sec-
tion (2) to section 12 of the Repre-
sentation of the People Act. I might 
remind hon. Members that under sec-
tion 12 of the Representation of the 
People Act, power has been given to 
the Rresident, after consulting the 
Election Commission, by order to 
alter or amend any order made under 
aection 11. We find that section 11 
refers to the constitution of varioUl! 
constituencies. The question which 
etten arisea Is: havin, altered the 

Bill 

constituencies, what shall we do with 
the rieht of representation of mem-
bers who have already been elected 
on the basis of the old constituenciel? 
Such a power is always taken when-
ever there is an alteration of til. 
constituencies between two elections. 

So far as the Legislative Council 
is concerned, it is well-known that it 
is a body which never dissolves. One-
third of the membership is renewed 
after a fixed period. Therefore, what 
We seek to do by this amendment ia 
to take power under the proposed 
sub-section (2) to see t.hat wherever 
an alteration is made in the constitu-
~n ie  themselves, then the existin, 
members may be allocated the alter-
ed constituencies. 

Then under clause 3, claUSe (d) 
of ilub-section (2) of the principal 
Act is being deleted. Clause (1) 

3ays: 

"In particular and without pre-
judice to the generality of the 
foregoing power, such rules may 
provide for all or any of the fol-
lowing matters, namely:-

.... the constitution and ap-
pointment of revising authori-
tiel! to dispose of claims and 
objections". 

It has been the experience of the 
Ilection Commission that the provi-
sion of dual authorities, one for re-
,titration and the other for revision, 
results in a cumbrous procedure. 
There are two parallel authorities, 
one merely concerntng itself with 
writing down the names and the 
other taking upon itself to decide 
judicially whenever an objection iil 
raised as regards the ,right to vote. 
This results, as the Election Commis-
sion has experienced, in delay an 
multiplicity of authorities. Basing 
ourselve!l upon the re e ent~ in U.K:. 
and profiting by the experience we 
have had for such a long time, the 
Election Commission would like that 
the law should provide that the 
power to reyise, in cue II claim or-
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ebjection is .raised, should be placed 
squarely upon the registration officer 
llimself so that whenever an electoral 
roll is prepared and whenever an 
elector's name is entered, he is con-
scious of the fact that he is not 
merely carrying out a ministerial duty 
but is also exercising a judicial func-
1ion. He himself having made that 
entry in the first instance, when an 
objection is raised as to why a parti-
cular name has or has not been in-
oluded, he should decide. It is also 
in the mind of the Election Comm1s-
Ilion that though the power will be 
liven to the elect.oral registration 
oft'Icer to ,revise, appeal against any 
decision by him will be provided for 
by rules. 

By clause .. !'f'ction 31 is sought 
to be amended. Section 31 reads as 
:lo1101'l's:--

"Jf any person makes in or in 
connection with-

(01) Ii claim or an application for 
the inclu!;ion in an electoral 
roll of his name, or 

(b) an objection to the inclusion 
therein, or an application for 
the exclusion or deletion 
therefrom, of the name of 
any other person, a statement 
or declaration in writing 
which i!l false and which he 
either knows Or believes to 
be false or does not believe 
to be true he shall be punish-
able with impori!!onment for 
a term which may extend to 
one year, or with fine or with 
both". 

In place of this, we want to put 
.. as follows: 

"If any person makes in con-
.ection with-

(a) the preparation, reVISIon or 
correction of an electoral 
roll ........ . 

Bill 

As it at present stands, section 31 HI 
confined to action beine taken whea 
the claim is made in .respect of in-
clusion in the electoral roll of Ilia 
own name. If he makes a false claim, 
a claim which is unjustified, on be-
half of another person, he is not lia-
ble to be punished. You will see tha1 
action under section 31 is confined 
only to claims which are made in 
writing. If a man makes a claim for 
himself, which he knows to be false, 
he is liable to be proceeded againa 
under the present Act. 

Should he not also be li.e.ble to a 
~ i ar penalty if he, in writing, 
makes a similar claim on behalf of 
another person? After all, when the 
names are being entered in the rolls, 
one man comes and makes a claim 
on behalf of many persons. Suppos-
ing a man knows that he has no 
right to vote and also knows that if 
he himself applied he would not be 
able to substantiate his claim for in-
clusion in the rolls. Then, if he him-
!lelf makes the application and if he 
fails he will be liable to criminal 
punishment. But he can escape criminal 
punishment by asking his friend or 
relative to make a claim On his be-
half and take a chance of that claim 
being accepted. It he makes such • 
fraudulent claim he will not incur 
any kind of penalty. That, we 
thought, was a lacuna in the Act; 
and that is sought to be removed by 
this. 

Then, I come to clause 5 in which 
I have got to convince the House that 
the action taken by the Election Com-
mission so faE, which is the basis of 
this particular Bill, is strictly in 
accordance with the provisions of the 
Constitution. 

Shrl BraJ Raj Singh (Firozabad): 
It is a violation of the Constitution. 

Mr. Deputy-Speaker: Why antici-
pate things? 

Shrl Bajarnavls: I am glad that 
my hon. friends for whom I have very 
g;reat regard, both Shri Khushwaq' 
Rai and Shri Braj Raj Singh are 
here; and I will go slowly step by 
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.tep over the process of reasoninl 
that has led us to this conclusion. 

Article 168 reads: 

''For every State there shall be 
a Legislature which shall consist 
of the Governor, and 

(a) in the States of Andhra Pra-
desh, Bihar, Bombay, Madhya 
Pradesh, Madras, Mysore, 
Punjab, Uttar Pradesh and 
West Bengal, two Houses" .. 

We are dealing with Andhra Pra-
desh and Uttar Pradesh. I am keepin, 
the case of Andhra Pradesh, for the 
present on one side. 

"Where there a.re two Houses 
of the Legislature of a State one 
shall be known as the Legisiative 
Council and the other as the Legis-
lative Assembly, and where there 
is only one House, it shall be 
known as the Legislative Assem-
bly." ".-

Article 171 deals with the consti-
tution of the Legislative Councils. 

''The total number of members 
in the Legislative Council of a 
State having such a Council shall 
not exceed one-third of the total 
number of members in the Legis-
lative Assembly of that State." 

. Article 171 (3) states: 

"Of the total number qf mem-
'bers of the Legislative Council of 
;a State-

(a) as nearly as may be, one-
third shall be elected .... to 

I emphasise the words 'shall b. 
.elected' 

"by electorates consisting of 
members of municipalities, dis-
trict boards and such other local 
authorities in the States as Par-
liament may by law specify;" 

Bill 

For the present, I am confining my 
remarks to the crucial words-'one-
third shall be elected by electQ1'ateli 
consisting of members of district 
boards'. 

The first statement which I would 
make is that we are enjoined by the 
Constitution to form an electorate 
which shall consist of members of 
district boards. So, if, in practice, a 
p.erSOn is a member of a district 
board, We cannot deprive him of the 
vote. The sole question is whether 
he is or he is not a member of the 
district board. If a dilttrict board is 
formed and if a person is invested 
with the right of membership, then, 
the Constitution bids us that he shaU 
be included as an elector in the con-
stituency which will elect a member 
to the Legislative Council. We can-
not take away that right from him; 
we cannot do it without int.ringing 
an obligation which has been impos-
ed upon us by the Constitution. So, 
the first question which We ask our-
selves is whether he is-a member or 
whether he is not. 

Then, the second issue which arilM 
is, is it a district board! And, if we 
come to the conclusion that it is a 
district board, then, OUr view is that 
We are inexorably driven to the con-
clusion that no member of the dis-
trict board can, under Article 171 (3), 
be deprived of his right to vote . 

The words 'municipality or district 
board' cauSe no small amount of con-
cern because these words are not de-
fined. Nor are these terms invariably 
used in describing the various insti-
tutions of local selt-government. For 
instance, many of the cities which 
consist of municipalities are called 
municipal corporations or city cor-
porations. Or, in U.P. the present 
name -is NagaT'pCilika; and in what 
a.re called the KABAL towns, I am 
told the word teed is ..... . 

Shri BraLRaJ in~ Nagaf' Maha· 
palika. 
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Shrl Rajarnavis: .... Nagar Maha-
paZika. 

Shri S. M. Banerjee: (Kanpur): 
That is according to the Act. 

Shri Bajamavis: I agree, Where by 
usage OII' by custom or by something 
else such a name flas been given, we 
must concentrate our attention upon 
the functions of the particular inEti· 
tutions and find out what they are. 

Shri Tyagi: (Dehra Dun) : The 
Prime Minister is known as Pradhan 
Mantri. 

Shri Khushwaqt Rai (Kheri): The 
functions are not defined in the Con-
stitution. 

Shri Bajarnavis: Therefore, what 
we have to see is what i~ it that the 
on ~it tion prescribes. Having as-
certained the principal functions, 
having ascertained the true meaning 
of the term specially used in the con-
stitution, We try to find out e~  

such institutions as we are consider-
ing come under this category or not. 
That is one which has got to be 
determined. 

Let us take a comparable questioll. 
I may refer hon. Members to article 
'79 of the Constitution. It says: 

"There shalt be a Parliament 
for the Union which shall consist 
of the President and two Houses 
to be bown respective'y as the 
Council of States and the House 
of the feople." 

Now, in all our enactments and in 
daily administrative dealings the 
two Houses are known as the Lok 
Sabha and the Rajya Sabha respec· 
tively. Everyone knows what is 
meant. If the term 'Lok Sabha' i~ 

used, all of us know that it is tne 
House of the People mentioned in 
article 79. Similarly, Rajya Sabha 
means the Council of ~ate  So, the 
mere fact that the name has bcp.n 
changed or an equivalent in one of 
the Indian languages is being used. 
I I!lubmit, does not take it out of f.l1e 

319 (Ai) LSD-S. 

Bm 
requirements of the Constitution. l' 
does not become another institution 
altogether. In each case it would be 
a question of fact to ~ determl.1ct.!. 
whether you have merely changed 
th(> name or whether you o ~ ere;,>,·· 
ed an entirely different body. 

That is the groundwOlrk o~ our fur-
ther !'ubmissions to the Hou!!e. Again, 
I go back to the position frem which 
I started. If a person is a member 
of a district board, then, under arti-
cle 171 (3) he is entitled to vote. 

The Antarim zilla parishads car,ie 
into existence as a result of an ordi·· 
nance which came into force on 1st 
May 1958. It will be admitted on 
all hands that local self-government 
is a subject which falls entirely with-
in the State List and it i~ for the 
States to decide the composition t1lld 
constitution of these instrumentali-
ties. So, by that ordinance the ab-
trict boards in U.P. which were func-
tioning were dissolved and whp.re 
.mpplemented by another body named 
the Antarim zilla parishad!l. This Act, 
Act No. 22 of 1958, was assented to by 
the Governor on 22nd August, 1958. 
This is not a body which has come 
into exil'tence merely fOlI' the purpose 
of the election to the legislatiVE; 
council. It has been functioning for 
the last two years. What it! impact 
would be on the legislative council 
there probably did not occur to the 
persons ~ framed the ordinallce. 
Section 2 of this Act defines it. Sec-
tion 4 says, liThe State Government 
shall, with a view to facilitate the 
establishment of the zilla parisbads 
for the co-ordinatf'd administration 
of the affairs concerning economic 
and social planning and local self-
government in the district:1...... . ". 
So, it has got two functions: co-or-
dination of administration of ecolJo-
mic and social planning is thE' first 
function. Secondly, it is entru!'ted 
with the local self-government in the 
district. It goes on to say; " ...... tc 
ensure smooth transaction, by notifi-
cation published in the Official Gazet-
te constitute Antarlm Zilla Parir.had 
in each district." 
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This came into existence on the 
1st May, 1958. All district board;' in 
U.P. including the sub-district of 
Bardoi ceased to function. Then, we 
come to section 6 of this Act. 

"Upon the issue of a oti i ~

tion consjtuting the Antllrim 
Zilla Parisnad for a dis1rict acd 
notwithstanding anything in t'.E; 
U.P. District Boards Art. 1922, 
the consequences ereinait~r set 
forth shall as from the (late of 
such notification issue. (J) all 
powers, functions and duties of 
the District Board, or :my com-
mittee thereof in respect ul all 
matters including funds ,ind pro-
perty, whe'her under t ~ ent'ct-
ment aforesaid or any ot ~r law, 
shall be vested in the Antarirn 
Zilla Parish ad, and sha'l tllr the 
purposes of the adminic;t,"iltion cf 
the U.P. District Boards Act, 
1922 and  any other law, be exer-
cised, performed and discharged 
by or under the authority of tl'-e 
Antarim Zilla parishad, whi(!h 
shall be deemed in law to be the 
District Board ...... .. 

This is quite explicit. Hav:ng said 
that all the powers of the district 
board shall be exercised by t ~ 3"ta-
i rim zilla parish ads it goes on further 
to say that it shall be deen:ed to be 
a i ~ri t board. We all kr>ow that 
the phrase 'deemed to ~  had been 
admitted by the Privy COllnci!, the 
House of Lords, the Supreme Court 
and so on. The best expo"itl')D of 
this phrase which the Supnme ~rt 

has also now adopted is found in a 
case in the House of Lord3 befl):re 
Lord Asquith of Bishop Stone. I am 
quoting from memory and I hope my 
quotation is somewhere nears the 
actual words used: ''If by these \'lords 
we are bidden by the Legislature to 
imagine a certain thing to E'xist we 
will not allow your imagination to 
boggle and conc'ude that conse-
quences which to you do not appear 
justifted are not intended to result 
firom that legal fiction." 

Bill 

If a legal fiction is creaLed, you 
cannot say that in actual 'act it is 
something different. You are pro-
bably aware, Sir, of the earlier case 
in the Privy Council wher.:> 11 l'oint 
was taken in a case unricl' t ~  In-
come-Tax Act wh'ch requlrE'd a cer-
'.ain person should be il'egaT'dcd as a:l 
agent. The argument was this. If I 
can show that a person ca'11101 be an 
agent, then the phrase rie~ e  to) 
be' is not potent enough to crc:Ite a 
legal fic'ion. But the Privy Council 
overruled that objection and said: 
'No'. If the legislature t':!'ls you, 
though in fact he cannot bE' an agent, 
they will regard him as an a~ent  

Now, under section 6, the gi~ at re 

bids us to do this. It say:: that it 
shall be deemed in law to be a dls-
trict board. 

HaVIng given all POWeil'S, r n~t ion  

and duties to these an~ ri  zilla 
parishads, it further goes on tc say 
that it shall be deemed to be a dis·· 
trict board. 

Shri Tyagi: Sir, the Minister a~ 

also to reply. I am afraid there will 
be very little time left to the Mem-
bers. 

Mr. Deputy-Speaker: Hon. 
bers feel that this exposition 
be given for their ~e t  

Mc>m-
might 

Shrt Tyagi: If he makes a de-
tailed speech now. it is all Vjry wel-
come and there ore many points in-
volved. But would you ~a e 

extend the time? After our i~

sions, he has to answer. We h::lve to 
move our amendments and they have 
to be answered. 

Mr. Deputy-Speaker: If there is 
ne~  certainly we will consider. 

Shri Hajarnavis: Section 6(7} says: 

"In any enactment other than 
the U.P. District Boards Act of 
1922 in force on the day imme-
rliately prc('eeding the appointed 
day in the district any rule, order 
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Or notification made Or issued 
thereunder and in force on such 
date in the said district unless 
a different intention appears re-
ferences to the district board of a 
district constituted lmder the H.P. 
Dl!rtrict Board Act, 1922 shall be 
construed as references to the 
antarim zilla parishads." 

Therefore, we have an enactment 
and in that enactment we are lold 
that the words 'district board now 
constituted under the UP. District 
Board Act' be scored out and in their 
place, the words 'untarim zilla paris-
hads' should be substituted. 

No other conclusion is possible in 
view of t.his particular Act. The 
conclusioo is inescapable that the an-
tarim dilla parishads which had been 
established under this Act of 1922 
of ] 958 are nistric:t hoard.:; within 
the eanin~ of the tr.rm used in the 
Constitution. 

There is one smnll point: Section 
4 (2) says that the an tarim zilla par-
i a ~ shall consist of all the mem-
bers of the district committee, five 
members elected by the electoral 
college consisting of all the persons 
who are members and the' president 
of the erstwhiJe district boards and 
in the case of Varanasi District only 
two members elected by an electoral 
college. 

Then it says: 

"The Collector shall be the 
the Adhyaksh of the 
Antarim Zila Parishad and when 
present shan preside lit all meet-
ings thereof." 

I understand that some of the -mem-
bers of the District Planning Com-
rnittep. are officials. Sub-clause (4) 
says: 

"The official members of the 
Antarim Zila Parishad shall 
have no right or. vote at its 
meetings." 

Now, we considered the question, 
because they have not been given 

Bill 

the ri/!ht to vote CIln they or can they 
not be called members. We think 
clause 4 itself shows that they are 
members. It is not necesse.ry for 
menibership that all people should 
have a right to vote. But then it 
goes on further to say: 

"Thp. official members of the 
Antarim Zila Parish ad shall have 
no ri~ t of vote at its meetings-
an t in~ contained in the '(J.P. 
District BOllrrl::: Act. 1922 or any 
other law notwithstanding: Pro-
vided that the Adyaksh and the 
Upadhyaksh shall have a 
casting vote when presiding at 
meetings of the Antarim Zila 
Parishad." 

Therefore. we start with the posi-
tion that thesp. are memhers, these 
members would normally have a right 
of vote, but except for the Adhllaksha 
and Upa.dhyaksha other members 
will not exercise their right of vote. 
But they are members. 

Shri S. M. Banerjee: In the Par-
ishad meeting. 

Shri Hajarnavis: That being our 
reading, we came to the conclusion 
that the Constitution placed a duty 
upon us to include all these members 
who have been constituted by the 
U.P. Le,gislature as members of the 
antarim zilla parishad. So they can-
not be excluded from the electoral 
roll for the Council, and we includ-
ed them. That is bow we read, that 
is OUr interpretation and unless it is 
either not a,greed to by this House or 
authoritatively displaced, that is the 
basis on which we have acted. 

Now, I might at this stage, Sir, tell 
the House that we were anxious to 
see if we could by nter r tin~ the 
Act exclude the official members from 
the electoral roll for, after all, officials 
as a class are not to be brought into 
elections except as citizens. Officials 
as a class must in their own interest, 
for their own protection, must not be 
made subjects of an election contro-
versy. I am not saying that they 
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should not be there as citizens; the 
right of vote as a citizen they have in 
common with other members. but we 
found that in view of the peremptory 
direction of article 17) (3) (a). if they 
were members thev had to be includ-
ed in the electoool roll and, there-
fore, we included. 

Mr. Deputy-Speaker: Where they 
are members of a District Board and 
without any law being passed by this 
Parliament they entitle tnemselve!; 
to vote or they would be included in 
other local authoritie'l in the State. is 
it that a la\)" shall have to be passed 
describing them as on this di!ltrict 
authority ann describing the autho-
rity also as one of those who will be 
1ncluded under 171 (3) (a)? 

Shri RaJarnavis: I am grateful to 
you, Sir, for having given me this 
opportunity to explain this point, to 
which I thought I would refer when I 
deal with Andhra Pradesh. Coming 
back to 171(3) (a), you will see that 
so far as municipalities and district 
boards are concerned they are inde-
pendent of an Act of Parliament. So, 
in fact, if it is a district board the 
Parliament has not to pass any law. 

Mr. Deputy-Speaker: Then no law 
is required to put them on the list. 

Shri Bajarnavis: But if it is neitl,er 
a municipality nor a district board 
but other local authority then, of 
course, the Parliament must pass a 
law. 

We considered the question of zilla 
parishad in Andhra Pradesh also. The 
name nf the district local authority in 
Uttar Pradesh is identical with the 
name that is being now employed in 
Andhra Pradesh, but having seen the 
function of that particular body we 
came to the conclusion that it is not 
a district board, it is a local authority. 
The words II local aut.hority"· have 
been defined by the General a ~ 

Act. It says: 

.. 'local authority' shall mean a 
municipal canunittee, district 
board, body of port commissioners 
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or other authority legally entitled 
to, or entrusted bv the Govern-
mr:nt with, the control or manage-
ment of a municipal Or local 
fund." 

Out of these local authorities, muni-
cipal r.ommittee and distrirt board are 
a r~a  included by the Constitution, 
but so far as other local lIuthorities 
are conc'rned-any other local aut-
horities-·tbey must be specified by 
Parliament. 

Briefly examining the Andhra Pra-
desh Act we find that the zilla parishad 
is merely an organisation or an insti-
tution through W1]lCh the planning 
fllnd3 are channelled. Except for 
supervision and rontrol they do not 
oa VI:! any executive function. That 
heing !;O, we came to the conclusion 
~ at the zilla parishnds in Andhra 
Pradesh are not district boards and, 
therefore. unles this particular law is 
passed. those members will not be 
entitled to vote. 

Shri Tangamani (Madurai): They 
~ pnwp.rs to review the working 

of the pancha) at unions and their .,.,.... 
Tlorts Ilre. submitted to the State As-
sembly also. 

Shri Rajamavis: I am thankful to 
my hon. friend, but we could not with 
r.ertliinty come to the conclusion that 
thr. zilla parishfld in Andhra Pradesh 
ill a district board, as we were cer-
tain and as we were required to do 

.. by the peremptory words of the Uttar 
Pradesh Act. I am not ~e tin  

that such an argument cannot be 
made, but sO far as Andhra Pradesh 
is concerned we do not want to leavE' 
the mntter in doubt or open to argu-
ment at all. 

That, Sir, is the difference between 
the Uttar Pradesh zilla parishad and 
this parisbad. Then, there is unde!' 
clause (b) a provision for retros-
pective operation of the Act. I be-
lieve certain proceedings have been 
taken probably from 1st February 1960, 
but as this particular provision ic 
merely declaratory, namely, that the 
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antarim zilla parishad has been regard-
ed as district board from this date, 
even if this in omitted I am quite 
r~ar in my mmd that the antarim 
ziJla narishad in Uttar Pradesh mUFt 
he rE'Jlarded as R district board ar..rl 
we will have to give the memberF a 
right to vote. 

That. Sir, is thE' Bill and 1 ~
mend it to the acceptance of the House. 
I am informed that certain electbn'l 
itl Uttar Pradesh havE' already takE'n 
place, but there our position is tl>at 
even without this amendment what is 
being done is in acrordance with the 
Constitution. But so far as Anclhra 
Pradesh is concerned the matter must 
rest, according to us, upon a law made 
by ParliamE'Ilt. Therefore, I am 0!11y 
anxious that this "8il1 l'hOllld t:e E'n-
acted before we disperse. 

Sir, I commend the motion to the 
~  

Mr. Deputy-Speaker: Motion moved: 

"That the Bill further to aro~n  

the Representation of the People 
Act. 1950, be taken into considera-
tion." 

Shl'i Tyagi: Sir, I am sorry I have 
to restrain my feelings in this regard. 
But I am very sore about this Bill. 
I feel that while all the dynamism of 
the Government has remained direct-
p.d towards the ro~re  and prosperity 
of the country and its e ~ o e  

I am afraid that the Govemment are 
tending to forget that they too have 
to keep pace with the development 
thRt is being ei!ectE'd in the country 
at large. My comment on this Bill 
i~ too !ihmiflcant to say. namely, that 
the Government are fast tendio( to 
lose their initiati\>e. Their initiative 
is drifting into inertia and their dyna-
mism into desootism. That is all that 
J can say a o~t t.he mannpr in which 
this Bill hRS; been conceived. 

I am opposed to some clauses of the 
Bill. I have heard the hon. Minister 
with rapt attention, and I am Vf'ry 

Bm 
grateful to him for he hac; made my 
task easier by quoting the Constitu-
tion as well as some relevant a ~ 

of the Bill which 1 was finding diffi-
cult to trace. As he has rightly said. 
article 17l of the Constitution definit.f!-
ly lays down, in sub-slausp. (3) (aI, 
as follow,;: 

"(3) Of lb(· total ;\ilml'er-of 
members of the Legislative Coun-
cil of a tat~  

(a) as nearly as may be, one-
third shaH be elected by electo-
rates consisting of members of 
municipalies, district boards and. 
such other local authorities In the 
State as Parliament may by law 
specify;" 

So, it is not a question which thll! 
Chief Eelection Commissioner or thr. 
Law Ministry or the State Govem-
ment may mterpret. It is a question 
of legal specification made by means 
of law by Parliament. It is not thE' 
lXecutive authority that would give 
interpretation as to whether such anti 
such :l name is only a change of name 
or that such and such a name shall 
be deemed to be a district board. 
Even if the name were changed, I am 
afraid according to the procedure of 
law, that name should have been re-
cognised by Parliament by means of 
an Act. No local body can be in-
cluded in the electorate of any cons-
titutional organisation without the 
specific sanction of Parliament I there-
fore submit that this is not good 
enough to say that the "An tarim 
Zilla Parishads" is only a mere 
change of name. It is not the correct 
translation of the word, district board, 
just as the Prime Minister is known 
as Pradhan Mantri. We have to pro-
ceed according to law. My fears are, 
if the Law Ministry has approved of 
this change of functions as a mere 
change of name, we are drifting, and 
drift.inJ( and ri in~ very dangerously 
into an abyss. 

Thp. respect for law is not expect-
ed to he maintained only by the 
citizens at larJ(e. But!t must first bp. 
maintained e ~ "" Parliament. Once 
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a law is made, all the GovernmEnts. 
the Election Commissioner, Auditor-
General and all other . authorities, 
must be subordinated to that law. and 
that law cannot be twisted to give 
conventence either to the State Gov-
ernment or the Central Government. 
If law is allowed to be stretched to 
cover the lapse of any authority, 
then, law loses all its respect jnhpf-
fld by it from this House and then 
nobody would respect it. Alreadv 
enough disrespect has been created 
against .law today. 1 wish the Gov-
ernment should learn this discipline of 
respecting Law. 

Now, there was a law. Without 
effecting any change in the law. a by-
plection was held in Uttar Pradp.sh. 
The Antarim Zilla Parishad was al-
lowed to vote because the Election 
Commission" in its wisdom, fe"Lt tllUt. 
after consulting the Law Ministry, 
the Parishad is just the same as the 
District. Board, that there was no 
material change as such in that name 
and that therefore it may be deemed 
to be a district board, and without 
~etting any legal specification Or aut-
hority from Parliament, the Elf'ction 
Commission exercised its authority, 
;n my opmlOn, wrongly, to permit. 
the by-elp.ction to be conducted and 
thfl voters voting without being legally 
authorised to do so. 

My hon. friend has rightly said that 
he would not mind if retrospective 
f'.ffect was not given. I pray and 
6ubmit, "do not give retrospective 
effect". Even for the by-elections the 
other day in which I had to vote, T 
am ashamed to confess that I knew 
that election was wrong in law. But 
I had to give my vote, though I never 
know what the Election Commissioner 
might decide, because I feel that we 
are in 8 place where law is not 
stationary. Diaholical ways of inter-
pretation are coming in. I had to vote 
,est.erday, in the elections to ,the 
~gi ati e Council of Uttar Pradesh 
whIch were held yesterday. I. as a 
member of the Antarim Zilla Paris-
had-l am not a member of the d1a-
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trict board-went there and exercised 
my vote. I know the whole thing 
was illegal. 

On the 17th March, some other elec-
tion was held in the Varanalu consti-
tuency. There also, the membClS at 
tht: Antarim Zilla Panshad have voted. 
It is to cover thai lapse of the State 
Government, it is to cover that mlS-
take committed by the E.lectlol'l Com-
missioner, it is to cover the mistake 
of Law Ministry, that Parha-
ment today is required to 
give retrospective effect to 
the Bill. Therefore, to cover that 
lapse, so that the illegal election that 
was held may be covereu With ce-
trospccdve Lffect, this law is sought 
to be made. And there is nubody to 
question them. 

Now, I am not very much concerned 
with what nas nappened. But I am 
more concerned WIth mumteuBm:e Ot 
the respect that law must command ill 
in the land today. It is for this 
reason that we, as guardians of law 
and as guardians of the nghts of this 
House, must be very careful. I feel 
that this is not a matter of any party 
policy. This Bill more or less issues 
from the ConstltutlOn ItSElt. ThNt!-
fore, I deem thIS Bill to be semi-
constitutional, and therefore, ali 
artie~ must feel concerned about it. 
lt is not a party question as such, in 
my opinion. 1 request the Law 
Mmister to see tv it that it is not 
decided by this Parliament on the basis 
of party power or party vote. I see 
there is no Whip here today. This 
quesbon must be dispassionately 
taken into consideration on its prin-
ciples and one should-and each 
Member should-exercise his own con-
science and right to see whether it is 
legitimate for him to vote in favour 
of this Bill. 

Shri Braj Raj Singh: So, the hOll. 
Member is not going to vote accord-
ing to the wishes of his party! 

Shri Tyagi: I am not going to be 
guided like that. The Whip cannot 
compel me to vote against my consci-
ence. I am wedded to the 
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party so long as the party policy is 
concerned. But this is a matter of 
Constitution; this is not a matter of 
party policy. 

Then 1 come to the Representation 
of t.he People Ac:. The Constitution 
says that only members of such bodies 
t:s are ment10ned ill the Constitution 
would be ent.itled to vote, that is, 
membf::rg of such local bodies that are 
spcCllled by l'arhamem lJy meatls of 
an Act. So, it is qUlle true that we 
made a prOVISIOn ill the R.epresenta-
t10n of the PeoDle Act. Sect10n 27 (2) 
of the Hepresentalion of the People 
Act says: 

.. (2) For the purpose of elec-
tions to thc LCll15l3Llve Coum:l1 of 
a State in any local' autnorities' 
cons,ituc:ncy, ,he clcctorak shall 
consist 01 memoers of such local 
authoritieS exerCIsIng jUrlscilctJUn 
in any place or area within the limits 
of that constItuenCY as are speci-
fit;J in relation to that Swte in 
the fourth ::)echedu,e". 

In the fourth schedule, we specify, in 
the case of Uttar Pradesh. The muni-
clpautIcs, lJlstrict Boards, Canton-
ment boards, small town Commlt-
tees, Notified Area Committees and 
so on. 50, these are tne only bodies 
whlch are entltled to v()te legally, be-
cause these are the only organisations 
which we have speciIied in law. We 
have specIfipd no other body under the 
law. Therefore, whatever be the 
names, mere llIterpretations cannot 
be deemed to be specitications or 
specified by law. The interpretations 
of the Law Ministry in this case are 
not a specification by means of law. 
What they have mtel'prt!ted ill not 
specified in law made '0) Parliament. 
Anu none of tnese authorities can 
carry the authority of Parliament. in 
this regard. 

Then comes the question of the 
CQlnstitution. My hon. friend referred 
to the definition of a local govern-
ment. Local govp.rnment is partially 
defined, ~o t.o say. in ttem 5 of List 
II of the Seventh Schedule to the 
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Constitution. Loc41 self-government 
has been defined there. 

It says: 

"5. Local government, that is to 
say, the constitution and powers 
of municipal corporations, ioP 
provement trusts, district boards, 
mining settlement authorities and 
nt.ber local authorities for the pur-
pose of locaf self-government or 
village administration." 

14 hrs. 

In the light of this little definition, 
we have to see whethel' thi.3 organisa-
tion the Zilla Parishad ~  under 
this list or not. Even if it comes it 
has to get recognised as such by ibis I 
Parliament. So long as that is not re-
cognised, this body is not authorised 
to vote. 

I ('orne to the Constitution of the 
district board. I am talkinj!; of U.P. 
because I am aCQ.uainted with it. 
SecuOll 4(2) of the District Board 
Act of 1922 say:::; that the board shall 
consist of elected members and such 
persons as may be co-opted by the 
e!fX!teu members and the President 
of the Board. This was the organlsa-
t.IC)!, to which the authority was given 
by tht: Parliament. When we gave 
this authority, district board was a 
rart of local self-government. 

I come to the Antarim Zila Parishad. 
I am sorry most of the Members are 
out for lunch and at the time of vot-
ing many others might come. 

Sbri Braj Raj Singb: Those who 
are interesed are here. 

Sbri Tyagi: The list of the memhers 
of the Antarim Zila Parishad is as 
follows: District Magistrate, District 
Officer, District Supply Officer, Dis-
trict Live-stock Officer, District Health 
()fJjcer. District Inllpector of Schools, 
Sub-divisional Officer, Doon Canals, 
I\.llsistant Engineer, Swayatta Shas-
han, Executive Engineer, P.W.D., 
Provincial Division, District Employ-
ment Officer, Civil SurgeOll, Divisional 
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Forest Officer, Chakrata, Divisional 
Fore!;t Officer, Dehra Dun, Sub-divi-
sional Officer, Dehra Dun, Sub-
divisional Officer, M"ussoorie, Sub-
~i i iona  OfficE'r, Chakrata, District 
n~ trie  Officer, Information Offirp] 
Agriculture Officer, DlStrict Co-opE-ra 
tive Officer, Superintendent of PolicE: 
Assistant Panchayat Raj Officer, ,Dh· 
trict Harijan Welfare Officer, All!;i .. ·· 
t8l1t Social Welfare Officer, District 
Organiser, Prantiya Rakshak Dal, Di3-
trict Organiser, Women Social WeI· 
fare Officer. Assistant Engineer, Tube-
wells, Dehra Dun, Retired Chief 
Engineer (by name), Assistant Engi-
neer, Tube-wells. Saharan pur. and 
Executive Engineer, Yamuna COD!;-
truction Division. Thest. are tnp. 30 
officials who are members of tbe An-
terim Zila Parishad, out of 70 mem-
ber!; in the li!;t. In the li!:t of 70. there 
Rre 40 non-official names of Shri 
Mahavir Tyagi and the rest. This is 
thE-('on!ltitution of the Anterim Zi1a 
Parishad. 

~ ~ ~ t~  : <rr.r-
~ ~ t or~ it R~ I ~ 

'ITt ~  ~ ~~ ~ I 

Shri Tyagi Non-officials are Mem-
bers of Lok Sabha, Members of Rajya 
Sabha, Members of the e~i ati e 

Assembly and there are some Donu-
nated members. Five or six of ther.1 
are electeti by the erstwhile district 
hoards. The district board had beel.1 
dissolved and we wanted five more 
members as their elel'ted renresema-
tives. So, ex-memberR of the i tri ~t 

boards w('re entitled to send repre-
sentatives to this Anterim Zila Paris-
hili;. 

The village ~ a atR also elerJed 
a few representatives. Non-offiCIals 
are about 40 and the relit 30 are C/ffJ-
cialr.. The constitution ha!; also been 
changed, but my friend says it is only 
a an~e of name. Accordine to the 
interpretation given by the Law 
Ministry. it is only a t an~e ~  

namn ... 

Shrl Bajanuavll: Yel. 

Bm 

Shri Tyagl: He still says yes. He 
is a vpry eminent lawyer and you are 
one, Sir. Unfortunately, I am sUr-
rounded all round by lawyers; 1 am 
n ~ a village barristl"r. Hilt I nave 
been in the company of eminent law-
YE'r. 

Mr. Deputy .. Speaker: If he feelil 
that he should be relieved of this un-
happy environment, I can help hun. 

Shri Tyagi: I beg your pardon. I 
know thev will help me. On thesp. 
matters, the judgment of High Courts 
must be taken as undisputed. if thE'! 
Law Mmi.'ltry permlts it, because 
very SOOD perhap!; the law courts and 
i~  Courts' i~ t also lose their 
position. That is what I am seein/l 
with my eyes. This is a judgment 
given by thE' Allahabad HiRh Court 
yesterday. I am readm« it: 

"In his judgment, his Lord-
ship granted that it wa::: cleat" 
from the A.Z.P. Act that the two 
bodies were quite distlllct. Dis-
trict boards ceased to eXlst unnp.T 
section 3 of the Act, while by 
virtue of section 4. a new bodY 
consistinl{ of members of the plRn-
ninl'{ committee was formed" 

So, according to the judgment of 
the High Court, given as late as yes-
terday, they say it i!l a distinct body. 

Shri Bajarnavis: May I seek a 
clarification from mv hon. friood! 
Wac; the other side noticed in the 
judgment or was it merely an obser-
vation of the High Court while dis-
missing the application in limine?. 

Shri Tyagi: My only contention is 
that perhaps the judge of the High 
Court has passed his B.A., LL.B. and 
he knows something of law. 

Mr. Deputy-Speaker: That was 
not the question. The hon. Member 
11 reading from the report of the 
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judgement and the hon. Minister 
ant ~ to know whethE'r it was a 
judgement given after hearing both 
the sides Or only an applic:ation by 
one side and an ex parte opinion e~
pressed or whatever it might be. 

Shri Tyagi: I do not know. I am 
reading it from the Press report. Even 
if it is one-sided, when a judge 
writes, he writes with a sense of l"E'S-
ponsibility. He is not any official of 
t ~ Law Ministry or any such t in~  

he is a judge and therefore, his 
interpretation must be given some 
value. I do not know what my friend 
thinks about it, but I attribute quite 
a high value to the verdict of thr 
High Court. 

Mr. Deputy-Speaker: The hon. 
Deputy Minister also attaches as 
much value to the judgment. He 
only wanted to know this as a matter 
of fact, because it is for the Govern-
ment to see whether they have to do 
anything about this. 

Shri Hajarnavls: If there is a judg-
ment binding on us, nothing will give 
us greater pleasure than to give effect 
to that judgment. 

Shri Tyagi: I am very happy to 
know that. But when he says, 
"binding on him", does he mean to 
say that a summon should be served 
on him? Anything given by some 
high authority must morally bind us. 

Mr. Deputy-Speaker: 
Member might proceed 
speech. 

The hon. 
with his 

Shri Tyagi: I was reading trom t.he 
judgment. It says further: 

"His Lordship, however, observ-
ed that he could not intervene in 
the present situation, for under 
the provisions of article 329 of the 
Constitution, no court could inter-
fere with a matter relating to al-
lotment of seats to such constitu-
encies made under article 327 or 
328. Besides, it was laid down in 
the Constitution that no eleetion 
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to either HOUSe Cot the Parlia. 
ment or to any State Legislature 
could be called in question except 
by an election petition, presented 
to such authority and in such 
manner as provided for by or 
under a law made by the appro-
priate egi at r~  

This goes to support my argument 
that even judges were in doubt in re-
gard to the oneness of the two orga-
nisations, Antarim Zila Parishads and 
the district boards. 

The district board, as I have already 
said, consists of non-official members. 
When we inserted district boards in 
the Schedule we were quite conscious 
of the fact that these are non-official 
bodies whom we are giving the autho-
rity to elect tQ the Legislative Coun-
cils. Now the body is changed. 

I do not know whether the hon. 
Minister wanted to bring me to his 
line of argument but I drew inspira-
tion from him. He has quoted on~ 

section, sub-section 4 of section 4, 
that the official members of the Anta-
rim Zila Parishad have no right ..... . 

Shri Hajarnavis: I may clarify the 
position that I am not here arguing 
as if for a party. I wanted to con-
vince thE' House that every aspect ot 
the question, both pros and cons, were 
considered by us and then we came 
to the conclusion. Now, we do not 
claim that we are infallible. It is 
quite possible that some authorita-
tive decision may prove that our in-
terpretation is erroneous. It is only 
when We are convinced that our inter-
pretation is wrong, we will change it. 
Till then we stick to it. 

Shri Tyagi: I want to request him 
not to get annoyed, because I do not 
n~  the etiquettes of the courts of 
law. I did not mean anything. It 
is a simple criticism. The Act says 
that the official members ot the 
Antarim Zita Parishad shall have no 
right ot vote at ita meetinp "on 
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anything contained in the Uttar Pra_ 
desh District Boards Act". They are 
members, no doubt, but they have no 
right to vote on any function of the 
district board, which means to say 
that they are members only to guide 
the non-officials, to dscuss with them 
and to tell them what the position is. 

I must confess that I am also res-
ponslble to having brought the official 
element with the picture, because my 
original scheme in U.P. was that in 
each district we may have a sort of 
Parliament. I felt, perhaps, this 
membership will not be a permanent 
thing with us, and so I would spend 
my breath in the local Parliament. I 
wanted every district to have a Par-
liament where all the officers repre-
senting various departments may be 
available, where non_officials can put 
questions to the officials, so that there 
may be responsible administration in 
the districts. That was my origmal 
scheme. That way, the non-officials 
would remain fully posted up with the 
policies carried out by the officials 
and thc officials also get {rom day to 
day benefit of their reactions of their 
activities and their policies. But 
they were given no right of vote. 

In Uttar Pradesh they will have no 
right to vote "notwithstanding any-
thing contained in the Uttar Pradesh 
Dist:-ict Boards Act or any other law". 
So even if you pass any law today, 
they will not be authorised, according 
to this Act to vote. That is my inter-
pretation, though it may be far-
fetched. They have prevented the 
official members from exercising their 
vote, either according to i the district 
board law or according to any other 
law, which means to say that even if 
you allow them to vote by an Act of 
Parliament, this Act will not allow 
them to do so. 

Mr. Deputy-Speaker: That cannot 
be the interpretation. 

Shri Tyaai: I am driving too first, 
perhaos. But the words used are 
"notwithstanding any other law", 
whether State or parliamentary. So, 
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they were not authorised to vote even 
for the purpose of Councils' elections 
despite their district board member-
ship. 

I have all along been talking in the 
tone of a lawyer. Now let me talk 
as a politici·an. My feeling is that thls 
is a utterly wrong concept and I will 
say that it is a very big blunder that 
these Ministers are committing today. 
What has happened to them? I 
thought they would be bright enough 
to know. how t ing~ happen. I have 
read out to you a whole list. Luckily, 
the officials of my' constituency are 
good enough. But supposing the 
Communists had some influence over 
the officials and half of them would go 
with the Communists, and half w,th 
the Jan Sangh. Anybody could in-
fluence them. So, if they vote like 
this, then the officials will be divided 
between themselves and they will not 
be one bloc or unit. They will be 
either communist supporters or Con-
gress suppo:-ters. At present nobody 
can be even a Congress supporter, 
because officials are above politics. I 
do not know from which blessed 
brain this idea has come into the 
Treasury Benches. If we just put 
them on the forum of politicians, 
dragging one officer to one side and 
the other officer to the other side--
because it will be f'ree voting and in 
a house of 30, 40 or 50 members it is 
easy to find out who votes for what-
the office!'s will lose their position and 
status in the district, because they 
will be criticised by one party 01' the 
other, and their activities, their ad-
ministrative actions will smell of perty 
bias and the administration 
will go to dogs. I think 
it is my patriotic duty to oppose the 
right of vote to official members to 
the Anterim Zila Parishad. 

What are we trying to achieve by 
that. I cannot understand. It ic; try-
ing to be very cheap. Because the 
State Government once committed a 
blunder, because the Election Com-
mission has said it is regular, and 
elections have been held, therefore, 
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we are coming forward now, as in the 
Mugal days every Nawab had to be 
accommodated, this Parliament must 
be made to accommodate the lapses 
and condone the delays everywhere. 
What is this? I am very sorry to say 
this. 

Mr. D.epuly-Speaker: He has the 
right to hold his own opm10n and 
have h1S own ll1terpretations, but he 
must allow others also to have their 
opinions, even if they differ from him. 

Shrl Tyagi: I know that other hon. 
Members are also anxious to speak. 
To cover the lapses of others is not 
for this Parliament to do. Anybody 
who has committed a lapse must face 
the nation, must surrender, must 
resign and go as inefficient, whomso-
ever he 1S it does not matter. ThiS 
Parliament is not to cover your 
blunders, your mistakes or your 
lapses. They have committed a lapse 
of consLituLlonal propnety. They al-
lowed the elections to be held on the 
1 '1th of March last and now they 
want Parliament to legalise the me-
Iilal elections or cover them by giving 
the Bill the retrospective effect. That 
is to say, this Anterim Zila Parishad 
shall be deemed to have been signi-
fied by Parliament not today but on 
the 1st of February so that all the 
lapses committed in respect thereof 
in my State may be covered by Par-
liament and Parliament must come to 
their rescue. I must say immediately 
that it is something in bad taste. If 
they have done something wrong, 
they must suffer. We are not doing 
this because the Election Commission 
wanted it or because the High Court 
sayS that it is a different body but 
because we want to cover up a serious 
lapse on the part of the Government. 
So, I oppose this strongly. Parlia-
ment should not be brought down to 
such a low level as to legalise an 
illegal Act, specially when it pertams 
to the constitutional structure. They 
must respect the law of Parliament. 
They must never have the courage to 
come before Parliament and ask to 
give retrospective effect or recogni-
tion for their illegal election. An 
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illegal election cannot be deemed to 
be legal because we authorise it. 

If in the opmlOn of my frined this 
Anterim Zila Parish ad is a legally 
recognized body, why then give re-
trospective effect to its recognition? 
I could understand it if they had said 
that Anterim Zila Parish ad should be 
deemed to have come into existence 
from the very beginning of its coming 
into force. Why have it only from 
the 1st of February and say to the 
people "look here, they cover this". 
From the very inception, from the 
very date on which these Anterim 
Zila Parishads came into existence, 
from that very date they could be 
recognised to be in the position of a 
district board. But no; they want to 
h ~ e it only from the 1st February 
so that two Or three elections held in 
the mean time may be covered. This 
is childish. Therefore I vehemently 
oppose this. There are quite a few 
other points also. I will speak about 
them when I move my amendments. 
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Shri Hajamavis: There are such 
persons in the Opposition also, like 
Shri Khushwaqt Rai. 
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They are to be deemed in law as 
district boarelS. 
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"The amendment in relation to 
Uttar Pradesh is proposed to be 
given retrospective effect from the 
1st February, 1960 as the mem-
bers of the Antarim Zilla Pari-
shads have already been included 
in the electoral rolls for local 
authorities constituencies, as they 
had to be based on the view that 
the Antarim Zilla Parishads are 
district boards to all intents and 
purposes." 
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"as nearly as may be, one-third 
shall be elected by electorates 
consisting of members of munici-
palities, district boards and such 
other local authorities in the State 
as Parliament may by law 
specify;" 
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"suc:h other local authorities in the 
State as Parliament may by law 
specify." 
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"Official Members of -the Anta-
rim Zilla Parishad shaH have no 
right of vote." 
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"All Sub-Divisional Officers, 
District Supply Officer, District 
Animal Husbandary Officer, Dis-
trict Employment Officer, Dis-
trict Level Officers of Public 
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Health and Education Depart-
ments, Superior Officers of Irriga-
tion, Public Works and Hydel 
Divisions and Sub-Divisions, as 
may be existing in the district, 
Civil Surgeon, Executive Engineer, 
Local Self-Government (Engineer-
ing) Department, .... the Assis_ 
tant Engineer connected with 
Plans, Principal of the Agricultu-
ral College, in districts where 
there is Forest Department. Dis-
trict Level Officers of the Forest 
Department, District Level Offi-
cers, if any, of the Industries 
Department, in the District, Supe-
rintendent of  Police, District 
Agriculture Officer, District Co-
operative Officer, District Orga-
niser, P.R.D. District Informa-
tion Offi"er and Assistant District 
Panchayat Officer." 
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Shri Ranga (Tenali): This ques-
tion need not be discussed on the 
plane of party-politics or on the 
consideration whether local govern-
ments are interested this way or that 
way in influencing the vote or whe-
ther the Eelection Commission is 
partial or impartial. It has got to be 
considered from the viewpoint. and I 
would like to do so, of the interests 
of the local boards. 

When we are making a prOVISIon 
in the Representation of the People 
Act, the idea was that we expected 
the members of the local boards to 
be elected, so that they could be given 
an opportunity of electing a particular 
number of members to the Upper 
Houses. But it never occurred to us 
that these local boards would come 
to be loaded with such a large per-
centage of persons who would become 
members because of their ex-officio 
capacity, as Members of this House or 
as Members of. the local legislatures. 
But, unfortunately, it has come to be 
this that Members of Parliament and 
Members of local legislatures also 
have come to be treated as ex-officio 
members of the zilla parishads, so 
much so in many districts more than 
one-third of the strength is comprised 
of these people. By any stretch of 
imagination, these people, these ex-
OffiCio members, cannot be considered 
to be the direct genuine representa-
tives of the o~a  panchayats, and their 
samities at a higher stage and even-
tually of the ziIIa parishads. There-
fore, it is necessary. I think: that 
Government should give serious con-
sideration to this point whether it 
would be in t ~ interests of the local 
boards as such and also in the in-
terests of providing genuine and 
direct representation to the village 
pancheyats and samities if these ex-
officio members should also be treated 
on a par with the direct representa-
tives of the samities and be given this 
authority to vote and to exercJIe that 
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vote in the election to the Upper 
Houses in the States. 

Speaking for myself, I am very 
much opposed to this. I think there 
is very much in favour of the criti-
cism made by my hon. freind Shri 
Ramam in regard to this matter. It 
is not fair to expect Members of 
Parliament and of State Legislatures 
to begin to step inlo ~ shoes, as it 
were, of these luc,a1 boards and mem-

~  .:;f the local board3, and begin to 
appropriate for themselves the share 
or in fact more than their share of 
the franchise that ought to be res-
tricted specifically "md specially for 
the direct and genuine representatives 
.of the village panchayats and samities. 

Secondly, I am in favour of the 
point urged by my han. freind Shri 
Tyagi that these officers should not 
be given this right to vote in these 
elections. Then, who would be left 
with the right to vote? Only those 
people who are elected by the pan-
chaynts at the panchayat sami[ies and 
these panchayat samities would then 
elect their representatives to the zilla 
pnrishads nad these members alone 
shoulrt be given the right to vote in 
the elect.ions to the Upper Houses. 
That alone can be treated to be a 
p,enuine re ~e entation of the local 
boards. I would like Government, 
either on this occasion or on some 
early future occasion, to take the 
opportunity to remedy this defect 
and see that these extraneous ele-
ments which w.ere not intended to 
form part and parcel of the zilla pari-
shads are eliminated from the list of 
voters for the Upper Houses, so far as 
the local boards are concerned. 

It may be said by some that be-
cause, after all, these Members of 
ParIiqment and State Assemblies are 
electd by the general franchise of the 
J>eOn1e. they should be given this 
particular additional right also. After 
·all. the Members of the local legisla-
tures have been given their own right 
to elect a particular percentage of 
the members of the Upper Houses. 
'Therefore, they are enjoying that 
'particular right. 

:319 (Ai) LSD.-6. 

Bm 
Shri Hajarnavis: May I intervene 

for a minute? I h'ave high respect 
for the hon. Member, but I might 
explain our own difficulty in the mat-
ter. So far as the constitution of the 
district boards or local boards or 
local authorities is concerned, that is 
a matter entirely within the autho-
rity of the State Legislature. Once 
the State Legislature hSis constituted 
thc&e district boards or local autho· 
rities or municipal committees, then, 
by the terms of the Constitution, they 
automatically become voters. There-
fore, the question, if at all, ~t be 
considered when the local authoriH,:,g 
are constituted by the State Legisla. 
tures. Our difficulty was this. Faced 
as we were with a State legislation 
saying that these persons shall be 
members of the district board, how 
could we exclude any of them? I 
yield to none, and I think Govern-
ment are at one with every Member 
who criticises and says that the official 
members ought not to be as a class 
members of these elected bodies. 

Shri Ranga: Also the MLA's and 
MP's. 

Shri Bajarnavis: The first point is 
that it is for the State Legislature to 
lay down the constitution of these 
boards; if the State Legislature says 
that they are tpe members, then we 
are helpless. The Constitution hu 
given the right to vote. 

Pandit Thakur Das Bhargava 
(Hissar): That means that the right 
which the Constitution confers, the 
right which was given by the Cons-
tituent Assembly when it met and 
decided that particular persons should 
be given the right to vote has now 
been given to the State Legislatures 
to find out who should be the electors. 
That could be done either by chang-
ing the Constitution or having a pro-
vision afresh. Only this Parliament 
or a Constituent Assembly could do 
U. But as it is, you are giving those 
rights to the local legislatures. It is 
not valid outright. 

Shri Tyagl: In this connection, may 
I have your rUtin,? 

I 
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Shri Rajamavis: That is exactly 
what has happened. 

Shri Tyagi: I would like to put one 
question to you, Sir, in this connec-
tion. Would it be constitutional if 
an amendment were to be moved and 
We were to say that such members 
of the Antarim Zilla Parish ads as are 
entitled to vote, namely the non-
official members only, will v01e? 
Would that be constitutional? 

Mr. Deputy-Speaker: I would pot 
be able to answer a quel'tion put like 
that. 

Shri Hajarnavis: ~o  We have 
examined this also, and we find that 
under the Constitution, it cannot be 
done. 

Mr. Deputy-Speaker: Now that the 
speech of the hon. Member has been 
interrupted, I want to make one 
observation on quite a different sub-
ject. Hon. Members would execuse 
me for saying this. That point has 
"0 relevance to the debate that is 
now going on here 

I just saw only a couple of minutes 
ago one Member entering this House 
with his coat just hanging on his arm. 
I had seen this with a different Mem-
ber some time ago on this side of the 
House also. I want to point out 
that this would not be a good habit; 
it would be lowering the dignity of 
the House. 

We have no restrictions, so far as 
our dress is concerned, R.nd an hon. 
Member might come dressed 
in whatever form he likes, 
but at least, whatever he 
has to wear must be worn outside 
the House, and when he enters, he 
should not be seen carrying his clo-
thes just on his arm. I just want to 
point out that this should not be 
done in future at least, because, in 
my opinion, it lowers the dignity of 
the House. 

Pandit Thakur Das Bhargava: It is 
against the decorum of the House to 
come in that way with the coat hang-
jog on the arm. 

Bill 

Mr. Deputy-,speaker: It is not 
inkeeping with the decorum, an~ 

therefore, I am pointing it out that 
it should be borne in mind by hon. 
Members for the future. 

Shri Ranga: I have only one or 
two more observations to make. I 
appreciate the difficulty explained by 
the hon. Minister, but I would i ~ 

him to consider another possibility. 

From 'what has been read out, it is 
clear that Government have brought 
forward a Bill which says that the 
present Antarim Zilla Parishad should 
be deemed to be the same as, or the 
equivalent of, the parliPl' district 
')oard which was specifically mention-
ed in the original Act. When Gov-
ernment have got. that right to say so 
that the present antarim Zilla Pari-
shads in U.P. and in sevC'ral othp.r 
States should be deemed to be the 
same as the District Boards, as was 
mentioned in the Act, when they 
have been able to say so, would it 
not be open to them also to say that 
only those members of these antim .. , 

ShM S. M. Banerjee: It is not antim. 
It is Antarim. 

Mr. Deputy-Speaker: Antim wCluld 
mean quite Q difTerent thing. 

Shri Ranga: Would it not be . open 
to them also to say that only those 
members of the Antarim Zilla Pari-
shads who have been elected by the 
panchayat samitis and who are not 
ex-officio or official members would 
be deemed to be members of these 
Boards so far as the purposes of this 
particular Bill are concerned? I do 
not know whether it would be with-
in the law as it is. But I would Uke 
this elso to be examined, because I 
know that these things are not going 
to be given effect to here and now. 
At some stage or other, Govenment 
should be able to give some thought 
to these points and then try their 
~ t to help the House to get over 
these difficulties that have more or 
less unintentionall'y come to be creat-
ed by the Sta'te legislatures, just 
because they were not mindful of 
these difficulties but were-mindful 0'· 
several other needs of their 0Wl\ 
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when they were passing this legis-
lation. 

T have very little more to say ex-
cept this, that in the working of these 
Parishads certain anomalies also have 
crept in. Ministers are asked to take 
oaths under the chairmanship of a 
District Collector. Even Speakers 
and others are also induced to play 
their role as members of these Pari-
shads. All these thines are happen-
ing and it would certainly be in the 
interest of democratic decorum and 
decency if Government give some 
thought to the manner in which this 
kind of legislation is bing passed in 
the States. I am sure when these 
Bills come up for consideration, they 
are generally sent to the Law Minis-
try who try to examine them not 
medy from that specific point on 
... ·hich they are being sent up but in 
the general context of our legislation, 
the Constitution as well as the elec-
toral arrangements we have on the 
statute book. 

Shri Venk:ltasubbaiah (Adoni): I 
am confining myself only to clause 5 
regarding the substitution of the words 
'Zilla Parishads' for the words 'Dis-
trict Boards'. 

The Andhra Pradesh legislature, in 
conformity with the principle of 
democratic decentralisation, has pas-
sed the Zilla Parishad and Panchayat 
Samitis Act. This Act is now in 
force there. Formerly, so far as the 
Andhra part of the Andhra Pradesh 
was concerned. District Boards were 
functioning when it was in the com-
posite Madras State. Sometime after 
the separation of Andhra State, Gov-
ernment thought of bringing about 
certain modifications in the local 
boards and constitute such local 
bodies at the district level so that 
they may be more useful to the peo-
ple. So till such a decision was 
taken all these District Boards were 
kept under the care of the District 
Collector who used to be called 
Special Officer. 

It is to the credit of the Andhra 
Pradesh Government that they have 
adopted the- recommendations of the 

Bm 
Balwentrai Mehta Committee. The 
result is that elections have been held 
on a democratic basis on the basis of 
adult suffrage and the panchayat 
samits have come into being. 

To co-ordirulte the work of the 
different panchayat samitis and also 
to take charge of some of the impor-
tant functions which the District 
Boards have been performing, the 
Zilla Parishads have been formed. 
Shri Rtmga, in his speech, said that 
members of the legislatures, Members 
of Parliament and several other peo-
ple were there in their capacity as 
ex-officiu members and they formed 
one-third of the strength of the Zilla 
Parishnds. This is true to some extent, 
but we should not also forgot the fact 
that the load Assembly members are 
the representatives of the people. 
They have to be associated with the 
activities of the district from where 
they have come as they have to per-
form their duties towards their con-
stituencies and the electorate. So if 
they happen to be -there as members 
of the Zilla P-arish-ad, that ·does not 
mean that it is being unnecessarily 
ovt-rloaded by the representatives or 
the people. Already they have got 
their say in electing some of the 
members of the Council. After all, 
they form a very little portion of the 
Zilla Parish ads. As a matter of fact, 
the entire district is being carved out 
into so many blocks and for each 
block a panchayat samiti President is 
being elected. He will be the voter 
or the member in the Zilla Parishad. 
To that extent, I can say it is a very 
good arrangement. 'A new democratic 
set-up has come into being by the act 
of the Andhra Pradesh Government. 

The hon. Minister has pertinently 
pointed out that it is not within the 
purview of this Government as such 
to say whether the composition of that 
particular body i~ .in conformity with 
the electoral law or with the equity 
of voting of the members. The Act 
has been passed by the respective 
State Assemblies. So far 8S Andhra 
Pradesh was concerned, it has been 
discussed not only in the Assembly 
but also in the Council threadbare, 
and it has been the unanimous opinion 
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of both the Houses that such.Jilodies 
should be cJnstituted and the ~e
bers of Parliament, Assembly and the 
Council should 'also be members of 
these bodies. This body is taking the 
place of the District Board. There is 
no pOint in ,saying here that in the 
Zilla Parishads there is a greater 
element of ex-officio and official 
members. 

I thank the Government for having 
brought forward this amendment 

i~  will give the right of member-
~i  to elected representatives by 
VIrtue of their being in the Zilla 
Parishads. I hope this House will 
unanimously pass this amendment. 

Mr. Deputy-Speaker: Shri Braj Raj 
Singh. 

Pandit Thakur Das Bhargava rose-

Mr. Deputy-Speaker: Does Pandit 
Thakur Das Bhargava want to speak 
now? We shall take up another item 
at 3 P.M. This will be held over till 
tomorrow. 

Shri S. M. Banerjee: It may he 
extended by half an hour. 

15 hrs. 
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MOTION RE: ANNUAL REPORT ON 
THE WORKING AND ADMINISTRA-

TION OF COMPANIES ACT 

Shri P. G. Deb: (Angul): Sir, I beg 
to move: 

"That this House takes note of 
the Annual Report on the Work-
ing and Administration of the 
Companies Act, 1956, for the 
year ended 31st March, 1959, laid 
on the Table of the House on thE' 
25th March, 1960." 

I am thankful to you, Sir, for having 
given me this opportunity to initiate 
. this discussion. While doing so, I 
9Vish to make certain observations 
arising out of the Report thus before 
us. At the very outset, let me be 
franK in saying that the bringing 
about of these annual reports, for 
reviewing the yearly experience and 
working of the Department of Com-
pany Law Administration has been a 
very good idea indeed, more especial-
ly after 'he passing of the Companies 
Act of 1956. 

In the past this work was exclusive-
ly known only to company manage-
ments or to the individuals or groups 
of individuals who were closely asso-
ciated with this work. But, now, after 
the publication of these yearly reports, 
since the last few years, it has become 
available not only to the shareholders, 
not only to the creditors and those 
interested in this work but also to all 
informed students of economic affairs 
in this country. Thus, we fee that 
knowledgeable people have now be-
come more company-conscious in this 
country which was never before 1'10. 

This is a very good sign and 
more so during the period when our 
country is passing through an age of 
industrial evolution. 

Sir, I do not wish to take more time 
of this hon. House by going into the 
details of the annual report. But my 
only aim is to focuss the attention of 
this House, through you, on the 
unsatisfactory implementation of the 
Companies Act so that Government 

Annual Report 
on ihe Working 

and Administration 
of Companies Act 

may make serious efforts to enforce 
this Act with a firm hand and intro-
duce, if need be, an amending Bill to 
remove further loopholes that are 
found in the present Act. 

Let me go on to say that I was not 
in the least taken aback when I read 
in the report the details about 
instances of unsound company prac-
tices that were prevalent in this coun-
try during the year ending 31st March, 
1959. Chapter XIII of this reoort 
gives instances as o ~r e  during the 
,.ear 1958-59. On page 108, it is said: 

"Diversion Of Company Funds 

A case came to notice where the 
directors and managing agents of 
a company created a trust with 
themselves as its trustees and 
obtained a very large amount of 
donation from the company for 
the trust for purposes not connect-
ed  with the business of the ('om-
pany." 

Then, it goes on to say: 

"Cases also came to light of 
substantial investments in com-
panies by trusts controlled by a 
«roup of persons who were direct-
ly or indirectly controlling a 
«roup of companies. One of the 
obvious advantages of this mode 
of inve!'tment was that the con-
trolling interest in the voting 
rights attached to the shares of 
the companies in which the in-
vestments were made were retain-
ed in few hands." 

This is one instance. Then, under 
the head, 'Manipulation of share 
Talues', it states: 

"A case was reported where a 
company purchased shares in an-
other company at double the par 
'Y81ue after revaluation of the 
aBsets of the latter company. The 
Mares thus purchased by the com-
pany belonged to its managing 
agents. It may be noted inciden-
tally that the transaction was 
regularised by the passing of a 
special resolution under section 
360 of the Act." 
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Then, under the head 'Improper 

device for getting a company liqui-
dated through wholesale transfer of 
shares to one person' it states: 

"An interesting case was report-
ed where a company passed a 
special resolution authorising the 
directors to effect transfer of the 
assets of the company to another 
company which held its entire 
share capital, either in its own 
name or in the name of nominees 
and acted as the managing agents 
of the company. 

The assets of the company were 
taken over by the holding com-
pany in full satisfaction of its 
shareholding in its subsidiary 
company." 

Then, it goes on to say: 
"It is reported that this device 

is being adopted by a number of 
other companies to have them-
selves wound up, without going 
through the winding-up proceed-
ings." 

Like this, there are several instances 
in this report; but I do not want to 
refer to them. They are well-known 
because the hon. Members must have 
read the report. 

But added to this, I am painfully 
compelled to bring to notice the 
glaring instances of another unsound 
company practice. I refer to the 
managing agency named B Patneik & 
Co. (Private) Ltd. of the Orissa 
Textile Mills. It is in Orissa. Much 
has been said about this on previous 
occasions in this House and I need not 
harp upon it. But, Sir, I may tell that 
it is with the hard-earned money of 
the shareholders and of the Orissa 
Government and also of the Industrial 
Finance Corporation of India, the 
Orissa Textile, Mills was started about 
14 years ago. No dividend was paid 
to the shareholders for the last 14 
years as has been reported by the 
shareholders who had taken the 
trobule of coming from Orrlssa to 
~ us here. Therefore, Sir, when 

and Administration 
of Companies Act 

there is the cry of the Orrisa Govern-
ment and the shareholders alike for a 
proble into the matter, I am remind-
ed of a Sanskrit saying 'Poobotum 
Vashimat Dhumat'. Where there is 
smoke, there is fire. Therefore, I 
would urge upon the Government to 
find out Wld to unearth the truth. We 
are grateful to Shri Lal Bahadur 
Shastri, hon. Minister of Commerce 
and Industry for his assurance he has 
given to us that he would look into 
the matter. I have here with me 8 
report about the Orissa Textiles Mill 
Ltd. and I wish to place it on the 
Table of the House. It has come out 
in the Delhi Times dated the 24th 
April, 1960 I do hope that the hon. 
Minister will soon go into the matter 
and come to a proper finding. Let us 
know where we stand with regard to 
this. Sir, as is seen from these 
instances the annual report offers " 
serious challenge to the Government 
to find out ways and means to put Wl 
end to the malpractices that are on 
afloat. Sir, all will agree that it is 
these institutions of limited concern. 
both of public and private upon which 
will depend the rapid industrialisation 
in this country. All these malprac-
tices should therefore be nipped in the 
bud This will restore confidence in 
the ·public and especially those invest-
ing public who have not been receiv-
ing a fair deal at the hands of unscru-
pulous company promotors and the 
managing agents in this country. 

Apart from this, it is argued by 
some that the loose talks about the 
policy of nationalisation has brought 
doubts and fears in the minds of the 
managing agents and arrectors of 
private limited companies. It is said 
that this fear has goaded them to 
make hay while the sun shines and 
thus to reap as much profit as they 
can by hook or crook. This is a sad 
state of affairs. Therefore, I suggest 
that the Government should clearly 
restate its industrial policy at last 
for a foreseeable future describing 1n 
unmistakable terms the type of indus-
try Government wishes to bring into 
the public sector. Then, much of the 
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uncertuinty will be over and the in-
vesting public will know where they 
stand. Undoubtedly, this will dis-
courage the public from indulging in 
doubious business practices. This 
annual report also says that the time 
was rip!' for a more vigorous enforce-
ment of this A':."t in future. I quite 
agree wit.h this statement and here 
I would like to point out what our 
Indian t'conomists think about the 
.Joint stock enterprises in our country. 
They an' of the opinion that the join· 
stock enterprise is not an indigenoulO 
institution and is not based on the 
natural growth of our old forms or 
busines!! organisation. Sir it is true. 
All form!! of business organisation had 
been imported from England and we 
are still carrying on with them. But 
when we are in the know of the fact 
that every nation has got its own 
,genous, the peculiarity of which is 
responsible for the development of 
different institutions in different coun-
trie~  I do nat spe why we should not 
adopt our own methods. It is time 
that we did so in order to boost up 
our industrial output and achieve our 
industrial revolution. 

I now ('orne to another matter re-
'garding th(, personnel of compnny law 
advigory commiSSlon. Reference is 
made in the foot note on page 48, 
para 83. The post of the chairman 
was permament one but now it been 
made a part-time job. I venture to 
suggest that it should a permanent 
post and it should not be a part-time 
job. Then were will be efficiency and 
impartiality. 

~  hI'S.' 

[SHRI MULCHAND DUBE in the Chair] 

He will be impartial without fear or 
fray from, the appointing authority. 

Next I come to the methods at in-
vestigation. At present it is dilatory 
and rather halting. I wish to suggest, 
therefore, that there should be more 
investigations with full powers .for 
prosecution of officers under the Com-
pany Law Administration. 
Further, the annual report of tile 
Company Act has tried to suggest that 

Oft the Working 
end Administration 
of Companies Act 

the shareholders should have more say 
in the companies' management. It 
appears that the Company Law Ad-
ministration is not alive to the situa-
tion and the shareholders who are 
scattered throughout the country arc 
at a great handicap in facing t;lle 
unscrupulous and rich company man· 
agement::;. More so, the procedurE' 
laid down for the prevention v! 
minority oppression of shareholders is 
so combrous and expansive that pra· 
ctically the remedy through the law 
courts is a nullity. In view of all that 
I have said, I would conculde by 
saying that the existing Companies 
Act should be made a perfect piece of 
legislation and unlesg and until it is 
done and the loppholes are plugged, 
we shall not be able to realise the 
dream of making our mother India a 
great industrial nation. 

Shri Nagi Reddy (Anantapur): Mr. 
Chairman, it is now three years since 
ttt~ arlministraticn of Companies Act 
had been functioning and it is time 
that certain important issues that have 
been posed before us by the working 
of this Act are taken note of. 

r should say. Sir, th'at the report .as 
produced valuable material in Its 
or in~ and its methods of compan)' 

re~ ation  and it has also given us 
e pretty good amount of details 
regar in~ some of the very important 
agpects of the companies which the 
country s!lould know. 

The companies that have been 
worked in these three years, as the 
report shows have declined in num-
ber, from about 30,000 in 1955-56 tC' 
about 37,000 in 1958-59 even though 
new registrations have been going on 
at an annual rate of about 1000 com-
panies in each year. This, at any rate, 
does not show that we are not pro-
gre in~ either in our industrisation 
or trade or otherwise. On the other 
hand, there has been an increase in 
the caDital which is ;nvolved in thesE 
transactions in our country. Per annum 
there has been an average addition ot 
Rs 40 crores in our comDanies ev(on 
though the total number of companiH 
In general has been decreasing. 
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Well, it points out to two important 
factors. One-and a very good on;-
i& that the workin!! of this AdminIS-
tration has been to an extent ~r e~

ful in ee in~ out, as it shows, in~

live and moribund companies. To that 
extent it is a good sign that the num· 
ber of companies has decredse:i 
because this decroo.sp docs not m(.an 
that there has not been an mcrease In 
activity. 

'.!'here is anot.her important aspect of 
thjs. and that is the growth of gi'lnt 
comp'anies In our country. l'he 
decrease in the number of com-
panies and the merease in the amuunt 
of capital thal is being invested YUlr 
after year points out to an important 
factor, and that is, 11. points ow. to ihe 
growth of, call them, giant compar.lc's 
Or very important industrJal invt!st-
ments in our country that is takmc 

a ~  

Heporting on the size of the C-Jnt-
panies which come undpr this Admini-
stration it ooys that. 3.7 per cent of 
i.he companIes that have been iiven 
new authorisatIOns and which helve 
been authorised the capital of ai"we 
R.s. 1 crore have invested more lhl:': 

about Rs. 230 crores. Now, We should 
look at it this way. Out of the total 
capit.al of Rs. 284 crores wnIch has 
been authorised in the year ] ~  

Rs. 239 crores represent the capital r.f 
22 giant companies and of these 22 
giant companies 8 giant companies 
alone have an authorised capit'al of 
Rs. 210 crores. But then, a oi ~ t 

these 8 companies there are govt!:-n-
ment cont.rolled compani('s, but ti't'y 
are only three in number. ~rer r  

there are five private controlled c,'m-
panies and Ihis private sector w};;ch 
'Control five companies has an au.r.o· 
rised capital of Rs. 115 crores. There-
fore, it amounts to this, that out of 
Rs. 284 crores of totnl capital mvol'v('rJ 
in both the Government a ~  t ~ 

private controlled companies ~  115 
crores represent five companieo; w'I'ch 
belong to the private sector. 

Well, that shows one tendency in 
the developing economy of our coun-

and Administration 
of Companies Act 

try. If I had been given a little more 
details, which I wish the next report 
of the Compoanies Act Administration 
will give us, as to out of those five 
companies which belong to the pr:vate 
sector what are the companies which 
are, say, for example, branches of 
foreign companies or subsidiaries of 
foreign comp:mies, we would ho3ve had 
a better idea of the structure that is' 
now developing in our country. Even 
with t ~ little information that we 
have rome to know, I am afraid that 
out of the Rs. 115 crores in these five 
companies the majority of the capital 
is not India but foreign-that is my 
fear, that is what I feel-and that too 
oopital invested in branches which are 
in foreign countries. It may be that 
they are "(Indi'a) Limited", but they 
are branches and therefore  the signi-
ficance of these companies. 'ThE'Y are 
controlled and managed technically 
and financi'aIly not by the Indian 
private sector, not by the Indian 
financier of Indian industries, they nre 
managed and finanC'ed by the foreign 
capital in our country. This 3ignl-
ficant development I wish is noted, 
which is not in consonance with the 
industrial po1icy resolution of the 
Government of India of 1956. I h'loo 
it will not continue in that strain. 

As a matter of fact, Sir, from the 
report which was published, I thmk, 
in the Journal of Industry and Com-
merce, we are told that most of lhe 
investment that is made by the foreig>l 
contr, ~  companies is a direct h-
vestment. I wish this report which 
is under-discui>sion, had also told 'J'I-
as to what was the quantum and 
qUAlity of the investments on foreign 
companies. Out of a total ore ~n 

investment of Rs. 508' 7 crores by the 
end of 1957, Rs. 446' 1 crores .... Jll·t-
sented direct investment. 

Here, Sir, I come to the next point, 
which is ~ o very significant. On 
page 105 we are told tbat r r~nin n~ 

cessions have been given for a foreign 
controlled company in the require-
ments to file its balance-sheet. Well. 
the Companies Act of 1936 when it 
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was discussed in this House was 
natumlly very widely discussed and 
accepted by this Hou3e. Within tw') 
years we find that a change is being 
mJue in the interests, we are told, c-t 
the foreign companies, i~  other-
w,se would not acce;>t our CompanIes 
Act. They want to dictate, that is 
what it eX&.c1ly amounts to, Of courr.£', 
We might term it as consultation. We 
nt'ght say, we are ('onsulted, that is 
a different matter, the manller in 
which we use the words, but the 
sctual fa:·t of tht! matter is that ~re 

are foreign controlled companies 
which say that they want thi.; change 
and they get that change within two 
years of <the passage of the Act, even 
b.::fore we have come to know ac; to 
hc,w it is working, how it i<; going to 
work, even before we gather the 
experience that is needed for the 
country in the most important A('t 
that was pnssed in 1 c)56. We are told 
in this Tlmcrt: 

HDuring the year, it was repre-
sented by c"!rtain foreign shipping 
and airline C'(,moanies that it 
would not be practicable for 1-i1ll'h 
companies to comply ir. full with 
the requirements of that :;ectioll 
because of till! fact that a subst.an-
tial portion of their transactions 
rel'ited tt) countries I other than 
India and that it was not easy to 
a o~ate the items of expendltur<:: 
separately for Indion business." 

And, what was it that they wanted to 
be deleted? Th'at was the provision 
where they were required to file 
balance-sheet end profit and loss 
account in re::;pect of the Indicm buc;i-
ness along with a copy of the balance-
shE'E't and profit and loss account ot 
the world business filed in the coun-
try of incorporation. That is what 
we had asked for and that is what it 
was difficult for them to do, and we 
have known in our experience, and 
we have heard in this House in 
answer to quite a number of ques-
tions, as to how difficult it has been 
for the country and even for the 
Government, with all its persistence, 
to get proper accounts whenever we 
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want them, and we know as to how 
they have ,had their dealings in the 
negotiations with companies like the 
oil companies. I certainly cannot 
understand the way in which and 
why certain rules have to be changed 
even before they had been imple-
mented, at least to gain some expe-
rience. That is a very sorry state ot 
affairs which we should remember. 

The second thing that I would like 
to point out is the growing number of 
g;ant-sized  companies in ollr country. 
In on(' of the articles that I read in the 
Ecunumic e~  of 8th November, 
1958, which is ~i e  from Bombay, 
there i:; an estimate which says that 
the Birla group of companies consists 
of 182 companies with an authorised 
capital of Rs, 175 crores. The concen-
tration of cap:tal seems to be increas-
ing as per this report and also as per 
the other data which we are uble to 
father and from the reports of the ad-
ministration of the Companies Act 
which is gathering quite an amount of 
experience and also huge material in 
the course of its function'ng, and that 
work of collection must be one of the 
best things that is rlone by the admin-
istration. Therefore, the department 
must be able to give us an idea as to 
how far this concentration is taking 
place year by year in our country, and 
say whether we are able to fulfil the 
pulicy that has been laid down in the 
second Five Year Plan. If we are not 
able to fulfil it, then what is the 
trouble and why we are not able to 
fulfil the policy laid down in the second 
Five Year Plan Ulst concentration ot 
finances should not tal{e place in our 
country? The gro ~  of monopoly 
in breadth and in depth is to be stopped 
and be put an end to. That is one ot 
the main features of the second Five 
Year Plan and I do not know if we are 
ablf! to concentrate on it and get truit 
done. 

I ('ome next to the question of 
Indianisation. Of course, it would not 
be out of place for me to request the 
C"..overnment to see that this company 
Jaw administration is asked to take up. 
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. the job of looking into the 1ndianisa-
tion of employment .in foreign finns. 
That I think should be one of the main 
jobs that ought to be done by a cen-
tralised authority and I believe that 
1h.is administration is capable of doing 
it better than others. As a matter of 
fact, even though we are being told 
that there has been Indianisation going 
,0n,-1 do not have the time to go into 
the details--from the littlP. that I have 
read, I can say that even in the planta-
tions, in the jute industry, insurance 
and banking, there has not been much 
progress in Indianisation not only in 
the higher salary groups but even in 
the lower salary groups, say, for 
example, in the group of Rs. 500 and 
below. That is a sad thing, After so 
many years, not much progress in this 
regard has been made, After all. 
plantations, jute, insurance and an ~ 
ing do not need a huge technical know-
how and it is not as if they can say 
that it is all such a technical matter 
that they cannot Indianise it and that, 
therefore, the technicians from other 
place!! must come, from somewhere 
else. Not at all. After all, the jute 
industry and othC'r plantation indus-
tries have been in our country for so 
many years, I wish that the Govern-
ment takes note of these factors. In 
the foreign-owned companies, we find 
that in the scale of Rs 3,000 and above. 
90 per cent. of th(' jobs are in the 
hands of foreigners. In the a ~ of tea 
jute, insurance and banking, there i~ 
a great percentage of foreigners even 
in the lower ranks. 

Now, I refer to a point that arises 
from a comment made in the press and 
that is an important factor in this con-
nection. That is to the effect that the 
disparity between the number of com-
panies at work and those assessed to 
tax is still considerable, especially in 
West Bengal, ~re less than one-
third of the companies whose names 
are on the register pay tax. The 
lareest number of ~nie  in the 
OOlUltry are located in West Bengal, 
11,911, out of 27.479 in all. So, out of 
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such a great number only one-third of 
the companies who are On the register 
pay tax. I want to know why this is 
so. It is not because some tax conces-
sions are given and so on and so forth. 
There must be something else. I would 
like the Government to go into the 
matter and give us an idea as to why 
it is so. 

In the end. I shall refer to one more 
point and conclude my speech. Thtre 
IS a statement No. IV at page 148 of 
the report-State-wise distribution of 
companies at work. For me, a~ one 
coming from Andhra. it is a sorry state 
of affairs; not rpuch progress is being 
made in places where industrialisation 
has not been progress-ing properly. 
What exactly is the incentive that is 
being given or thf' help that. is being 
given by the Government of India to 
help those areas where there has not 
been any progress so far as the deve-
lopment of our commerce and indus,try 
til concerned? We are told in State-
ment No. IV that out of 27.479 com-
panies in existence, 11,911 are from 
West Bengal; 5,600 are from Bombay; 
which means. the total from these two 
States alone comes to auout 17.000. In 
Andhra Pradesh, it is 461. Of course, 
the figures from the other States are 
also given. That is the picture. Have 
We been in any way trying to help 
those people who have not been help-
ing themselves or probably who are 
not having the capacity to help them-
selves? What is the position? 

In the year 1956-57 in Andhra Pra-
desh, the total number of companies 
newly registered was 9, in 1957-58 it 
was 18 and in 1958-59, it was just 19, 
out of an overall total for India of 8411 
in ] 956-57, 961 'in 1957-58 and 1,095 in 
1958-59. This is not the proper way 
of development of the nation and of 
proper distribution of industries. This 
is not the proper distribution of the 
little resources that the nation wanta 
to be distributed properly. 

I find that even among those com-
panies which have been floated by the 
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•Government, even among the indu.�
tries that the Government have trieri
to establish, which are given in the
:Statement No. XIII, on page 161,
Andhra Pradesh does not find any
place anywhere. In the list of Gov
-emment companies up-to-date, I find
,only four companies which are from
Andhra: The Hyderabad Gold Mines
Ltd., which is not of this period but
which is an old one. The other is the
Nizam Sugar Factory Ltd., which was
not established during the five Year
Plan but was established much earlier.
There is another, namely, the Singareni
Collieries, which has been in exist:nce
long before we got Indepedence. I
wuih the Government takes note of
these factors and realises that this dis
parity in development is a dangerous
trend in our country and a trend which
is going to increase, and which has
alroody increased, the discontent of the
people in various States. I wish that 
the Government will see to it that in 
·future at least, when the Government
produces a report, it studies the report
properly and ects up to see that such
dispart.y does not exist in the future.

Shri Aurobin•o Ghosal (Uluberia): 
Sir, thi!'I report is an important docu
ment which indicates the nature and 
growth of the industries in the coun
try, and not only the working of the 
companies. Since the last two years, 
the working of the department of com
pany Jaw administration has assumed 
importance and after they have become 
active, many things have been unearth
ed. The proper administration of a 
company is a pre-condition of its sta
bility and soundness. So, with the 
growth and expansion of thP indw;
trial sector, there are chancPs of mush
room growth of companies and starting 
of companies o! uneconomic character. 
The apprehension of mismanagement 
is also there. 

Naturally, if the working is mad� 
regular and set right, most of the sad 
incidents of failure and liquidation may 
be avoided. In this report, we find 
that 1,095 new companies have been 
incorporated during the year undi?r 
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review. The number is higher no 
doubt than in the previous yean 
1956-57 and ·1957-58. But the pecu-· 
liarity is this that this number ha1 
increased in the processing and manu
facturing sector only. No break-np 
has been given of the processing and 
manufacturing companies. But it 
seems to me that most of the com
panies are of a processing nature. Jf 
that is so, it does not indicate a solid 
l(rowth.of industry, because the manu
facturing sector of the industry is the 
backbone of the industrial growth in 
a country. 

But in two important sectors of in
dustries, i.e., in agricultural and allied 
activities and in mining and quarryinf 
industries, the number of new com
:tianies has been reduced. If we refP.r 
to Table 2 on page 14, we find that in 
agriculture and allied activities, the 
number has come down from 39 in 
1957-58 to 33 in 1958-59. In mining 
and quarrying also, the number hu 
come down from 31 in 1956-57 to 17 in 
1957-58. It has shown a little improve
ment and increased to 22 in 1958-59. 
On the other hand, in the processing 
and manufacturing sector, the number 
of companies has increased from 330 to 
502. 

But the most disturbing factor in 
this report is about the liquidation. We 
find in page 19 (para 37) it is said: 

"During 1958-59, 1,925 companies 
were reported to have ceased to 
work as against 1,983 in 1957-88 
and 1,135 in 1956-57, Of these 
1,925 companies, 481 had gone into 
liquidation and 1,444 11•ere struck 
off the registers." 

Naturally, the question comes up as to 
why such a large number of companies 
are going into liquidation. It is in
creasing gradually and it is not a good 
tt'P.nd in the industry. So, before re
gistration of 9. new company, due care 
should be t.aken as to the soundness cf 
the companies, the composition of the 
board of directors and its paid-up capi
tal. The granting of licences at ran
dom for opening new companies should 
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nnt be done without checking up its 
iu. ure positIon in the industrial sec-
till', because it is not only a loss to a 
f,!w dlrectors, but it is a general loss 
tl) the shareholders, and ultim3tcly it 
iii a loss to the country. Of COllrse, 
shareholders' associa lions are regis-
tered to safeguard their interests. We 
find from the report that one such 
association has been formed in Cal-
cutta. But that is inadequate and I 
think such shareholders' associations 
should come up in all indus:rial sec-
tors to safeguard their interests. 

A<; regards giving loans to thE' in-
dust.ries, it has been pointed out in 
llage 40 that loans are being taken by 
the companies from the Government 
on wrong representation of the finan-
cial condition of thc companies and 
even sometimes giving false or bad 
securities. Before giv:ng loans, the 
financial condition of the companies 
Rhould be ascertained, not from their 
papers and balanceshee:s alone, which 
do not always present the real pic-
ture. More information should be 
taken from independent sources about 
their financial condition. In this con-
nection, I like to point out that even 
the State Governments purchase com-
panies which are on the brink of liqUl-
dation at a high and inflated price. 
Recently one such company, the Orien-
tal Gas Company of a ~ta  has becn 
purchased by the West Bengal Gov-
ernment at a price wh:ch is double the 
assets of the company. It is very easy 
for these companies to influence the 
State Government machinery. So, 
some restriction should be imposed by 
this department to see that these com-
panies are given loans on proper secu-
rities and also if they are sold, they 
are sold at proper prices. 

Another glaring bad practice wh;ch 
is noticed by us every day is the divi-
sion or bifurcation of companies in two 
nameS in order to deprive both the 
creditors and employees. I like to give 
one instance. There was one paper 
which was originally started in one 
name. After that, it was divided into 
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two names and the press was registered 
in ano:hcr name. When the paper will 
be closed, the employees of these 
papers would not get anything. 
althuugh the Press is running at a pro-
fit. Therefore, before separating the 
companies. due care should be taken 
by this department. 

Regard;ng prosecutions for failure to 
observe the provisions of the CJm-
panies Act, we get a dismal picture in 
page 71 of the report. We find there 
that the number of companies prose-
cuted was 165 during 1956-57, 235 dur-
ing 1957-58 and 631 during 1958-59-
Total 1,031. Though thc number ot 
prosecutions has increased, i~ is a very 
sorry state of affairs that failure to' 
comply with the requ'rements of the 
Companies Act has also been increas-
ing. The highest number of prol'CCU-
tions is in West Bengal. As far afJ 
Calcutta is ~on ernr  its s'Jil is very 
fertile for the growth of mushroom 
companies. Specially in Calcutta, the 
main bus'ness community have got a 
very bad name for liquidating com-
panies after opening thmn b one or 
two years. We should compare the 
percentage of convictions and the 
quantum of punishment. It is given in 
page 74 of the report: 

"The incidence of fines imposed 
by the courts of law in the cases 
instituted under the Companies 
Act, was generally found to be 
light presumably because the eco-
nomic importance of ensuring strict 
compliance with the provisions of 
the Act was not yet fully appre-
ciated in many learned circles. It 
is, however, a matter of some satis-
faction to note that during the last 
three years, the average fines im-
posed per case end:ng in conviction 
has risen from Rs. 50 in 1956-57 to 
R.e;. 70 in 1957-58 and to Rs. 112 
during the year under review." 

While we find that the quantum ot 
fine has increased, lltill it is quite in-
adequate in comparison to the nature 
of the offence. 
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I would like to draw attention 10 

1)age 77 of tl".e rl:1>ort also. Here it is 
said in the report that in another sim',-
lar a ~  the auantum of fine WllS 
inadequate: 

"In another similar case ul+>ught 
a~ain t the liquidator of a corn-
pany, the Court imposed a fine of 
3 nP. only per day of defualt for 
t.he liquidator's failure to submit 
t.he statement of account." 

'Th:s is quite inadequate and some strict 
vigilance should bE' kept and instruc-
tions should be given to the courts 
which try industrial cases that they 
c;hould drsl with thege cases in a strict 
:manner. 

We were told in the last discussion 
on the Legal Practitioners Bill by the 
Law Minister that the attorney system 
is being re~aine  in the Calcutta High 
'Court, because so many cases on com-
pany laws are filed there. But now we 
come to know in whose interest their 
'expert skill is ein~ utilized. 

Lastly, I would like to draw YClur 
attention to page 85 of the Report 
which deals with the fanure to pro-
-ceed with cases due to lack of funds. 
It is sf.ated: 

"In a liquidation case, 8 suits 
were pending in the courts for 
claims or relief totalling 
Rs. 17,30,000 but they could not be 
pursued for lack of funds. The 
total amount required in this case 
for t ~ purpOSe was aPDroxirnately 
Rs. 10,000. In another case, 5 suits 
in rp.1'1pect of claims or reliefs 
totalline: Rs. 1.03,000 coulci not be 
pursuoo for the same reason. The 
. eJq>enditure involved in this case 
was a.bout Rs 3,500. In a third 
case, it was noticed that 18 suits 
had been launched by the Official 
Liquidators in respect of claims or 
relip.fs totalling Rs. 13,82,000 but 
they could not be nroceeded with 
further for lack of funds with the 
'Official Liquidators who required 
:about Rs. 72.000." 
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So, I would reQuest the hon. ini t ~r 

to spe that. sor:,n.e provisions for money 
is madp. for Instituting prosecutions 
for realising the mOlley so that the 
cases rna be filed and after the reali-
sation of money, the costs may be 
deducted. 

~~ ~  : ~
qfu-~  ", .. qf-il:fi 'fit ~ ~ ~ 

~ ~~~t I ", .. i~  

~ OU" j!-~ ~  ~ m ~ OflCf 

t p;rtI oft ~ t ~ ~ 00 om; t f.f; 
;;IT ", .. qf-ilfj ~ ~ if ~ ~ ~  

~ Cflfl ~ if :;:rn ~ ~ lIT f.f; ~ ~ 
~i t~~ ~ ? 

~ fffii Cfll ~ t ij' ~i  ~t i t 
f.f; ~ ~ m ~ ~ ~  ~~ 

~ m ~ ~ I ~~ t  if i i ~ 

~or  ~ m if ;;IT ~rr qm gm 
'IT m CfiW iI'lfT 'IT f.f; ~ ~ ~ 
~n ~ ~~~ ~  

n ~~ori ~~ 

~  ~ om ;;IT m ~ <tit ~ ij' 
FT t, ~ ~ @' <t>+f 'SJ'irfu g-l ~  

~ 0TgCf @' tii ~  g~ t i ~ 

~ ;;IT fq; ~ ~ if gl11 t I ~t 
~ snW: ~ 'fiT ~ t, SITll': ~ i  

iI'lfT t f.f; ~ ~~ m ~ ~ :;:rn W 
t I ~ ~~~~ i i~ 

~ <tit ~ I it "" a~ ~ ctt qR 

i ~~ tt Ri ~ tt~ 

~ I ~i  qm "'"(191 ~ ~ I ~ ~ 
~ ~ ~ m ~ if a~ ~ 

~ ~ m if :;r;;ri gf ¥ft m< m 
mr.r if ~ CfiW iI'lfT 'IT f.f; ~ omqT-
~ ~ ~ I/lf{ifG4 ~  • ~ ifiml-
m.=r if ~ m ..n-mtm if ~  m ft;rln 
1fT.m:"l ~ n ~~ I 
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[,.ft ~~~  

~~it ~i ~ f.t; ~ 

~~~~~ R~~~ 

~~ ~ ~i ~~~ 

~ I ~ ffi ~ ~ t  ~ ctfr ~ <tiT 
~ ~ m ~ ~ fir. ~ <f.T 

~ ~~~ ~~  

iIiT1f it ~ I ~ ~ m emiT arm ~ 
f.t; ~ m ~ ", .. qf"141 it ~~ ~ ~  

~ ~ m-.m: ~ ~ ;;mrr ~  rn 
~ mm CflT, ~ <tiT <:<fI'f ~ 

~ ~ 1.TT <itt m m-.m: ~ ~ nr.r ~ 
fir. 7R CflT f.:rqcffi ~ f<;nn iiffifT ~ I it~ 
~ ~ fir. ~ .m: -.:rom :m 1.TT 
f(=ld ~ I (j 'Iii ~ w f<-:nrr ;;mrr ~ I ~ 
if);qFrp."Ii ffi r~ ~ ~ m 

~ t~ ~ ~ i t ~ ~ :q;;r "1:1.' Q. i~  

7Rit ~ ctfr ~ ~  ~ ~ 

~ fORT ~ i~ if; ~ fCN: oR; :on 
~~  00l" ~ ~ ~ I ~ ~ <f)'flf«ti 
~ ~  ~ r CflT 1.TT .m: ~ 'fly 

~~ I i ~ ~~ 

~ i ~ ~ I ~ funi t 
q'U ~ ~  ~ ~~  'R ~ iJCIT ~ :--

"Since the commencement of the 
present Companies Act. over 5,000 
companies were reported to have 
passed up to the end of 1958-59 
approximately 5,600 special resolu-
tions under Section 14 of the Act 
re~ar in~ the holding of office of 
profit by over 4,000 company direc-
to:l;8 and the employment of appro-
ximately 7,300 relatives of com-
pany directors. Nearly 47 per cent. 
of the company directors about 
whom special resolutions had been 
passE-d hf'ld offir.p.s of profit carry-
mg a monthly remuneration of 
under Rs. 500, while only a o ~ 25 
per cent. of them held ap?omt-
ments carrying a remuneratIon of 
Rs. 1,000 and more. As regards 1?e 
relatives mentioned in the specIal 
resolutions, it was seen that 53 per 
cent. to 55 per cent. of them held 
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appointments carrying salaries· 
under Rs. 250 and 75 per cent to· 
85 per cent. below Rs. 500 per men-
sem and 12 per cent. to 15 per cent. 
of them got more than Rs. ),000 a 
month." 
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Shri Naushlr Bharucha (East Khau-
desh): Mr. Chainnan, Sir, I do not de-
sire to touch on any aspect of company" 
a ini tra~ion except one or two which 
I feel require the attention of this 
House. I refer to t ~ CampaniPIi 
(Issue of Share Certificates) Rules. As 
this House is aware, there is a provl-
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sion made in respect of issue of dupli-
cates for lost, destroyed or misplaced 
share cer:ificates. Naturally, the in-
tention of the framers of the rule is 
that care should be taken to see thai 
forged certificates are not ;ssued. As 
a result of this some rules have been 
framed in 1960 which have been pub· 
lished in the Government Gazettl' 
dated the 19th March, 1960. The re e~ 
Tant rule says: 

"No duplicate share certificate 
shall be issued in lieu of t o~e that 
are lost or destroyed without the 
prior on en~ of the Board Or with-
out payment of such fees, if any, 
not exceeding Rs. 2, and on such 
reasonable terms, if any. as to evi-
dence and indemnity and the pay-
ment of out-of-pocket expemes in-
curred by the company in investi-
gating evidence, as the board 
thinks fit." 

I desire to draw the attention of the 
House to the grave difficulties expe-
rienced by shareholders in obtaining 
duplicates of lost share certificates. 
What is happening is that some of the 
companies are imposing totally unrea-
sonable terms. In one of thl' case! 
actually a complaint was made to me 
that where the shares were worth 
hardly Rs. 2,000 at the market value, 
the company asked the shareholder to 
insert advertisements in seven different 
newspapers fnr three consecutive days! 
He came and told me, ''Is there no 
remedy agalnst this?" 

Here, I find that the rule leaves 
power to thE' rompanies So that they 
can prescribe roosonable terms. Now, 
who determines what these reasonable 
terms are? Surely, it is open to thp. 
shareholders to go to the court and !le')' 
that these terms are unreasonable. But 
I should like to ask the House as ':0 
how many of the !;hareholders, par';j-
eularly small middle-class people ~  

are bona fide shareholders and wI-(' 
have lost their share certificate';' "ll"PJ 
care to go to the court. I was, there-
fore, thinking that it is very necesS1ry 
that changes should be made in this 

31g (Ai) LSD.-'7. 
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rule and instead of saying rea ona ~ 

terms' WE: should say something to this 
effect, namely, 'on following tcrmll and 
conditions, namely, production of an 
affidavit by the applicant of evidencp 
as to loss or destruction of the certi· 
ficate, exccu'ion of an indemnity bontJ 
by the party and insertion of advertise-
,.,,(:nl iry ne~ ~ a en  as ~  rompRny 
may direct provided the cost of !lucb 
insertions shall not exceed ten per cent. 
of the face value of the !!hares or lla. 
MO, whichever is less'. Unless !lome 
'1uch limi'ing conditions are placed, I 
am a1:rairl, t ~ present inconvenience 
felt by shareholders will continuE) to b. 
felt. 

16:47 hrs. 

[SHRI JAIPAL SINGH In the Chair] 

The trouble is that bona fide share-
holders On loss of ~ are certificates find 
it rlifficult to have a duplicate but 
where the man who wants to forge 
share certificates-usually the directors 
themselves are hand in glove with !luch 
er~on  ot er i~e  these things r.annot 
l)e forged and this rule will not prevent 
them from forging the certificates. But 
the hona fide shareholder is P11t to very 
great trouble. I submit that that is a 
very common inconvenience felt. 
Sometimes the I"nmpnnies art ~r  

Ilrbitrarily. It is, therefore, dt"sirabl. 
that the rule should ~ amended. 

There is another point in connection 
with ~ e e Tulc!= to which I want to 
invite the attentil)n 01 the House, that 
is about rule 6 which relates to the 
~ ing and signing of the rertiflcatel 
whenever any il'sue of capital is made. 
This rule provides: 

''Every share certificate shall be 
issued under the seal of the com-
pany, which shall be affixed in the 
presence of two directors or per-
son!! acting on hehalf of the direc-
tnT'S IInder a duly registered power 
of attorney; and the secretary or 
some ntbel" person appo:ntf'd by the 
J:>oard for the purpose. The two 
directors or thp.ir attorneys and the 
secretllTY or other person shall 
sign the share certificate." 
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A complaint WIlS made to me by a 
chairman of onp. of the higges' indus-
trial ('oncerns in India that jf they act 
upon these rule!'! as they Ilre laid down 
and if a new big issl1e is to be made 
;" i~  case a:; nuny 8S 2.00.000 share 
certiflcates may havp to be issued. if 
this procedu,,"! ill followed. and if it 
takes only onl" minutp. to follow this 
procedure In p.llr.h of t ~e shore cer-
tificates. thl" timp. for jssuing new capi-
tal wou1ct hI" sompthinJ! like three or 
four years. He has asked me, "How 
on earth clln vou eXDf'ct us. d'TPCtnrc;, 
to issue new ~ a  cliPital and comply 
with the!;p o i~on  when if we 
honestly comply with these provisi"ns 
it will tl'lKP. such 8 10nJ! time?" T would 
like to know from the hon. Minist'!r 
as to ",,}lat hI? proposes to do or whe-
ther there is any other way in wh 'ch 
YOll can overcome 'his rliffirl1ltv. Tt Is 
true that you must take all rea~ona e 

precautions aeain!lt the issup. of fnrlled 
share certificates. hut surf'lv thf' pre-
cautions thllt you take and 'h.. T1lles 
that you ml']rp mllRt not bl" such that 
they have the effect of hampering the 
administration of companiE'9 

I do no~ desire tn speak on other 
aspects. as I am nn the Sf'lect Com-
mitteI' to amend the Company LllW, 
but these arp thE' aspect.s to wh'rh I 
Ilm inviting particular atten·ion. and I 
hope these defects will be removed. 

Mr. Chairman: Before I call upon 
the next hon. Member. may T knryw 
how long thp hon. Minister will take? 

The Minister 01 Commeree (Shrl 
Kanunro): I will take about 25 
minutP.fl. 

Shrl N. R. Muntswamy (Vellore): 
W'thout ta in~ much time of the 
House, I wish to raise only a few 
point. ... 

The Report presented by th .. Dep'!rt-
ment makes ~oo  reading. but I mieht 
observe that the Companies Act. 1956, 
which consolidated the earlier Act of 
1913 and is tbe biggest Act on our 
statute-book, is clumsily drafted. pro-
visions often being repeated. Many 
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provls'on!l are Vf'ry vague and need a 
good deal of clarification. The Depart-
ment has been very helpful to the 
companies in giving ·he needed chri-
ficationc:;. and the Report not only gives 
an idea as to how the Act has worked. 
but also indicates the difficulties facl'd 
by the Department. 

The Department mus· be regardpd 
as a trustee of the shareholders. a~  

of whom neither take interest;n the 
ana~e ent of the company (;onccrn-
ed. nor are aware of intricate points. 
since they are seldom brough· to their 
n('tire. They simply attend the gf'ne-
ral body meeting. if at all. and ditto 
the proceedings. That is how thC"y 
come to endorse malpractices indulgl"d 
in by thp managements of compan'es. 
The ~ are o er  really need soml" edu-
cetion. and only then will the Depart-
,"pnt b!' able to see that the malnr'lc-
ti e~ are eliminated. The Department, 
I wish. keeps the shareholders posted 
with all the facts before they at'end 
thp general body meeting. 

For infringing certain provision!'!, 
the companies are punished. usually in 
thP. fonn of fines. of very small ~  

in some cases. The companies s;mply 
pav the fine that is levied. since it is 

a~ier to do t i~ ra'her than comply 
with thf' provi!!ions of the Act. They 
also delibf'ratelv infr'nl'!'e the prnvi-
sions since they know that. at best, 
they will only be called upon to pay 
fOme nominal flne. If this con'inues, 
I dn not think the o anie~ will ever 
implement the provisions. ThouJ!h the 
Department. in spite of its hand'caps 
like want of perc:;onnel. is doing it! 
best. I do not think this is a happy 
state of affairs. 

Shrl Nail Reddy: Let us change the 
Act. 

8hrt N. R. Munfswamy: We are In-
troducing amendments. and the Select 
Comm'ttee is going into the ma·ter. I 
shall al"o ~e t some amenilments. 
T hope that after all these amendments 
are carried out, all the gaps. and all 
the failings and all the drawbacks of 
the present Act will certainly be rec-
tified. 
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In the present Act, many of the pro-
visions wh.ch ought to be in Tables or 
Schedules have been clubbed together 
in the body of the Act itszlf, with the 
result that we are not able to find out 
whether any provision is in contradic-
tion wi th some other provision in 
some other chapter. Therefore, we 
have to m_et with certain difficulties 
when we want to see how the several 
provisions of this Act could be imple-
mented and enforced. 

'The hon. Minister, at the time .his 
Bill was pass d in 1956 said that the 
departmen t would never be severe in 
enfurcing the provisions of this Act, 
and that they would be very lenient 
and at the same time h_Ip .he mana-
gements also to comply with the pro-
visions in a very methodical way. 
But the companies have been in the 
habit of disobeying the provisions all 
these y _ars, and they have developed 
an attitude and a mental frame accord-
ing .0 which they think they can 
mezrily go on as b!:!fore even in future. 
But I fe!:!l that th-e department has 
b_en very severe in their own way 
in seeing that the provisions are im-
plemented by the managements of the 
companies. 

III thi:; connection, I have to make 
one or two obsel'va jons regarding the 
managements of the public sector and 
private s(:ctUl" companiell. The public 
sectOr has to set an example to the 
private sector so far as the imple-
men:ation Clf the provisions of this law 
iR concerned. But I find .hat they 
happen to be the first ~ rit  they 
are guilty of not huving carried out 
the "rovi&ions of the Act. When the 
auditors ure a oi t~  they go into 
tne accounts, and Lben their report 
and the accounts come to the Com-
ptroller and Auditor-General and he 
gives hili own supplementary report or 
his own comments etc. to be placed 
before th!:! company's general body 
meeting. But I flnd that the public 
se..: or orn ani~  are not doine the 
job er~  well, and they are setting 
Ii very bad e:c::unplt!. That being the 
Clu.e, we call11ut pass any strictures 
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even against the private sector. There-
fore, I would illsilit that the public 
. ~r tor should see that Lhey set an· 
example wnicb can be followed by the 
prIvate sector. 

[n thill connection, I may be permit-
ted to brini to your notIce a refer-
ence which has been made in The 
S.atesmll.n tinted the 9th April, 1960, 
i!l tt.i.l lJchalf, which has brough·L to 
:i,.{ht certain revealing factors. I do 
11I>t think there is very much to say, 
.,ut at the slime time, it is not a v!:!ry 
1.lappy thing. I may be permitted to 

ot~ just one sentence from the edi-
tl)rial. It rpads thus: 

"A ~  a~e  on, it is stated 
that 'study ot the reports of the 
statutory auditors of Government 
companies brini!s out tlfe fact that 
a small nurnber of Government 
companies is still without an eftl-
cient a~ o nting organisation and 
nas ~ t to adopt sound and well-
established me.hods of commerciRl 
accountinft.". 

I would like to refer to page 92 ot 
the report, wherein it is stated: 

"A study of the reports ot the 
statutory auditors of the Gov-
ernment companies brings out the 
fact that a small number of Gov-
ernment companies is still without 
an efficient accounting organisa-
tion and has yet to adopt sound 
and well established methods of 
commercial accounting." 

1 lind hel"E! that the word 'small' has 
been pasted in a small slip over some 
otner word which had been printed 
oriltinllll". The Statesman editorial 
further Reys: 

"'J.'he 'small' in this passage is 
pasted on the page; raised by a 
thumbnail. the pasted slip curls 
over to reveal .he word 'large' in 
t.he ori(!inaJ texl Who prodded 
the D..!partment to let Govern-
ment com Dames otf more lightly! 
'l'his, incidenta11y. is not the only 
.instance of over-pasting in this 
report .... 
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When I read I.his particular passage, I 
was taken aback by it. and I wanted 
to know whether there was any truth 
in it. When I went through the re-
port, I found that there was truth in 
it. The word 'small' has got 
five alphabets in it, namely 
s-m-a-l-l; the word 'large' also has 
got five aillhabets in it, namely 
l-a-r-g-e. I Ulink what they wanted 
to indicate is thaL it was not a large 
number of companies but only a 
small number of companies. I do not 
know why they should fight shy of 
laying 'large' instead of 'small'. I 
only wish to know who exactly was 
responsible for changing the word 
'large' into 'small' to a ~ it appear as 
if there was not much of remissness. 
These are indications of the efficiency 
with which ..he work is being conduct-
ed. I do not know what is the posi-
tion with regard to other companies. 
I would only say that in r~ e t of 
Uu::se government companies, the Ad-
ministration should not in their report 
pas.e something over the original 
text. On page 74, there is another 
instance. Th2 reviRed text in para-
iraph 131 reads as follows: 

"While some COUrts unfortunate-
ly continued to view these offences 
as mere technical breaches of the 
law, the vi"ws expressed by the 
Department in .he last Statutory 
Report may bear repetillon. The 
Report stated that these 'seem-
ingly technical defaults were ac-
tually of very great importance in 
company practice and company 
management, for it is only Lhrough 
the scrupulous observance of the 
provisions of law regarding the 
general meeting and presentation 
of company accounts that manage-
ment of companies could be kept 
alive to their fiduciary responsi-
bilities and obligations and the 
erring elements in the manage-
ments could be brought to book 
through the enforcement of their 
statutory accountabilities to their 
Ihareholden .••• ' ". 

end AdminLtratlOn 
of Companies Ac' 

In ..he original text, it is "the courts", 
whereas they have now introduced the 
words "some courts". From ",While 
the courts unfortunately continued to 
view these oifenc..;s .... ", they have 
made-it "While some courts unfortu-
nately continued to view these offen-
ces .... ., 

Again a. the end ot the samE' page, 
I find another insertion of a slip. I 
have actuaily removed the slip. The 
last two 1mes, as they ongmally stood 
are: 

"In this connection, the observa-
tions of a dls-inguished jurist-pro!!:!s-
sor Carlston in hlS book Law and the 
Structure oj SOCiaL Action may be of 
in.erest". 

There is, again, a slip pasted on these 
two lines, S3.ymg: 

"The laxity in compliance with 
the prov ISlOl1S of the Act relerrcd 
to above may be expected to ells-
appear in cuurse of Lime". 

I do not think thert: is anythini 
serlO us in it. Still the observa.lllna 
mddc by Cal'lston In his book Law and 
the Structure oj Social Ac.ion incor-
porated in the original text should 
have been left as they are, because we 
can understand the real situation. To 
cover up whatever observatlons are 
made by that Professor, some.hing it 
pasted there. It looks as though we 
are covering our gUilt. 

If this is the example that this De-
partment sets-in fact, it has to set 
.he example for c..thers-I do not want 
to use a strong word, but it is nothinl 
short of shirking its responsibility. 1 
only r~ e t that the I-£.rSCJIlS rel-
pOhsible for this must be advised nat 
to l'epeat such thillis er~a ter  

May I con.inue for another minute 
or two? 

Mr. Chainna.n: No .. The hon. Mem-
ber for Rohtak (Ch. Ranbir Singh). 

Shri N. R. MllDiswaJD)': It is not a 
question of a ceremonial concluding of 
speech. 
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Mr. Chairman: No, I order that he 
resumes his seat. I request the hOll. 
Member (Ch. Ranbir Singh) to con-
clude his remarks before 4-30 P.M. 

After that, I have to call the hOll. 
Minister. 

~ ~ ~ r" 1 ~  : ~r~n  

~ror  q: i ~  ~ Ai ~ ~ t 
m 'Ift1: ~ t orR it ~ cnffflfi 
~ i ~ ~i  iffl ~ ~ mit ~
ami" t lflIlf.J; ~ r ~ CfiT ~ eft ~ 
~ if@ ~ Ai '(ij' ~ ~ ~ ~ 
~i rt ~ ~ ~ t 1.fiPi 'fiT UlfiT 
;;rnl I ~ ~ 1.fiPi ctt CiTCfi em: ~ :;n;: 
f.I;qy ;;rrq 'Ift1: ~ it ~  AilfT ;;rnl 
~  ~ r ~  CfiT ~  qr I 

w ~ if 1{1.fi SffifT<f oft q'ffi AilfT t 
Ai ~ w ~ if ij'q'f'ifOO ill if; i ~ 

ctT ~~ i  ifiVfT ~ ~ ~  ~r t 
~ f q<fQs ~ tti r ~  "lit ~ SffifT'f 
Ifffi AilfT ~ ~ ~ ~ rr  i((al 'fiT UTA" if 
~ r:t m ~ ~i  eft ~ Ai ~i  

~ ~  ~ ~ ;;ft i i~  ~t ~ 

MdlGl€1i1 ~ I q: ijlffiCfT ~ Ai ~ 
i ~ ~ 'Ift1: ~ ~~ Ai ~ 

erA m;:;rT t ~ ~ 1.fi+tffiflfT ifiT its m 
~ qr ~ ~ ij'q'q ~ ;;ft ~ r 

~ ~ i1IT v:JT eft ~ m 'tIS ~ 

~ CfiUor ~ 'Ift1: ~ erA m-;:;r t ~ 
'tc; ~ i~ i~ CfiT ~ ~ r  CfiT 
r~ I ~ ffiif m;:;r ~ ~ ~ 

qf'0Jifi ~it CfiT q;rr ~ ~ ~ ~  

ifiT'I1fm ~  t I ~  ~ "lit ~ t Ai 
~~~~ i~~  

CfiT ~  lIT t I ~ ;ft ~ i tHIc.-tlGI€1i1 

t ~~~~~~ 

. «r it \ill ~ Cf\AI f"i l4 i Ifi1lI" !fmi't ~ 
~ ~ tc; ~ ~ ~ iIft 
v. tlGlfefcl4{l 'llAlf"il4j ~ ~ I ~ it; 
~~ar r~t~~ 
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~ r ~ ~ ~ it ,0 1:h1"OO 
~o rt ~~  ~ ~i i  flfi ~ X \ilTi!!' 
~  ij' lfiq' ~ I ~  ~ iITcf tRi t Ai 
~ c; ~ t f;;ri'AiT Ai t i ~ ij' ;nrm 

~~~ i ~ r~ i  

c; 0 qi)'ro ~ I ~~ Aiffi ~ 0cIi ~ 
iITcf ~~  t Ai ~ t ~i  irr ij' ~ i ~~ 

'f ~r ~i  trr ij' i ~~ m ~ ~ 

~  ~ ~ ~a it i i ~r 

~  CfiT ~~  ~~ ~ I 

~~ ~  ~ it eft ~ lIT 
n ~ ij' ~ ii i t~ ~ 

;tT r~ t ctt '1l mq- ~~ 

~~~~ qptq. I !If"" '!iJ; ~  t 
~~ it 3IT;r ~ l;I"R ~ ~  t ~~ q: 

~ n  ~ ~ i i ~n r  if; ~ ~ ~ 

lfT ~  ij'liffT t I ~  CfiT ~r i!!'J:fT\1 6) 
ij'''f;"CfT t flfi ~~ ~~ t r~ ~~  

'if ~r ~ R  ~~ if; ~  ~er  i ~ 

~ ITr m ~ flfi ~ mf q''f.' i ~ r r  ~ir 

~rr CfiT 'r","pi orrTT ~ I ~it  11: ~i  ... 
orrt it ~r ii cITt ij' i~ hr ~er  ~ f'fi 
W ij'::iJr'f it ~ t rrrfer ij'Tlii erR ij' 

~ t er ~ fli ~ ~  ~ ~  ~ r ~

~ ~ 'fi3fl ~ eft ~rr ~  ~ 

i ~n r  t m?f 'tilt ~rr i iT gf <fF.} 
~ r J;fR r~ 'fiT f'fi f1.fiEfr ~~ ~ ~  

~nr er i q'Tq';>fT it ~~  q?if 'fT\1T ~ 
q'h: ~  q-rfl.f1.fi ij'QT!fCfT it ~ T ~ 1ft 

r~t erl> f1.fi ~ r  ~~ n  <rITa 'fiT 
ij'J:i;:"i t ~  1 Jf d'!fr ~ r ~ rr  I q-if 
~ n t; ~ liiltrr ~ t  liT ij'"{q'flff 
'R'IT"{ "",crT t eft w ~ ~i  ~~  CfI:lT 
~ I ~ ~ it ~i  ~~ ifi't q-riT ~ r t 
m ~~ ~ f'fi q-rq. iiIlif t ~ i ~t 

~  ~  ~  ~ t r~ ~ ~ ~ ~ t 

q-?ift I ~i r~ q ij'q'mfr ~ fCfi ~ lit 

orr~ i~ rrziT ~ m ~ t ~ fJPrT Ii"HT 
~ ~ mtt it; i ~  it it~ ~ r 

p i ~ ;y,1f GriCf ~~  «tl' if(\' t I 
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~  ~  li· ~ ~ ~ ii  ~ 

fir. ~ iirm ~  ~ fCf, ~ rft an tn: 
~ ~ ~ t  ~ ~~ ~  f;p:rT iifT ~~  I 

r ~ ~ iF ~ ct){ t<:Cf, ~R  t. ~ ~ i R 

~ "mar t r ~  ~ ~ t ir "lBaT ~ 

~n ~ r ,,':'t \ifT I:Rct,,':'t ~ ~ "I1T ",=rf 
ar~~ ~  erET iifT ~  I  I ~~  

~ ~  ~ ~  ~~  ~ ~ t  ~ i  

~ lfl ~  on tn: 9FT naT ~ I ~  

Cf,Jqf.:llj T Cf,T mit or~  iF fu# lfT Cf.T 0 

~n ~R  i ~ ~ ~ n ~~ iF 

~ ~  ~ fcr. ~  "'T ~~  "'" 

CfT ~  ;;rrzr I mq ~ ~ ClCT ~~  ar~ 

~ t ct·:r 9;nnT:cr.T ~ 1jqlfT ~ iF fBli 

~ ~~ 'fiT iR~ ~i t cr.T ~ ra  

fruT ~ I ~~ ~ ~  ~  ~  if,1=q-

fillft ~ ~ n f\;f;:r 'tiT fer. ~  or~  err ~ 

~~ ~ "'" iF fBq ~it lJ"RriT ~  

"l"T%ii I n:iifCl ~ r  ~ i i  ~ ~  t~  

~ ~ trer. ~ mcr.;:r ~ tn: ;;iT er.nhrytt 
~ a  ~ ~ it ~ m<rT ~ I ~  

ct;r ftqTi iF ~ If ~ ~  ~ ~ ~~ 

f.t; fif.Cl'1T ~  ~  Cf,T ~  

lfrocT ~ ~ mit ~  If<IT I 

~ i  ~  \jfT if,1=qf.rlft '!fori 

~ ~  r~  "iBoT ~ t~ ftcfti ~ t ~e ~ 

"'" ~ mll"ri{ Cf.1 ~ r~ fCf."lfT lflfT ~ I 

~ ~ ~ fir. ~ ~~ o ~  'f,"fq-f.r1:rt 

m ~ ~n ~  Cf.Tll" O4T ~er  ~ ~ 

~  ~~ "I1T ;pqf.1<:rt ~ ;;iT futfi ~ 

t~ ~ ~  ~~ ~~ iF fu# ~  

;:mr ~  ~ar ~ I t~ t ~r rr 

~ fiT ~~ 'foT fl:A<rT f.t; ~  ~~ 

~  ~  ~ lfi: ~ it ~ ~o IDf't 

~~ rr it ~ ~ ~~   ~ ~ it fifi 

i R~ ~ cr.r n ~ X 0 ~ ~ i  

~ m'qcr. ~n or~  ~ i ~ I ~  ~  

t fifo ~  i\" ~i  ~ iF ~ i ~  
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~ ~~ iF ~ CfT fIffi i~~ fct;m t 
~ t ~ ~ r ~  ...,. ~ 

~ ~ 'fiT;;IT ~~ ~ ~ t~ 

lJi?"T ~ ~ ~  qn f.t;lfr ;;rrzr m 4" 

~ i  ~ f.t; ~ ~  ~ r ~  ~ ~ 

lflfT ~  I ~ iF ~ n ~~t t ~ 

oRR ~ t ~ lfT ~~ f.f; J;fllT i t~ 

~n t  !!iT ~  ~ i\" ~r fcr. ~~ 

~ r~ 'fiT ~ ~ if{fT;f t ~ ~

~  ~ ~ aT ~ arTO tiT ~~ ~ 
Cf'fi ll"r.fT \ifT ~  ~ I r ~~  i ~r  

t ~ oT l3ffi ern tn: ~t f.t; q;J'lfe:"T 

~ ~ ~  CfT f<fi ~ i  ir r ~ 

~  ~ m "ncT ;:r ~~ ~i t t ~ ~ 

GIST ~~ ~  ~ m ~ r  "'" ltq;i"1m 

~ i \ifflR ~ ~ ~ r~ ctft J;frlR"".rr 

~ ~ <tiT arm ~~ ~ acr. ll"RT :;;rT 

~ i  ~ m ~ ctft \;fT ~  ~ ~i  

~ ~ ~  ifili ifi1=t1ifT ~ fm ~ r  

iifTfu ,n ~ ~n  ~ r~ t ~ ~t  iF 

~ ~ aT ~ t ~ 'fiJi argO ~  

~ r~  ~  \;fT ~  I ~ 

~  ~ rn  ~ f<fi ~~ i i t i ~ ~  t ~ 

ifiTCIiT r ~ ~ f\;f;:r iF ~ ~~  

~  \;flaT ~ I ffi"if ~  ~~ aT ifili ~ 

~  ~  fir f<fi ~ ~ f<fio;:rr m ~  

"iT%l1, ~  lJill" ~ r rr~ ~ 

". n ~~ ~i  ~ m\if ~ ff11Tq 

t~ ~ crrTt ~ ifi1=t1if'h!: ~ R  t ~ 
m Jflft ~ ~n  ~~ GIrt it lfR 'fiJi i'fT'iifT-

~ arm lfT J;ff",qfl'laal ~ i ~ aT ~ 'R 

~  ifip.ferr@ 'fiT \;fT ~ i  ~ m qa 

~ r  ~ f<fi i ~ ~ ~ ~  ~  

~ I ~ ~ ~ "'TO ~ fifi ~ i ~  

~ t ~ ~R i~ t mq if if>T iifT 
-qIT ~  f\jf"d<rT ffifJ J;fR i i~r  t mq 

i ~ ~ i  ~ iifm i ~  ~ J 

~r t  llTf -.r'f ~  i ~ i\" 

'tilT ~ iffif 11\1 ~  ~ ~~ ~~ ~ r  
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~ Ai 'ifif ~ r  ~  ~  ~ 6) 

~ i t !fiT ~ ~ 4';r; !fiT, ~ ~  

m;fu mqlm !fiT m ~ ~ i~

rr~  ~  !fiT {if i ~ if 
q.m (l[1Tffi ~ ~ q' ~ ~ ~~ ~ CfiUIT 
f.f; ~ i t ~  it; ~ ~ ~ ~~  !fiT 

~  liT ~ CfiPl'fifll"1 it; ~ ar i ~ 

if ~ i ~ ~  ~ ~n  f.f;«T cr.·q-;rT 

it; Cfilll'lTTil fIJif if ~ it; CfiT1T !fi1:if !fiT 
6l.AiT ll"T l1:Cfi ~  ~ ~  ~ t;rfCfiif 

s-« it; ~ ~ ~ rn  ~ ii ott ~ it 

ll"T ~ !fiT <liTlfl:rIGlT it; ~ ~ ~ 6Cfi 

ii ~  ~ i  ~ I ~ ~ In:T ~ i  ~ 

~  ~ f<li ~~ r<iyfi'FT i ~ CfiT "ITf6 

~ f'fi ~~ cr.T ~  srrrfu ~  ~ ~tt 

ill iiffiTT ~ fCfi miT o ~  ~  ~~ it «or 
~t «1 ~~ ~ t  ~ ~ Cfil: mrr or~ 

~  ~n ~  +11 ~~~ ,,;y q;i ~  ~~ 

~  ~ ~~ ~ it ~~ 'tiT i>ITlr f!fi f;;r;:r 

~ii  t r~  ~ ~ ~  ~ a<t ifll 
ilfm ~ \ilIm ~ r  fc=<I T "fTlf I q' 
I.Il 6) i ~  llA'(fT fCfi ~ i  'ti){ ~~  (liJ::r 

'fT IflrT ~ f.f; ~  'til t~ ~~ ott 
i i ~ 'fiT i>ITlr mr ~ 61 ~ it ~~  

~ i ~ ifTm if ~  ~ i  f::iR R ~ 

t ~ Cfi11T ~ ;a;:r !fiT ~ i ~ or  ~  

~  

Shrl Narasimhan (Krishnagiri): 
Sir, I want to pu, these ~ ti n  on 
audit and accountancy as the Com-
pany Law AdministrutirJll dcnlJ with 
them. 1\1"':! 'l",( n"vcTTlmrnt thhkinl: 
on the lines of making it obligatory on 
the part of the industrial under.akings, 
public as well as private; to have their 
costs certified? Will Government un-
dertakings show initiative and set an 
example to the other companies by 
taking special steps in this regard? 
Wheu can we expect the TE'port of the 
Cost and Works n tit t~ since it start_ 
ed functioning under the Act of 1959? 
Lastly, what steps have been taken to 
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appoint the cost and works account-
ants in sufficient number so as to serve 
the needs of the undertakings? 

Shri Kanungo: Sir, it is gratifying 
to note that the-report 01 the company 
law administration which the adminis-
.ration is r. quired under the stut ute 
to present to the Parliament has been 
taken note of by the many hon. Mem-
bers of this HOU3f;! lind they have stu-
died it and offerp.d their comm2nts. 
The very fact tht thE' stlltu.e made 
this obligation ~  that l'arliament 
should review from year to YE'ar the 
working of Cl)rJlorate institutions in 
this country and olrer hs criticisms. 
On the o ~  ~ing from the com-
ments which have been made in this 
afternoon's debate, the administration 
can congratulate it ~  that it has 
produced a factual report from which 
a 10. of informatioT} c:ould be gathered. 
It has got to hE' remembered that the 
present Companies Act has been in 
operation for three ye9.rs only, thoullb 
companies and corporations have e~n 

in existence for nearly half a century. 
The fact that somp. amount of informa-
tion as required under the new Act 
has been produp.E'd docs not show that 
the full materialj: have been gathered, 
because the Administration will take 
a little .ime to rellect its data, digest 
th . m and present them in a fl)rm 
which will be ea3ier for apprt"ciation. 
Considering the paucity of personnel 
and the huge size of the l'ountry, and 
the number of companies which are 
in i t~n e and also ta in~ into con-
sideration that under the old Act 
companies were not expected to pro-
duce many reports which It IS now 
obligatory for them, it will be under-
stood that the collection  of data is not 
so easy as it would seem' to be. 

And, in this connection, Sir, I need 
not refer to the observations made by 
somE' hon. Members who have noted 
t.'l.t: pC!l.lltit:s whkh have been cer-
tainly not deterrent in compel1!ng com. 
panies to produce their N!por.s and 
statementll in proper time. Sir, we 
have to remember that the Parliament 
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deliberatelv did not arm the executivE' 
o ern ~t with ~r  of penalisinlJ 
companies on any of the lapses. In 
fact, .he House will rem:mbcT, thE' 
whole strllctUN! and the whole back-
ground of the Companies Act has been 
that t ~ shareholders are thf' owneri' 
of the company and the shareholders 
should have the final say in the matter 
of the management of the company. It 
is only when there is any breach of 
th2 provisions of the Act that some-
body should gecide, and then the 
authority to decide about it would be 
the court and not the executive 
Government. 

The executive Govc-rnment has bee'l 
given certain discretion of an ad-
ministrative nature, but they are 
severely limited and they have been 
specifically defined. Therefore, to ex-
pect the executive Government to 
arrogate to it:lelf the duties, the res-
ponsibilities and obligations of share-
holdt!rs would be unfair. I believe, 
wi h' the ra ~ or  of the Act, U·.e 
hon. Members will realise, they have 
tried to do the best they could. 

The most important thing, after all, 
in controlling corporation activities is 
disclosure, and disclosure has been 
ro i ~  in the Act, so that repor.S, 
data, statistics and accounts when 
they are available to the public or to 
the shareholders as the case may be, 
truese themselves will provide the 
material for vigilance of the parties 
concerned. In COUTse of time, I be-
lieve, enough data will be collected 
which will enable students of econo-
mics and historians of financial corpo-
rations and controls to enable them to 
analyse and draw their conclusions 
which will be available to the public 
for their study and for drawing their 
own conclusions. 

The mover of the motion, Shri P. G. 
Deb, mentioned about the composition 
of the Company Law Advisory Com-
mittee and was not satisfied that the 
chairman should be a part-time chair-
man. Apart iTom the point or eco-
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nomy, which is import an t, we consider 
ourselves fortunate that we have been 
able 10 secure the services of an ex-

g~ of a high court to preside over 
the Advisory o it~ee  I believe 
that a part-time work, even from a 
chairman of this high status, is cer-
tainly more valuable than having a 
whole-time chairman and not having 
the same background. 

The stat'! fOT investigation is certain-
ly inadequate and as the number of 
companies grows, certainly it will be 
still more inadequate . The present 
staff are valiantly working against 
time and I believe they deserve the 
sympathy of the House for the good 
job that they are doing. Investigation 
is a very d:fficu:t job. Without the co-
operation of t~  investigating com-
panies and the employees of the com-
panies, it has been found difficult to 
carry on the investigations. After all, 
all the documents and the papers are 
in the possession of the companies. 
Explanations for any obscurities could 
be furnished by the officeTS of the 
o ani~  or the ire ~or  and the 
controllers of the companies. There 
have been instances where such co-
operation has been available. But 
there have ~en many instances where 
there has been obstruction and there 
has not been that co-operation. There-
fore, the Companies (Amendment) 
Bill which is befoTe this House has 
certain provisions, which, if passed, 
will enable the investigating staff to 
carry on their work mON! thoroughly 
and to the satisfaction of themselves 
and of the shareholders and the con-
trollers of the companies even. 

While we have to make the machi-
nery for investigation as thorough as 
possible, we must remember that the 
whole structure of the Act is that the 
shareholders have got to be vigilant 
and alert. TheN! are several limbs 
in the corporate sector. There are the 
statutory accountants and auditors 
who provide the basic accounts and 
reports and, as you know, Sir, the 
auditors' position has been amply safe-
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guarded. We must understand that 
fortunately for our country, the pro-
fession of accountancy has got a long 
tradition of high integrity and capa-
city. Therefore, the law today has 
provided that the accounts should be 
available to the shareholders in time, 
because there were instances where 
accounts, reports and meetings were 
postponed or adjourned and not held 
in time. With the efflux of time, 
matters became stale and lost their 
importance. 

Again, these lapses and failure to 
file documents in proper time depend 
greatly on the attitude and the deci-
sions of the courts, who are the last 
authority in enforcing penalties. It 
public opinion expresses itself, as I 
believe it will, then certainly courts 
will take cognizance of it and will rea-
lise that the complaints which are 
placed before them are taken due 
notice of. I do not mean to suggest 
that the courts have been unfair, but 
we have to remember that corpora-
tion activities and company floatation 
are comparatively new to our coun-
try and barring the Presidency towns 
and cities, district courts spread over 
this vast country have had no experi-
ence of administration of company law 
and the significance of the offences 
which appaTentiy look innocuous. For 
example, if a meeting is not held in 
proper time, those who are familiar 
with the purposes of these rules and 
the purposes of corporation manage-
ment can realise that this failure 
means a great deal. But those who 
are not familiar with this background 
certainly can say that after all, it is an 
adjournment and nothing more. 

ShTi Deb, I am afraid, has confused 
the purposes of industrial policy and 
the purposes of company law. It 1. 
possible that ail industrial undertak-
ing can be set up by an individual, 
partnership, private firm, pri-
vate limited company, public limiteti 
company or an unlimited company. 
There can be various structures for 
setting up or promotini industrial un-
dertakinis. That will depend upon 
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the industrial policy of the Govern-
ment, which has been very well deflnld 
and has been approved by this House. 
It is only when' the form of an indus-
trial undertaking takes the shape of 
a corporation that the provisions of 
the Companies Act are attracted. The 
objective of the company law adminis-
tration is to see that the laws which 
govern the corporation aTe faithfully 
observed. Definite powers and res-
ponsibilities have been cast upon the 
administration in the statute. 'rae 
duties and responsibilities of the 
shareholders and others are also 
defined. It is not that the adminis-
tration is responsible for all factors. 
For example, the interests of mino-
rity shaTeholders. The minority !.1hare-
holders can protect themselves by 
varioUs ways, and the most important 
of them is the protection which the 
courts will give them. The remedies 
which are open to them are de1int:d 
in the Act. It is not possible for the 
administration, nor is it desirable for 
the administration, to take up the res-
ponsibilities of the shareholders. After 
all, the case has got to be judged by 
the court on the interests of the ar~

holders themselves, or those complain-
ing against them. The Act provides, 
under certain circumstances where 
facts are not available that investiga-
tion can be conducted and the facts 
will have to be made available to the 
company itself. It is quite possible 
that even after an investigation there 
would be a plausible explanation and 
a very valid explanation by the con:-
pany. The point I want to e a i ~ 

is that the ultimate judge of these 
matters is not the administration, ·:t i~ 
the courts. 

8hri P. K. Deo: When an investiga-
tor is appointed, he submits a report 
and makes out a prima facie case 
against the management. Where noes 
the decision lie? With the court or 
with the Company Law AdminLStra-
tion? Because, the Company Law 
Administration is the prosecutor jn 

this case. How could a prosecutor b-
e judge and give a finding that here 
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is prima facie case and then ~a  

inability to proceed in this matter? 
\ 

Shrl KanUDgo: I am sorry, I have 
not been clear about it. The po ",t I 
wanted to make is on the whole con-
text of the Companies Act as s'Jch, 
not on the particular case which the 
hon. Member has in view. The point 
is that when an investigation is m9de, 
it produces a report. Maybe, there: 
are other facts which are not there. 
The explanation of the company hfls 
got to be obtained. Because, as I s3id, 
whatever may be the in e ti~ato  

report, there may be very plausible ex-
planations, there may be very gOod ex-
planations. After these are avail .. 1-J· ~  

to decide whether there is a case for 
the court or not is in the discreticn cf 
either the shareholders or, m extreme 
cases, of the Company Law Adminis-
tration. 

There" are certain conditions thE: 
r..on-observance of which lays an ooli-
gation uPOn the Administration to 
prosecute the company concerned in 
courts. They have no option in that, 
particularly in those which relate to 
disclosures of reports, statistics and 
others. 

There may be circumstances where 
the company law has not been violated 
but there have been, as you might call, 
unethical practices or imprudent pTBC-
tices or foolish practices. In such 
cases it will depend upon he nature 
of the case, whether the liability will 
be criminal or civil or torts. These 
are to be judged by the partles affect-
ed. What I meant to Say in the ear-
lier statement is that the Company 
Law Administration is not going to 
arrogate to itself the duties and res-
ponsibilities of others in this matter. 

Shri Nagi Reddy has very rightly 
pointed out the implications of con-
centration of economic power, concen-
tration of finances and all those factors. 

Though the Company Law Adminis-
tration Report provides certain data, 
they are not the full data on which 

and Administration 
of Companies Act 

conclusions can be drawn. Other data 
regarding capital formation, profits, 
taxation and various other fartors 
have got to be taken into considE:ra-
tion to find out as to what is the 
nature and trend of development in 
the world of finance and industry. The 
mere fact thaL some companies-have 
been ftoated with large capital, say of 
about Rs. 20 crores or Rs. 25 craTes, 
does not necessarily mean that. ioIlere 
is concentration  in that particular 
industry or that there is monopolistic 
tendency in that industry. Fer ex-
ample, from the number of companies 
which have been reported at page 16 
of the Administration's report, take 
the case of aluminium. An alumi-
nium company cannot be formed with 
less capital. A financing company, if 
you want to cover a large part of the 
country, has got to have a sizeable 
capital. Oil companies necessarily 
have to have a large amount of cllJ:i-
tal. Therefore the trends, it will be 
observed, are not disquieting. I do 
no~ mean to say that when other data 
is taken into consideration it might 
not show a different tendency. It 
might show a diffeTent tendency. but 
from the reports, as they appear, it 
will be seen that the mere fact of a 
few companies with large capital be-
ing floated in a particular year does 
not warrant that conclusion. 

Shri Reddy mentioned about proce-
dure or rules provided for the submis-
sion of accounts of foreign companies 
having theiT place of business in India 
and the special terms which have been 
provided for the shipping and airline 
companies. Section 594 requires a 
foreign company with a place of busi-
ness in India to file accounts with the 
Registrar as if it were an Indian" rom-
pany. That means that we go much 
further than many other countries. 
They have to produce not only the 
accounts of the particular branch there 
but they have to produce the whole 
accounts of the whole concern operat-
ing in different parts of the world. 
This serves the purpose of full and 
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complete disclosure. I believe this 
material with the background of the 
total operations of the company will 
give enough material to judge about 
the ~ono i  trends which these show. 

Regarding the airlines and shipping 
companies, from the very nature of 
their operations it is not possible to 
comply with this provision. There-
fore the rules have been provided to 
suit the circumstances as they are. 
You have to remember that we have 
Indian companies operating in many 
places of the world, that is, shipping 
and air companies, and they are doing 
very well too. Indian companies re-
quire the same facilities and they are 
provided by other countries also. So 
it is a matter of r~i ro it  It is not 
a question of favour to any foreign 
company or anything like that. 

A point was made about the dis-
parity in the number of companies in 
different regions. As Shri Reddy will 
certainly understand, the reasons are 
purely hIstorical. After all, companies 
will be floated only where finance or 
capital is available. The company 
form of trade and commerce was 
developed in the earlier stages in 
Calcutta. Therefore it is not surpris-
ing that the largest number of com-
panies happen to be in that region. 
Andhra is not yet too old, and the 
'figures given by Shri ,Nagi Reddy 
show that the number of registrations 
is going up from year to year. As 
the State gathers momentum, it will, 
I believe, not in the distant future, 
compete with West Bengal, and suc-
cessfullly too. 

17 hrs. 

Shrl Nagi Reddy: I hope so. 

Sbri Kanungo: I will be happy be-
cause I happen to be a neighbour. 

The Minister of Trausport and Com-
muDications (Dr. P. Subbarayan): In 
between both. 

Shri A. C. Guha (Barasat): He will 
get the beneflt of both the States. 

Shri Kanungo: I will not touch up-
on the question of Indianisation, be-

on the Working 
and Administration 
of Companies Act 

cause only this week various facts and 
statements have been given in the 
House. This aspect of the question is 
looked after by the Ministry of Com-
merce and Industry, but the Company 
Law Administration is not concerned 
with it. 

Shri Nagi Reddy: My request W8..3 
to allow them to look into it. 

Shri Kanungo: Perhaps, it can be 
done much better by the Indices Divi-
sion which is doing it already with 
r2sults which have been reported to 
the House very recently. 

Shri Ghosal pointed out that the 
number of liquidations is considerable. 
Since the Company Law Administra-
tion has come into operation, the 
moribund companies find themselves 
being ro ~ te  and they find it 
easier to go into liquidation. The fact 
that the number of companies has 
come down from 33,000 merely shows 
that there has been a lot of dead wood 
in this sector. When the Administra-
tion gets more efficient and is able to 
prosecute defaulters, I believe we will 
have really operating companies, real-
ly sound companies working, and 
there will not be much dead wood 
Jeft. 

About Shri Bharucha's point I may 
say that recently the rules have been 
amended about the issue. of duplicate 
and original share certificates. There 
were representations that large com-
panies which have get several thou-
sand shareholders find it physically 
difficult to have two directors sign all 
the certificates. Therefore, the Expla-
nation to the new rule provides: 

"For purposes of this rule, a 
Director may sign a share certifi-
cate by affixing his signature 
thereon by means of any machine, 
equipment err other mechanical 
means such as engraving in metal 
or lithography, but not by means 
of rubber stamp, provided that 
that Director is especially respon-
sible for the safe custody of such 
machine, equipment or other 
material used for the purpose," 
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[Shri Kanuneo] 

Also, the physical presence of the 
Director may be dispensed with pro-
vided there is a constituted attorney 
present there. 

About duplicate share certificates, 
the hon. Member will remember that 
this matter is being discussed in the 
Joint Committee. All we have done 
under the present rules is to provide 
that reasonable precautions should be 
taken. The case which the 1uIft. 
Member has cited that for a scrip of 
Rs. 1,000, expenditure on advertise-
ment came to' Rs.-1,500, is certainly 
not reasonable, 9ht it will change 
from time to time according to the 
nature of the company. Therefore, at 
the o ~nt we have been satisfied 
with putting in the word "reasonable". 
If any further idea can be developed, 

, 'we will have to see about it. 

We do not think the time has come 
when cost accountants in industrial 
establishments can be compulsorily in-
sisted upon. We feel that as the con-
ception of efficient management grows, 
the companies or factories themselves 
will go in more and more for cost 
accounting. The Company Law Admi-
nistration has taken the step of setting 
up a Cost Accountants Institute by 
statute which is providing facilities for 
training, and norms for professional 
conduct. And I believe that in course 
of time it will grow. 

The other factor is that there is 
much more to be done for more etft-
Jicnt management of the companies. 

and ini tra~ion 

of Companies Act 

i 
I 

One of the hon. Members suggested 
that the public sector companies were 
also defaulting in some ways. The 
Company Law Administration has 
now set up a board to certify com-
petent company secretaries who will 
be specialists in that type of work md 
who will be able to provide that ser-
vice to the companies which will re-
sult in more efficient management of 
the companies. 

The lapses such as overpastlng etc. 
to which Shri N. R. Muniswamy made 
a reference, a1'e regrettable. It all 
means only bad co-ordination between 
manuscript-making, proof-reading anc! 
the final copy. 

Mr. Chairman: The hon. Mover of 
the motion is not present. 

So, I shall put the motion. 

The question is: 

"That this House takes note of 
the Annual Report on the Work-
ing and Administration of the 
Companies Act, 1956, for the year 
ended 31st March, 1959, laid on 
the Table of the House on the 
25th March, 1960.". 

The motion was adopted. 

1'7'01 hrs. 

The Lok Sabha then adjourn.ed till 
Eleven of the Clock on 7'ue,d4y, 
April 26, 1960/Vailakha 6, 1882 
(Saka) . 
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ORAL ANSWERS TO 
QUESTIONS 13471-511 

8.Q. 
No. 

1665 
1666 

1667 
1668 

1669 

1675 
1679 

1680 

1681 

1682 
1683 

1685 

Sub;ect 

Art Silk yarn 
Dairy machinery 

Silk powCI-looms 
~ o ent Of 
Engineers and doc-
tors 
Indian Oxygen Ltd., 
Calcutta· .  . 
Hindustan Cables 
(P) Ltd., Rup-
narainpur 

Tractors 
Price Of 'Sea Island 
Andrews' cotton 
Import Of cars 

Telc-communication 
cable factorY· 
Plan for bOosting 
cxp<)rts 

Chinese Trade Age-
ncy, Kalimpong . 
Export of Textiles 
Handloom Industry 

Prefcrence for gOOds 
manUfactUred by 
Public Undertakings 

WRITTEN ANSWERS 
TO QUESTIONS 

S.Q. 
No. 

1671 Retaining allowance 
for workers . 

1673 Arab League In-
formation Centre, 
New Delhi . 

1676 SchedUle Of rates 
for works in P. W.O., 
TripUra 

1677 Rayon Pulp factory 
in Kcrala ." 

1678 Dock: Labour 
Scheme, Cochin 

1684 Indian tea 
1686 Extradition Treaty 

with pakistan 

1687 

1688 

Short tCIIn courscs 
in medicine 
Dock: workers' 
Advisory committee 

COLVK1fB 

1';471-76 

13476-77 
13477--'78 

13478-82 

13485-87 

13487-91 

13491-93 
13494-96 

13496""97 

13497-99 

13499-503 
13503-04 
13504-06 

13s06--u 

135II-47 

I35u-I2 

13S12 

13SI2 

I3S13 

I3SI3 
13S13 

13SI4 

13SI4 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

S.Q. Subject 
No. 

Export hoUses 

Amendment to In-
dustrial Disputes Act, 
1947 
Tea exPOrtS . 

U.S.Q. 
No 

2493 

2494 

2499 

2500 
2501 

2503 

Manufacture of 
bicycles 
HOUsing e ~ 
in Jammuand Kash: t. 
mir 
MisapprOpriation of 
Money for bUilding 
hoUses 

International Com-
mission for suPervi-
sion and control 
in Viet Nam 

State Trading 
Corporation 

JUte factory in 
Andhra Pradesh 
publicity Organi-
sers in U.P. 
Indian Labour 
ConfCICnce 
CarbOn-bOnded gra-
phite crucibles . 
Resin Adhesive 

Civil works in Bom-
bay State 
~ o ee  State 
Insurance Scheme . 
Import of Scooters . 
Unemployed Gra-
duate engineers . 

FarmCI's day in 
HiInachal Pradesh 
Ambar Charltha 
in Orissa 
Salt Production 
in Orissa 

2505 Enhancement in rate 
of contribution to 
PrOvident Fund 

2506 COca Cola Company 

2s07 Small Scale IndUs-
tries in Punjab 

2508 Washing soap 

COLl1MlfS 

13515 

13515 
13516 

13516-17 

13517 

13518 

13S18 

13518-19 

13519 

13519 

13520 

13520-21 
~  

13532 
13523 

13524-25 

13525-26 
13526 

13527 
13527 



WRIT1'EN ANSWERS TO 
~o ~t  

U.S.Q. 
No. 

Sub;ect 

2509 Bore-wells in Dan-
dakaranya 

2510 Development of 
Handicrafts 

251I Glass bangle indus-
try of Firozabad 

2512 Song and drama 
division 

2513 Radio rural forum 

2514 Development of 
Hilly regions 

2515 Business Mana-

2518 

gement 

Reception arrange-
ments at Palam 
Coir Industry 

Employees of G0-
vernment of India 
Press. Calcutta 

2519 Jeep case 

2520 Khadi industry in 
Himachal Pradesh 

2521 Employment EKchan-. 
ges in Himachal Pra-
desh 

2522 Small-scale Industries 
in Punjab 

2523 Labour Welfare in 
Punjab 

2524 Import of arecanut . 

2525 Houses for handloom 
weavers 

2526 National Tribunal for 
mine workers 

2527 Labour Welfare offi-
cers 

Conference of Chief 
Inspectors of Factories 

Standing Labour Com-
mittee 

2530 Slum clearance in 
Madras State 

2531 Retrenchment of Em-
ployees 

2532 Allotment of land to 
'Link' Magazine 

2533 Antibiotics factory at 
Rishi1cesh 
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COLUMNS 

13530-31 

13531-22 

13532-34 

13535 

13535-)6 

13536 

13536-37 

13537-38 

13538-39 

13540 

13541 

13541 

13542 

13542-43 

~  

13544-45 

13545 

13546 

I3S47 

PAPERS LAID ON THE 
TABLE. 

(I) A copy of each of the 
follOWing papers :-

(.) Evaluation Report of 
the Working Group on 
Small Scale Industries. 

(i.) (a) Annual Report 
of the National Ins-
truments Limited 
for the year 1958-59 
along with the Audited 
Accounts and com-
ments of the Comp-
troller and Auditor-
General thereon. under 
sub-section (I) of Sec-
tion 639 of the Com-
panies Act, 1956. 

(b) Review by the Go-
vernment of the work-
ing of the above Com-
pany. 

(2) A copy of the sum-
mary of the conclu-
sions of the report of 
the employment pat-
terns of the alumni 
of Delhi University. 

(3) A copy of the Report 
of the Indian Govern-
ment Trade Delega-
tion to Wes.t EUropean 
Countries (September-
October, 1959). 

MESSAGES FROM RAJYA 
SABHA 

Secretary reported the 
following messages from 
Rajya Sabha :-

(i) That Rajya Sabha 
had no recommenda-
tions to make to Lok 
Sabha in regard to 
the Appropriation 
(No.2) Bill, 1960 pas-
Bed by Lok Sabha on 
the 19th April. 1960. 

(i.) That at its sitting 
held on the 14th April. 
1960. Rajya' Sabha 
had concurred in the 
recommendation of 
Lok Sabha to appoint 
two members to the 
Joint Committee on 
Offices of Profit in 
the vacancies caused 
by the retirement of 
two members and had 
appointed two mem-
bers to Berve on the 
said Joint Committee. 

COLUMNS 

13549-50 
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REPORT OF ESTIMATES 
COMMITTEE PRESEN-

COLUMNS 

TED 13_;50 

Eighty-fifth Report was 
presented. 

CALLING ATTENTION 
TO MATTER OF UR-
GENT PUBLIC IMPO-
RTANCE 1355c-53 

Shri S. M. Banerjee call-
ed the attention of the 
Minister of Labour 
and Employment to the 
reported strike by mica 
dealers in Bihar resulting 
in unemployment of 
about 40,000 workers. 

The Deputy Minister of 
Labour (Shri Abid Ali) 
laid on the Table a state-
ment in regard thereto. 

STATEMENT BY MEM-
.BERS 13553--77 

Shri V. P. Nayar made a 
statement regarding cer-
tain matters arising out 
of the speech of the 
Finance Minister L on tho 
lOth March, 1960 in 
reply to the general dis-
cussion on the Budget 
(General). 

The Minister of LFinance 
"\.(Shri Morarji e ~  
made a statement m 
, reply thereto. 

"'. 

GMGJPND-LS I1-3I9(Ai) LSD-9-5-6O-9S0 

DEMANDS FOR EXCESS 
GRANTS (RAILWAYS), 

COLUMlQI 

1957-58 13577-93 
Further discussion on De-
mands for Excess 
Grants in respect of 
Railways for 1957-58 
was concluded and the 
demands were voted in 
full. 

BILL UNDER CONSI-
DERATION 13593-.639 
The Deputy Minister of 
Law (Shri Hajarnavis) 
moved that the Repre-
sentation of the People 
(Amendment) Bill be 
taken into considera-
tion. The discussion 
was not concluded. 

MOTION RE ANNUAL 
REPORT OF THE 
WORKING AND AD-
MINISTRATION OF 
COMPANIES ACT. 1363C}-86 

Shri P. G. Deb moved the 
motion re. Annual Re-
port on the working and 
Administration of the 
Companies Act, 1956. 
After some discussion 
the motionlwas adopted. 

AGENDA FOR TUESDAY, 
APRIL 26, 1960/VAISA-
KHA 6, 1882 (SAKA)-
Further consideration of 
the Representation l of 
the People (Amend-
ment) Bill, and consi-
deration of the Estate 
Duty (Ainendment) Bill 
and the Reserve Bank 
of India (Amendment) 
Bill and passing of the 
Bills. 

...' 
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